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Eérticulars to be:Examihgg \ Endorsemegnt as to result of examination
“Are thw aprllCthDﬂ/dupllcatG S (ﬁklﬁ)
v uap» s;are copies signed 7 _ _ ‘
are extra copies of the appllcatlom ” i r»<‘
witn Anriexures filed ? : | 2‘77-
a. Idcntlcal with the Drlglnal ? TKB,WD N
'b) -defestive ? T e N y
o) Lantlng in Annuxurcs T
. Nos. T “Pa“CoNCJq __’__ ? _. . e
, Have ﬁhe file size ohvalOpes;- - SR
bearing full addresscs of the r\%/f’ﬂ
rOSpDnOLﬂtS been -filed 7
are the given addrcss the : - WA .
registored address 7 o - (5“f7
Do the names of the parthS )
statud in the copies tally with (ylki;
Efaen indicated in the appll- a 7
- uﬂtlon ? . .
AT
.6, Are the translations certlfxed
o be ture or supported by an .« r;+f%ﬁ\
Affidayvit affirming that they S o ?
-~ are true % _ ‘ : : . S L
17.  Aro the facts of the case ~© . £y '
" mentioned in item no, 6 of the : : '2(»;7
, appllcatlon 7 S
a) “Concise ? . ‘ - | {L}th
D) Under distinct heads ? L : _
- ,*qp,x), : -~ —
C) Numbered canscc+1voly B RS : —— E’ o
' v : . s
d) Typcd in double-space on one’ 8*W9 S o !
SldO of the paper ? P%yﬂfj : o0 .
18. Have the partlculars for interim i
' order prayed for indicated with ' ‘\VD'
-reasons 7
19; whether all the remedies -have 'Véfyj
been nxhausted. * I
' dincsty
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH,UCKNOW :

GRDER SHEET

REGIST.inTISN No, _, of 198 ,-

_S.K. Srivastava

APPELLANT

RPPLITANT o
VERSUS .

DEFENDANT . Union of India & ors

RESPONGENT OIS,

b

hial
_humber
of
and date

nrdert’

Rrief Order, Mentioning Reference
if necessary :

¥ .

How compliEd
with anddate
of compliance

T . -

28/6/89:'

No sitting. The case is adjourned to
28/6/89 for a&nission.

(sns)
o

Hon' Mr; Justice K.'Na%h,'V.C.
Hon' Mr. K. J. Raman, A.M.

A question of limitation has ar&sen in this
case. The relief clause refers ‘to certain
orders of Septerber, 1983.
should indicate how this applicstion is

‘within'limitation. The applicant is given
opporturity to file supﬁlementary affidavit.
to make the case of the application having
“been filed within the period of limitation.

‘}'L;at;this case for smission on 31/7/89.

The applicant

4&%5}\~— ) V.C.
(sns)
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Hon. Mr, K.J. Raman, A M.,
- H E Py Mrﬂ‘ DY K. Agrawall JOMQ

Shri. Anil Srivastava,

:5%,5,199§

learred counsel for

the respm dents requestl for one week!s time for carrying

‘év

out the .order dated 24.44,1990 in regard to the service

of the.order to the respondents,

g

The case may be listed on 17.10.1990(7}1{0{‘:&7}” .
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. oA
CENTRAL ADMINISTRATIVE TRIBUNAL

LUCKNOW BENCH
LUCKNOW

O.A. No. %% of 1989

S.K. Srivastava » Applicant

versus
Union of India & others Respondents.

Hon. Mr. Justice U.C. Srivastava, V.C..

(Hon. Mr. A.B. Gorthi, Adm. Member)

The applicant in this case is aggrieved by
a system adopted by the Northern Railway, whereby

the training period fer the departmental ecandidates

igelected for promotion to the post of Station

Master/Assistation Station Master/Assistant Yard
YA

Master against the 18% quota was reduced from 2
3 years to one ysar whereas it continued to

be 3 years for direct recruits like him selected

e
3
p

against the iﬁ% quota. The applicant, therefore, ¢

prays that he widl be assigned seniority over S

those departmental candidates (respondents 4 to 13)

who were promoted after one year's training only.

2. The applicant was selected as Traffic _
Assistant against th?yis% quota and allottedfihe
direct recruits and joined the traininé course
at Chandausi on 14,7.83 and after completion of
3 years tfaining, joined the Lucknow Division

of Northern Railway on 25.11,86. Para 123 of the
Indian Railway Establishment Manual reads as

under:



"123. Recruitment- Traffic apprentices are
'fecruited to £ill a maximum of 25% of annual
‘vaccanCies for appointment in tﬁe categoties
of Section Controllers/Asstt., Station Maéters.

Asstt. Yard Masters and Traffic Inspector=ss in

scale of Rs 250=-380.

Qualifications:

(a) Age: between 20 and 24 years.

(b) Education: a University degree.

Training: ‘Stipend s 205-7-219, Candidates
will be required to undergo
training for a8 peried of three
years in the various area schools &=
and on the line at important ,
. ‘'stations, on running trains and

on the yards, & c,

Channel of promotion:
They will be eligible f or promotion

to supervisory posts rising to B 450-5757
The aforesaid 25% qu?ic_a was bifurcated in 1972 as
15% for direct recruits and 10% for Graduates from the
department. Respondents 4 to 13 who:were selected in }
the 10% quota vide Lucknow Division Letter dated 27.9.83
(Annexure A-5) were detailed to attend P-29 s'ééggiﬁ“z_
with effect from 7.12.83.vTheycomp1eted training on
6.12.84, contrary to the provisions of para
123 of the Indian Railway Establishment Manual
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the applic ant was
jce on 14.6.82 whereas

Manuale Apart from this,

selected 3s a Traffic apprent

respondent No. 4 to 13 were selected for training

vide Annexure A5 dated 27.9. 83. The applicant,

thus, contends thaf he sheuld have been assigned

seniority over resp@hdeﬁts.ﬁes. 4 to 13.

2. The responéents at the very eutset objected
to the applicatioen on the grounﬁ that it is barred
by time. We 3re however, sqtisfied that the
applicant ' came to know of the disparity in the
-.tralnlng perieds of the direct reCruits and the
departmental candidates sometime in 1988 only and
hence this application fileé in 1989 cannot be

said to suf fer on account of delay or laches.

3. The rep1y fileé on behalf of Railway
Administration shows that the Railwéy Board, decide
in 1972 that 10% of the vacancies in the category

of section Controllers, S.M., A.S,M. and A.Y.M.7

would be filled in through the departmental

c i
ompetitive examination frem Class III non
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under his centrol as stipulated in rule 124 of the

Indian Railway Establishment ' Gode, Volume I.

Further the General Manager, vide paras 117(A) of the
I.R.E.M. has been empowered to prescribe any
promotional éourses anthheir duration%;égccordingly,
the General Manager, Northern Railﬁay prescfibed

the duration of 12 months training for t he d épartmental
staff against the 10% quota. As regards seniority,

the respondents have sﬁated ﬁhat it counts frem
the date when the fréin%gg)after completion of

the training joined the post not from the date when

" he reports ﬁigg'the training in terms of para <

302 of the I.R.EM.The respondents, thus, contend
that the applicant who completed the training and

‘ m&:ﬁ& "
joined his post in 1986, - again claimed seniority ¢
over those departmental candidates who completed
their training and assumed the promotional post of
Station Master/Trains Inspector/Section Controller

in 1984,

!

4, .'Thate can be no dispute that the direct entry
céndidates are fresh recruits whereas thgkiepartmental
candidates are those who have had same exposure to
the working of the various departments of the
railways. wWe, therefore, see, how,. the fixation of
different periods of training fork£wo streams can be <
said to be ' either unfair or unjust. It is seen from
the record that the question of fi%ation of adequate

~ad [
peried of training was subject to the critical 4
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examination before a decision wés takén, that a
; ﬁ. periqd-of 12 months of training would suffice.
As regards interke seniority betweenthe direct
recruits and the departmental candidates, the
‘learned counsel for thé apnlicaﬁt has vehemently
contended that under no cdrcumstances, departmental
al” Lons_ @2p
| | candldates selected (£3D the same ef, that of
) direct recruits should be given senlorlty over
_ ‘i' % the ®kprkizaptdirect recruits‘as has been done in
vt \ J

the instant case. The learned counsel for the

respondents has drawn our attention to para 302 of

‘I.R.EM. which reads as:under:

"302. Unless specifically stated otherwise,

~ the seéniotity among the incumbents of a post in

-

| | a grade is governed by the date of appointment
% ' to the grade, The grant of pay higher than

| the initiai pay should not, as a fulé, confer
on a railway servant seniority above those

who are already appointed against regular

posts. In categories of posts partially filled
£ v % by direct recruitment and partially by
h % promotion, criterion for determination of

| ' seniority should be the date of promotion in
the case of a promotee and date of joining
the working post in the case of a direct
recruit, subject te maintenance @f inter=se
seniority of promotees apd direct recruits
among '_themselveé_. When the dates of mtry
f into a grade of promoted railway servants and
direct recrutts are the same, they should be
put in élternate positions, the prombtees

é/ being senia the first direct recruits

maintaining inter-se seniority of each group"




o

. Shakeel/

In 3ddition, the respondents have drawn our
attention to an advance correction slip No. 121

dated 4.2.81 to para 102 ‘in Chapter 1 section B,
Sub section 1 which provides that senierity beding4- »
assigned only with effect from the date of

jeining on. the post in the case of direct recruits
and from the date of promotion in the case

of a promotee ir‘respecti_ve when the vacancies

against which they heen recruited/promoted arose,

5. Sehi@ri_ty is an inéidenee of service)m amd .
rules or other relevant administrative instructions
prescribed the method of its computation. It has |
to be reckoned in accréance with fhe same, In |
the(instant Case, we are not convinced that
there has been any viélat_ion‘ of any rale orlcther
instructions in the matter ef either reducing

the peri@d' ef training in respect of the departmental
candidates ér in the matter of computation of

seniority of the direct entry g{ Traffic Apprentices

vis-a-vis the departmental candidates selected
for promotion against their tespective quotas.
The applieétion, cannot, therefore suéceed and

is hereby dismissed. Parties to bear their own:

costs., , LV/
W

AeMo . VQCG
Lucknow Dated: i (.9, _




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

7(* . ALLAHABAD BENCH
) : LUCKNOW CIRCUIT.
o APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
- » TRIBUNAL ACT,1985.
> S5.K.SRIVASTAVA —_— Applicant
Versus

UNION OF INDIA AND OTHERS mm- Opposite parties

Compilation No.l f
Se.Noes Particulars of documents Page No.
l. - Application ' 1 to 11
i 2. Vakalatnama 12
Y
a ,),
3 _ . .
N i,
LK L
: SIGNATURE OF THE APPLICANT
‘\ :\k} o
Ny
~dB
i
i
|
-
i"“ H
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IN THE CENTRAL RRXEHRKE ADMINISTRETINE TRIBUNAL- ,
| - ALLAHABAD BENCH Dawcor g ... . 27:4.89

I R, S s )
Iy E\Lhul‘ll WYk eIl ies sy

ﬁ¢¢~“t3avsiéjkigﬂ

: \ : sty ‘
APPLICATION UNDER SECTION 19 OF THE ap iReyd v, 17/ Y

TRIBUNAL ACT,1985 |
57Q*P40"a‘\6q(;%) |
L b

- &
LUCKNOW CIRCUIT ﬁy -

!

S oK SRIVASTAVA e em Applicant
Versus

UNION OF INDIA aND OTHERS wew Opposite parties

EemExky INDEX

Compilation Wo.2 .

S.¥0. Particulars of documents Page No.

1. Annexure No, 1
Photo-stat copy of letter of Secretary
Railway Service Commission,Allahabad .
for selection of Traffic Apprentices, 13

20 Annexure No. 2

Photo-gtat copy of the application
of the applicant for joining the
cadre of AzMm without prejudice. 14

3{ Annexure No,3

Photo-gtat copy of Railway Board's
letter dateqd 15.5.87 in connection .
with period of training.-‘ 15 to 16

Annexure No., 4

Photo-stat copy of letter NO.
752~E/5-1/Selection/10% dated
31.7.82 for Selection 6f Traffic

Apprentice against 10% issued by
DPO/N.Railway/Lucknow. 17
Annexure No, 5 S .

DPO/N .R1y/Tucknow letter NO.752-5/
5-1/8election/10% dated 27,9,.83

the result of selected persons

against 10% quota (photo=-stat copy) 18

Annexure No.§ v B o
Photo-stat copy bf‘DPO/N.Rly/letter
NO.752~E/5-1/5election/10% dated
26.11.83 in connection with P-29 B

Course, 19

Annexuré»No.?

Photo-stat copy of the applicantion

of the applicant dated 11.4.88 in
connection with correct assignment .
. of Seniority., 20 to 21
- Annexure No. 8

Photo-stat copy of the General Manager /

N.E.Rly letter NG, Kaa/210/4/Traffic

Apprentice/Vibhagiya dated 9.4.84 in

connection with 3 years training for

Traffic Apprentice

8 selecteq against
10%qyots, )éf’}ié :

- '_.,\1 SIGNATURE om - :
A D> ;

A
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7{ IN THE CENTRAL ADMINISTRATI VE_TRLEUNAL, ALLAHABAD
o CIRCUTT RENCY, LUCKNOW.

ﬂhwuﬂb«yf G- N2 Al s)-8a(S)

shri Suresh Xumar Srivastava scn of

&f}ﬂé/r)shr* K.Pe.Srivastava, aged doout 36 years _g(xbvg,wn 7
- UN ux pdseiin under Station superintendent, &9
; %4 No rth ext Railway, Lucknov.

&4,{)/09'0‘/ AL

}%‘////ﬁ ‘ versus

1, nion of Indla through mmmmyz
ﬂ p ‘bt General Manager,Northem Railway,
/Wlak Headquarters Office, Barnda House,

. pM,"\’_ e;’nDe hi.
) rl‘ﬂ' Ms W’Z\M%ecreta*v. Ra11Way Board,®ail Bhawan, -

9 QQ%M‘T;X}}%}’L
"¢ il M b ivisional Railway Manager,

ﬁq e’ﬁﬂwor’memqlilailwﬂay. Hazratgan j, 1. ud':r*ow

54 Q U, ‘521”7_5' , cvee Respondentso
~$m W!M ,

VN o1 N A
k & S‘j‘wﬂgmmm OTF/THE APPLICATION:
1. Name I : Suresh Kumar Srivasteva.
WH1T79J

I )ia sy

’2 L3

- ® e s 0000 Fappli(fémta

4

Father's nan% ,(‘M Shri KePeSrivasteve, _
Linpa~s 3 OVW"V\/(W = el iﬂ/(ﬁs —
Demgn ation 'sqrp,}" W“ﬁ@.&ﬁm—t ,t—%éeﬂ-h@@?&!:er. &

;4/( ace of Workse  COMY Pfhder station Superintendent,

\ B er“"*\ QM “: 7/, n 0’\(9\“\ Northern Railway,Lucknow, ‘,
. M. address for service '[/\/Und‘er Station Superintendents
g C% > of notices. Northem Railway, Lucknow,

under Divisional R gilway=-

r-tg{ D(ﬂ”hsNﬂ_‘a‘Pcpr:b’-RaNay , Lucknov.
S0 ¢ e e |

If’*nAR )F THE RESPONDENTS: -

UR et

]

=
4 \ i) " Union oF India thmugh General Manager,N.Railway, .
- Headquarters Office, Baroda House,New Delhi.
& . Y N
- . .31) Secretary, Railway Roard, Rail BhaWan,New Delhi.
S iii) pivisional Railway Manager,Northem Railway,
‘_\\‘ Hazratgan j, Lucknov. _
N e
R )
| 3. PAQTIQ’HXRS oF ’I‘HF‘ OR ER AGAI’\Y"’T‘ Y1~iT~IICI-’ API‘LIC&\'II ON
: I8 M,AD
Relief is tnot being sought agains—'}): amy order bhut
-
‘ for a direction to the respondents to fix the senlorlty
-, § A Qg 73
of the gpplicant over and above those persorws,\'nho were
selected for the post of station Masters and T.Is and

Secticn Contmllers vide Divisicnal Personnel Officer,

ITOEthern Railway, LucknoW's lettzsyr No.7528/5~1/35¢el éCthl’]/

oD
10% dated 27 0.83 and 26.11.1983, 144\’&;' A \E 6’»4

.f COntOQoo¢20

\
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and its consequential benefits to the applicant.

4. sUD @Cf“g ™ mEE PRIETFS:~

1) That the applicant wes selected as Traffic

Apprentice against 15% Direct ;Quota (' 25% quota) as per
:«bllshment Manual Para 123, by the Railway Service

Commission, aAllehabad vide letter No.RSCA/NR/S u&'\:EZd 14,5,

1i) That the applicant was beoked for Chendausi
Course on 13.7.1983 ad the spplicat joined the

training on 14,7.1983, - ' (
—_———
rirnem

*%iii) ~That the apolicant JOJI‘F'd his duties ia g

» G 221 oA B, Y Lelte

after nmpletlon of 3 years training under
ST T Y

=

9»0:2//77, =XV [Rechl. 9002 21286

Divisiorsal Rellway Manader,N.Railway, Lucknow.

iv) That =s per Para 123 of the Establishment
Manual which is reproduced below, the Traffic
krprentices recruited against 25% Quota ( 5% to be
recruited directly through Railway Service Commission
and 10% from the Departments who were graduates) had to
undergo training for 3 years.

Para 123 of the ustablishment Manual:

Recruitment: ¥ Traffic ﬂpprenticesv are recruited to fill

@ Maximum of 25% annual vacencies fr appointment in the
categories of Section Controllers/aAsstt.station mMasters,
Asstt. Yard Masters md Traffic iIn specﬁors in scale
R« 250~380. X |
:@ualification: (& age beteen 20 and 24 years.

(p) Bducations: 5 un ifzersit.y'degreear

Trainings stipenvd Rse 205=7=-219. Candidates will be

requiired to undergo training for a period of three years

~in the various area schools an¢ on the line at important

stetions,on running-trains ad on the yards etcs
Channel of Promotions They 11'! be eligit ;]e for

promotion to supsrvisory post rising to "’6»450»575.
' Contde. 3
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W . That as per decisiori- of the Joint Consul’tative
Machinerv 1972 only the 25% Quota was kifercated as
15% pirect from Railway Service Commission and 10% from
Graduates working in fhe Department, but their training
perioé is 3 years as per Pa*‘a 123 of the stcbllahnént

sty P /317 gmgv
Manual, quoted c:ove.%{mésd}/; v bt

Wovy £9laklist
vi) That a circul ar weas 1Ssued by the DePeUey
N. QallW“Y,LUCKuOW vide his letter No.752E/5-1/s5election/
10% Jdated 31,7.198_2 for the selection for the post of
A.SeMe/SoMe/AWM in grade %.455-700/Section Controller

grade B«470=750 against 10% Graduate Quota. rFhoto-stat

owopy of the circular is atte:im”y Q‘Hﬁ |

vii) , Th at ’che persohs Selected against 10% Quota
vide D.P. O.,N Railway letter Ho. '752::,/5- 1/s alectz.on/l,O%o
dated 274983 on the 3:asis of notice issued by *he
Divisional ?ersonnel Officer,¥.Railway, Lucknow Were Sent
Tor P=29R Course vide D_.P..O".,,N.R ailway, I‘fuckn.ofvx’_ letter
No.752B/5~1/selection/10% on 26.11,1983, completed their
training in ‘Dece;.nber, 1984 after completicon of ond yea::
training and seniority was assigned to them .” m(ﬁ%

, A
over and &bnve the applicant which .is irregul ar and

illegal . | @/J’MM’ b3

viii) That the personskselected ageinst 10% Gr_afiuate
Quota, should have been sent for training for 3 years and
in this way their trainin'g is completed by 56.12485 where as
the applicant_ directly--r.ecru‘i_ted against 15% ‘,duot*a in
g;:fade‘ Rs.455~700 has =»&bmp1eted fhéf training in July, 1926
aﬂd hereby the aoplicant becomes senior to all thoSe

wfot Ny &8 13

persons;ksﬂ ect=d against:10% Quota of which the result

"vas declared on 27.9483 by the Divisional Personnel Office

NeRallWay, Lucknow. Hot only this, tut the applicant

"becomes senior over those persons who were selected

acainst 10% Graduate gQuota by the Depaftment vide DeRsM ,

{
letter ?\0a7“2‘?/‘%— 1/selection/10% dt. 2 w__ . Thege
NLtCeesod,

-
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Persnn ore ini ’
PEXsOnS were sent for training for 1 year's oourse in
2uqgust, 1924,
_ .

- i)

) _ That the Rallway Poard have never amended the
:\St } . h s 5 _» ‘
Bstablishment Rules_ in curtailing the training period of
/ y 3 : |
(15% from direct and 0% against graduate guota

from the Department tY . W-Z( ﬁ_g

®) That t! J
- at the persons’\selected against 10% Quota
and assignmant of .aen:.orlty tm t%em SEY ’e' completion of

one year's trammgﬂls quite illegel and con*trary to the
Statutory Rules.
xi) That the other Railways excepting the

ﬂ i , &

Northern Rellwzy ere giving training to the employess

q | . .
) selected against 10% Quota as Traffic apprentice from

the Department for 2 years. a Photo~stat copy of the
GeM., NeE.Roilway letter Mm. dated 9.-.4.84 is enclosed

*

for reedy reference.

v

xi1) That the applicant representpd for flz}u

m

seniority ove rand apbove the employees scl ected =29

»

104 Graduate guotal(Traffic Apprentice) fmm the Denartment
ir the yeer 1982 and 1984, on 11.4.1938 which was received

in the Office of Divisional Rezilway Manasger,Northerr Rlye

‘pucknow on 14th 2pril, 1298. a Photo-stat copy of the:

rppresentatloﬁ is also encloseds

X:.li') Th at :mSDite of the reoreScntat:Lon the seniority

of the spplicant has not been fixed over and zbove the
%M

erscr‘é sel ected agam«t 10% guota in thc year 1923 and 84

but the aopllcant was informed verba11y that the
epplicant had been placed below all those persons in
grade 4?5—540 as psstte.Station ivf‘aster whereas the

Crrmia Ay spplicant Was sclected as Traffic ; ppreﬂtWCe in grade

%“MW
o/ PSe 455110 9‘*""1”}’ foea /‘M “%3 ﬁ’im ¥ W

4,33@ 733 (,%m i bboy Bt
xiv) not fix:nq the seniority o‘ the aomllc ant

)1% /*&\P_S 2 rding to the statutory Rules nunci.?tefg inw'saa agplish=-

ment Manuals nver and above the personsbsel ected against

*%2**




ﬁnd the applicant’ joined: his cuty without prejuoxce.

e D Beg

J “"‘”I"PTC’"TF}' nF rrﬁz TPIBﬁAT,Aﬁ'.

.

Ti) lﬂ_ tl)e 7 ! ‘ K t (<3 , QAYe EJ t:l) - ’e — }_l) } t"CL
. Vi 2N . -

7/

matter is withi
7ithin the § S 4 e
1@ Jurisdiction of this Hon'ble

Tribunal.

De LIMI TATT ")I\S‘ :

'

Th at the mmphiosbtdomm  ap plicant further declares
that the application is within the limitation prescribed

unde'r section 21 of the Tribunal's act 1988,

6o T2 CTS nw THE CAQm

1. That the applicant was selected ss Traffic
zoprentice against direct recruitment quota of 15%
'in grade Rse455- '7“0, sut of 25% guota by the Railway
cervice Commission allahabad vide letter No.RGCA/NR/5
dated 14.6482. 2 photo—stat copy of the said letter

is annexed as mnnexure NOo2=1le

2e Th ot the applicent joined Chandausi Training
school to attend 3 years course on 14,7483,

3e mhat the applicant joined his dutles under
i G M Nty Jetenito “2206/172-Xv deelt Db

respondent No.3/\%»8@ugust, 1986 after completing 3 years
traininga
4y Th & the applicant gave his option for posting &S

T.T e but was not posted and the respondent NOe3 posted

+he aoplicant as Assistant station Master in grece
‘ ¢
?59455-'700 under %tatlon Supermtendent. m.Rly..Lucknow %
)

X

photo-stat COpy of the "ppllCdt_On :Ls snnexed as

Annexure No.R=2e

Se Th st the Traffic apprentices ha been rec.rult

ancies for intment
o fill @ maximum of 25% annueal vacanc:Les for appointm

in the cstegories of section C,ontrﬁllerso assistant-

Con'téo ane Ge
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Station Masters, assistent vard Masters and Traffic
Inspectors in gcale Rs.250=-380 hpto 1972 and these posts

were recruited through Railwzy gervice Commission

'a@s per Esteblishment Manual Para 123 of the Indian

Rallvways. |

6.  That the quzlifications of the Tratfic
dpprentices are University Degree and they will have
® to undergo training for a period of 3 years as laid
Cown in Para 123 of the India Railways Establishment
Manual .

Te That the Traffic .Apprenfices ‘are eligible fér
promotions to supervisory posts rising to Rs.450-575

8 per Para 123 of the Indian Railways Establishment

Manual. This pard of the Manual is reproduced below:-

" Récrui\tmept— Traffic apprentices are recrﬁited to fill
a ma¥imum of 25% of annual vacancies for appointment in
the categoriés of Section Controllers/psstt.Station
Masters, psstt.vVard Masters and Traffic Inspectors in
Scale 7s.250-380.

Qualifications:s a age- Betveen 20 and 24 years.
b) Edacs&tion- & University Degreee

Traffiing: Stipend ®s.205-7-209. Candidates will be
required to underco training for a period of three years
in the various- area schools and on the line at important
stations‘, on running trains and on the yards.&c.
Ch nnel of promotion: They will ke eligible for

promotion to Supervisory posts risinc to Rse450~-575."

8. That the Railway Board has again stressed vide

)

their letter Vo.E(NG) 11/84/RC3/15(AIR™ NFew Delhi

dated 15.5.87 issued by Deputy Director Establishment (N)
Ra&ilway Poard to General Managers all Indian Railways=sul
vara(iii) of para 2 and sub-para (viii) of para 2 that
the existing quota of 15% ¥wr open market recruitment

e . Con'td...-7a

| . . 2o ’”
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end 10% for departmental candidates will continue to

soply and in future the period of training for Traffic

zrprentices glso will be two years &s. against 3 years

as is the case at presents A phto-stat copy of the
annexed  as
sam 1etter is/annexure No.p~3e

Oa That after the decision at Joint Consultative
Meeting in 1972 10% out of 25% Traffic apprentices
were to be recruited by the Depar"cment from amongst

eligible graduate candidates on the basis of written

" exanination and their training was for 3 years as per

Maual, On the hasis of this. the applicstions were
invited for s'eleﬁ‘c;tion for the post of gtation Mastef/
asstt.Sation ‘ﬂasters and asstt.Yard Masters in grace
Rse 4354700 anc set¢tion controllers memd Csz;ade BM470~750
vide D.R'.r\-.fl‘.,.t’.ulv., sucknow lettef No.752E/5-1/ )
selection/10% dated 31.7, 19‘82. Photo=-steat copy of the

Untpotsy 4 (2

10, Out of 10 persons 1*% mé 2 pnrsonsAx,cre

said 1etter 1s annexed as @,rncxure No..@\-tl.

selected as T.I.,Stetion Master and section Controllers

respectively and norne was selected as Asstf Station

amel AY

Master, as advertised vide DPO/N.R R1lys,Lucknow letter

N6 . 7528/5-1/gelection/10% dated 27.9.83.photo-stat

copy of the letter is anexed a8 annexure NO.p=5e

: %MW a1t
11. That the above 10 persons, selected against
10% Quota were sent for training P29 B Course for

one year with effect from 7.12.83 vice DePeQesNeRl ye,

" Lucknow letter Ho.752EA5=1/Seclection/10% dated 26.11.83

Photo-stat copy of the letter is amnexed as

ATNEXUre No.2—6s - @—4’ 0oy [1.6.43

12, That the zbove 10 persons(\mentioned in the

letter quota in para 11 zbove completed their training
for one year on 6.12.1984 which is irregul ar and

against *the statutory rules. They should have
) Contdeo 3
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uncdergone the training for 3 years which completes on
612, 1v986 and they should have heen assigned Seninrity
from 7.12.1986.

13, That the applicant has given his representation
to respondent No.3 for assignment of his sei:'} rity over .
and above the above mentioned 1o per o*us o 12
but there wWas no response. Photo-stat covy of the

representetion is annexed as annexure No.A=7e

14, That in other Rallways the Trasffic apprentices
recruited by the Department against 10% gQuota are being

R — ,D'/
sent for 3 years tresining but the respondentam 3

e not following the statutory Rules, an@ sSsigning the
. - o hl

I

stat cony of the General Manager, N.E.Rallway letter
I}?O.W’fr”/9/ﬁ' 371/'(9”“}@%&6 9.4, 8; is enclosed

as annexXure No.p=Se

15, ’ﬁTh at the ‘applicant was selected as affi . ‘
| Wi~ ALk

apprentice on 14.5.82 and Denwrtmentcj Candicates were ﬁ

seniority'of thc?se 10 persons against the Rules. Photo-

selected on 27.92.83. In thls way so the app unt is

j—

senior to the Departmental Cancncat s bemg seletted

in earlier panel as per Para 306 of Indian T‘dJ.IWays

N

Establishment Manua :

16. That the‘(ei};i1 icent is senior to all those 10
persons, as ner annexu re No. /4 -5 beczuse the
A wioer Ve TS

- departmental cendicateo'\woulo have completed the training

On 6.12.1986 instezd of 6.12.84 and the period of training
Was not 3t all curtailede , B

17, That the training of departmenﬁal cendidates

-selected zgainst 10% cuota for Traffic ppprentices is

not a promotional course at alle.

. :
CoNtdes «9
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GROUNDS M m% t‘ ‘r‘ 3

1. Because the’CandidatesAselected Traffic Apprentices

against 10% guota £from amongst the eligible departmental

candidates in 1983 did not go undergo the_training for

3 years as per rules and respondent No.3 got theé trained

~ for one yearis course and the respondenti‘NO.Afigz% 3

thereby committed gross irregularity in fixing tﬁe seniority
of the applicant below the persons selected agaiﬁét 10%

quota. | | TRy

)

2. Because the respondents committed gfoss erroi"”;’;._and
irregularity and illegal action in assigning seniérity ,
to the departmental candidatMr’:r;ﬁgMaété/;f announcement
of the panel i.e. 27.9.83 and put them over and abovethe
appliéant therebyvthe réspondents have violated the statut-
ory rules. Annexure No. A=-5 |

3. Because the applicant has undergone training for three
yeafs'whereas the erartmental candidates selected in the
later panei did not undergo the training for 3 years as per
Indign Railways Establishment Manual. | M“"4 A__/g
4. Because the training period of thé Traffic_ApprenticesA
against 10% qaota has not been curtailed exclusively for
them, - _ | :

'5..‘ Becu the aiﬁ%%?ﬁﬁft of senibrity to the deparmmgntal
candidates over and above the applicant is illegal, unconst=-

N

itutional and clear violation of statutory rules. Para 123

-

~and 306 of the Indian Railways EStablishment Manual are cited

6. Because the respondent No. €582 3 a®e not competent
ﬁ to make any rule or_guidélines for their Railway contrary to

~ the statutory rules as mentioned in para 158 of the Establis-

ent Code Volume No.l and the action of the respondent No.

ZZg%? 3 to assign seniority to the applicant’Pelow the select-

f

' ‘h{¥'“46@§ [
.ed persons (depq;tmental candidatesk ide iLfB}é.Railway

letter NO. 752-E/5-1/3election/10% dated 27.9.83 ,Annexure

f“k""s .

7. DETAIL5 OF THE REM

1
- that he availeq of

EDIES Expay '
HAUSTED . - .y
;?llmthewwf“h““" The applicant declares



remedies available to him under the relevant sérvice

.

- rules etc. The applicant represented for assignment

of seniority over and above the 10 persons selected

by respondent No. 3 on 27.9.83 against 10% guota but
there was no response,

8. The applicant further declares that he had not
peeﬁiéuslylfiled any application, writ petitions or suit
regarding the matter in respect of which this appligaticn
has been made before any court of law and any other auth-
Ority, or any other bench of this Tribunal and Qor any
such applicatioh, writ petition or.sgit is pending before
any of them,

9. RELIEPS SQUGHT :=-

In view of the facts meptloned in para 6 alfove the
appllcant prays as under:-
l.  to issue order or direction in the nature of mandmus
directing the respon ents to efOlg%%seniority;over and
above the 10 pers selecte against 10% guota on
27.9.83 vigde D.P.O/I.Qéllway/bucknow‘s letter NO. 752-E/
5-1 / Selection/10% dated 2?29.83 and all consequential
benefits including»promotion with’retrOSpective effect
to the applicant as the applicant is entitled for
correct seniority over them éndvpromotion'etc being
senior to the persons mentioned in the above list Annnexure

NO. Awy

10, INTERIM ORDER IF ANY PRAYED FOR- NIL

11. Particulars of postal order in respect of the
application fee,

1. Number of Indian Postal order Y — D 815/2/4

2. Name of thé issuiﬁg Post office ‘%'ﬁ@ L‘A’%(W’D
3. ﬁat@ of issue of posial orderrl5tJ1{€a9

4. ﬁost Office at which payabley Head Post Office,

Allahabad.

Contd page 11.
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12. List of "‘ﬂ(‘]_oqur"S"

fwwwwﬁf iﬂwwiﬂr?f

I, suresh Xumar Srivastava, son of sri K.p

Srivastaya, aged aut 35 years working as iggttzﬁta%on-
Ml |

i2ster unCer gstation superintendent, Northem Railway,
Lhcknom resident of ML 131, Plock 'cha',“oti-Jheelspl
Colony, do hereby verifdy that the conteﬁts of
paras 1 to 12 are true tn my per SOnal knowledge and
believed to be true on legal advice and that T hé&ve not
Suppressed any material fact.

Lucknow, ure of Applicant.

Dated: P/éL,]‘?@?
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-Copy of Railway Board's loiter No.E(NG)II/SA./R@A 5( AIRF) Now Delhi
dt. 155-87 from Deputy Director Establishment(N) Railway Board
to the General Manager, 411 Indian Railuays end others.

Sub:- Recruitment of Traffic/Gommercial Apprentices.

= In terms of existing rules/orders on the subject, 255 of
the vacancies in the scales Rs. 455"700/470-750(115\/1400-2360/

1400-260(RP) in the category of Comercial Inspectors and in the
operating categorles of Station ‘asters, Yard M asters. Traffic
Inspectors and Section Controllers are filled by recruitment of
Compercial and Traffic Apprentices. Qut of this, 15% is £illed
by direct recruitment from the Open arket and 10F by limited
Departmental Competitive Brxaminaticn from amongst serving
graduates ‘in the Traffic and Commercial Depertmants (ot‘lcx than

& ministerial staffUbelow the age.of -0 yeers. The minimum quali-

fications prescrlbed for recruitment of Traffic/Commercisl

Apprentices is a Uhiversity Degree(with Llaw as additional
qualification for Commercial Apprentices) Diplowma in Rail Transport

and Managemént from the Institute of Rail Tramsport is an
additional desn'able unlficatlon. .
"2, Thequestions relatmg to recruitmentof Traffic)
Cammercial Apprentices, the scales in which such recruitment should

be made, the qualificstions and pericd of ‘training etc. have been
under review by the Railway Board for some time past. 4s a result_

of such review the Board have decxded as under:=

M/i)ihp Schernn of recrui L,mernn of I‘:au ic
:’LOIII’e'luces should continue. ' P

ii )In ﬁlture, the recrultment of these Apprentices sbould
be wade to’grada s.550-750/1600-2660( RP). Traffic
Apprenticés absorbed in the:icedre of Section
Cotrollers in zals k. 470-750/1400-2600(RP) will
be fixed at starting pay of'ks.1600/- on absorption.

Ment of Traffic Apprentices may be sultably

Stéggered in.view of sub-para(viii) belowe ™ T

Mll )The ailstmg quota of 15’ for open market rocruitment &nd
i 10% for departmental candidates will continue to apply.

iv) The qualification for recrultment will continue to be
graduation except that in the case of Commercial
Apprentices, the additionmel qualification of a degree in
Iew will not be necessarv. Diploma in R2il Transport and
Management from the Inctitute of Reil Trasport, New Delhi,

wl.Jl be a des 1rablo malj_flcatwn.
v)The recruitment froa the open markt will be through a

separdte exzmination and hot combined with the recruitment
of Senior Clersk, Guards, etc. as at present.

vi )The examination will be'held on date( s) different from }
examination held far other graduate ¢ gorie i
Clerks, Guards, .iSi¥s, otce %
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’ vii) The standard of examnatmn will be hizhor thm. i6 the o .

- case of prescnt having regard to the fact that rncrultment

| will be in a hlgher grade. : 4 : ' .
. V/L) In future the period of t.rammg for Traffic Apprentices -
' \F also will be two years as egeinst three years as 18 the
' : case at present.

ix) Commerciel Apprentices will be reer: ited also for posts
in scale Rs«550-750/1600-2660( RP) in the comercial
group, e.ge for posts of Chief Booking Clerk, Caief A .
Parcel clerk, Chlef Goods Clerk, etc. .

The syllebus for training of Traffic as well ag
Coumorciel Apprentices will be recast and updated with
a view g broad-basing it so that apprentices of one
. l J Department get adequate training relevent to thc other
. l ‘ Ikpartment also. -

. xi) A wider exposure to Traffic end Commercial Apprentices
- after absorption should be arrznged by each Railway .
- .| Addinistration partly by. exchanging ipprentices in one
/ [ Steam with those in other, strcems and partly by recasting
(/]| the avenues of &dvaucement in ‘scale Bs. WOO\RS 78
2000-3200(RP) and ebove.

. //xu) Apprentices alreedy under training will be absorbed :
: . only in,scale Rso455-700(RS)/1400-23005:¢) or :
470"750\30)/1400-2657‘(39) as tho cese may be for which '

- _ R /hey have been recrui'.cd. B :f - B
. T 1ii) No recm:.tment in: ecale 85.455-700(1?5)/11.00-230((}{1’) R

_ will henceforth. be nade except to the extent penels have
-.7alreedy-been T eceived: by Railyay. Admmstratmn from: the.
Rallway Recrultment Boards -in the:rcase of". open -warket.

- - queta end. pangls hev 'Jreadg publishcd m uhO caSe o.{‘

. dop@tmnt«’*l quot" - L =

v ! xiv) For rocruitmént’ notl.fled upto 31—12-1990 tne upper age LA
Lo e limitfor serving Traffic/Comercial Apprentices who have \
ST - o been recruited in the scale Bs. /55—70?(35)/1400-230001?) end

' ' 470-75C(R5)/1A00-260X RP) including those who are undorgoing
training, will be 'reised. s wder 2s zgainst the upper age
licits appllcgblc as per extant ordor:-

— a) for _candldaues ac;nar‘ng in the Departmental
Competitive Ebfaﬂmauqonq-'o- - +50 yoers.

b) for candidates anpearing against open market direct
r"cruitrwqt quota under 272 telax ticn '*leicablc
UL_ J‘,r J..ng CleoyC"o4.......... LS \'eorq

The ave concessiam in o will not he "v11l'=blo to other servin
sredustes in the Traffic end Comercial Departacnts who will be.

) -~ wolunleoering/epting for the res pcctzvr~ quotagd- in’ thG nerpa 2l courses -
I E R ' their easc normal rules rog: srding rel’atlnn/f}/ age2leHt i

so*v nooom \Jr vees w11l only '°pply. o
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“also note that 1o -further chanée will be alloved for- :
stomission of application and &g Sceh 38 1s in their owin $ms bk d: 0
inter<cy w osubelg c..Dle"dtlofls Within & spacif.«d r: ‘mod IJI";‘,?K..(

pesitivaly,

o benior subordinate/TIs should sce that g applications
rucelved by them must be mbm.tued o h ; office by tae. .
. I ity AR .,

(‘)
i~

: U‘

targe$ date W.Lthau fdl.lo o Lo -

- Staff dnplyms 1ay_plesse no b thai da o for :
wrr.tten test WElL be fued &a»ﬁ&%w 5y eml tl’l.;, shouid o -

takeﬂ as ﬂU &.C nueofo 7 . j ; |
P . Hlaa.:. ver qxun W:Lll foLb»’ [t J/ﬂ -
R VI PR . --."l ’ 7’\/1";[/(u€/a\' . 7
B ;L,('/—_. va;L S z\..‘_ ', S o =~ _ \/ v
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TIonnel Off‘lcer,
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] e csFal o eyl fusltet (B2

- 5(@ A Wos KM Ve Ugg.- 2o m%&@‘vbﬁ @

e BV RATLAIAY - :

THVJ 1] OJ.:ILO"‘

a. 7528/5.-1/82 l\,crjrﬂ/ﬂ : Jaelion. Du., , 9, (u.' .
N Co ] - B i
W0ET G T, TET .
UL T, SIRII DA, D10, UCP.
FRVFROILIS
. :1;(‘/]1"0 _
* Dr.ClC, 'Tobhy IXG. ' o
1/ 0 ’m ™D, ERIL &V, PRE, RBL.
. .
T _ Sab:- Selection for the nost of Shs AS M [/ AV /10 e )
‘ : ' $CiLe in grade Re. 455~700(RS against 10%
T ‘ LETE 31”-“ Ads e . : . o :
l T i "”*"* o e o . N
M”Waﬂreauh of the selection halé for the above Hosts -
L, on 2 2. 8), 17.4.83 & 297683, she.following svarff found sul't,able

. for thy Hugts_siown a~ainst each - havs boe*r*vlacedwmae *0""
vigioral vanel i 10% sz te cuota | in accor rdance’. Vlu
thely m-rit )oq,b.,__n_: m Tesnective categorieg =
‘« .

T.-I¢ . . . . . . .'-. ) .“1

[ el

’ ) ".:1‘,_' Shri n.P Gupta . L LSH/L . ’ T, o
SMTTPTIJ" 'L'E_I_g__,-_
e 2. Cghit N.SJUsrent o GSH/MLT R "

B 3, 0 Shri-itajejdre 'ld. bimfh ASM/RRSA S.M.

. 4o Shyi J.RMeurya . aSH/FD . . SM.
. v5.. Sn¥i 5.,5.5SIngh . J,P/nSfm/mco T SMe.

by Shri S.SuSingh | : _'.'-f - 4SH/DELY | f: .. 8M.
.»’_.‘-_:._'\' | : ']° . sl\'wl DaK 1&‘&1’0 L. INM/HCP ; S.M.

T J\_Tj. *8. Sri Cy-m xrd;,asﬁ Srivautve.,bu}‘! _m._ ;3 ‘  SM.

4 ‘

Sc cti on C ont;_g},lgr

e oAl
L ew

_90 v Shri Vi nod Lur.ar — ' f TNC/LLO : - " SCNLe
10,  Shri Krwhna }Jc..(uC) f ‘ TNC/L"B KR SCNL «

;A .« R

3 The . aoow staff should nofe that the re’cention of thelr --.;;
nanes- on the paml is . subaect to their work - mnaininn satisffactory during Ny
. the ‘currensy of . tue. panel ‘ond: quali.fymg)_;-ZQA & B oourses. More: fact e
trat ‘“‘Vﬁr hanes. heve een pleced on the p&. =1 is no fguaranteo that
taarr wzll Wh o-ff el “ho L)cat for which . sc‘ectct . :

T Bt MR

\ I
ihove ,a,+r.f’"avp rﬂqun'c*x to pass ;—29 I/D coursc i‘or ‘which it .

. grzadt Lo ki s nobiodsE thoy ghould Ve ready to atuenl ZTS/CH
: - for ubow couns 88 & uhen arnmp,cd. oy o
- ' . s £:L ['m re
. . . ) :' /::4 " ,1 " J N\
R S S e fcx Divil. Persornol. Offél,/%(
‘ : . . Y 2 P Luclcn_g,r _ ;
*RIC# . L - |
. PR K] (“ F‘ ‘ .
Yl
I
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- this office.
' - In case. any one does not- attend & qualify the siad

course, he shoild not

-shoiyld ensure corpliance of these orders and sSee

W éf&w WM/FM%‘W”{ Hrat a2y -

Aoy CNCL

g (( §o/t/1/a/« o My Wj Mﬁﬁﬁu{,}

Northorn Railway -
DMvisional CQ;fice
Lucknov, Dt3<

SS/LKO.BSB FD ,
SM/LLJ ,MLJ BKSA DELO ,LBH - N
' TI/LKO FD PBH L3 RBL, PRG S

Oubv - P-2913 course

' The following staff are booked to attend P-29B
course V.e.f,7.12,83, They nust be spared without fa:ll adv:lsing

couxse,they will not be conSidered for promotiom

1Msri R.P.Gupte ASM/LLJ for TI/MSS-?OO
2, Sri M.S.Usmeni ASM/MLJ for SM/B55-700

.3.,A5ri R.P.Singh ASM/BKSA - -ao_,_.._
w4, gri J.R.Meurya ASM/FD ooedoe T
5.#8.,7.5ingh  LR/ASM/LKO Cwdoe T o,
" 6on S.8.5ingh ASM/RELO - . T
: g.u D K I‘:h&f‘e LRIASWLKO S -‘iJ«-' ' e .
s G.PASrivastava ASM/Lm o ~J~L- .

L9.uV:Lnoc1 Kr. TNG/LKO for m/h7o-750

#0*Krishna Prasad TNC/ESB «dQw

In case any. Ee reports sick nsar about ﬁhe above
by allowed: dutyibut spared to see

Sr.D0S/LKO for . aither. action,* TI/CHC/LKO. SS/LKO{-hBSB FD
at a1.1

these st2ff are spared without fail,

.( R -.._,,'j w\ h,;,a"‘"""‘-@r ".& »

Copy Principal ZTS/erandélr_S:;. q

———
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The 0ivl. Railvey Mensger., 'va\kur A' 7 ,
l;:rthm Railvay, ,

S8ub jeods Correct assignment of my Seniority.

D

31'.

. With dus respest 1 bey ¢o ssy that | was gelected as Treffic
Apprentice by Reflsay Service Commission, Allshabad ageinst 2sK (15X direct]
qots in 1982 and Joined ths Yraining Course st Chandsusi {n July 1983,

1 coapleted the training courss for » 3(thres)yesrs. 1 reported f:r duties
88 par Postingorder tothe (Pfice oftheOM! Lucknow in August 1985 after completior
07{ three ysarscourss,

- Ae per orders of the Ratlvaey Boerd and Leteblishment Menusl Pars 123

/the theee yesrs Teaining coures ars imparted to the Traffic Arprantices againat
;. the 2% quota, the bresk up of whioh is piven b elows- .

1. 18% to be recsuited directly by Seilway Service Comaigsion,
2. 10X to be selected by departaent,

I ’ - These Traffichpprentices es mentioned atove )
have to underge training for three ySars couree st Chendausi. iow the Training

Course has been peduced to teo ysesrs inatesd of thres yeare es per Railwey
Boazd Ordr Mo, 'l(n)xx/et/m/u(ukr) New Dalhi dated 18.5,1987, Thie
order willoome ints force from 16.8,1987,

Acosrding to DPO/N .Rly., Lucknow letter Mo, 787E/5-1/5 et ection/M0%
dated 27.9.1983 the Traffic Apporentices eslected egsinst 1ax queta by Deptt,
were posted o8 Tl § Sec. CN Le, & Station Mesters in Grade Rs. 485.700
imediately end subsmuently they were sent for trainirg vide DPO/N RlyAx0
letter n o, T526/5-1/8s10ction/N0K dated 26.11,1983, Photo stete copy of
the letters are encloged,

1 These departmental Gandidates aom plet ot only one yeap Trainingcaree
ire of three ysers Training oaszee 89 laid down by the Railwey Board
&;&“ Establishment Menual Para 123. They completed treining in
Oerember 1984. After completion of one yesr treining th Joined ag
Teraffic Apprentices o8 Pe2 pasting opders vide OPO/M.RyAKO's Letter

Mo, 752C/5-1/5e ection10X dt, 27.9.1983. Mad these pereons compl eted
three years training they should heve bemn posted efter RevmsionO88gx
Dscember 1908, wheress 1 have joined Wy duties in July 1966 gfter compl etion
of thres ysars training, Acoordingly I penked stnior to gllthose persons
sentioned in the BP0 1etter wo, 7520/5-1/Seleotion/10% dated 27 8.1983,

The training for thres Y8ars soures to theTreffic Apprentices

'lcumt 29X (10% depsrtaentally) quota are being done by other Railways.

ha N £/My, asper oxders of the Reilvey Board andEstablishment Manyel

pare 123(oghy Br;4he A Ry, General Maneger's letter Mo. K/210/4/Teerria
Apprentie Jaﬁuqc,,év%ﬂm is enclosed fer reedy reference,
“he ’ \/\./ '
o (%2f h)” Petetseele
N

." -va
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... 3o thazefore reuest pu kindly sssign ay seniority
with aubsecuential benefits over and sbove the Traffic
Apprentices selected dspartmentally mentioned in the above
D.P0/H.RAucknow's letter No, 782E/5-1/Belectinn/A0E/
dated 27.9.1983,,°which would be justice toms, .C/.. ‘."f j o T

‘Thanking you,
- Yours mehruuy.
_ smi:sn AR SRIVASTAV )
Dateds 11,4,1988, - asmAxa, |
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IN THE CENTRAL ADMINISTRATIUVE TRIBUNAL,

‘CIRCUIT BENCH, LUCKNOW,

" Registration (0.A.) No. 91 of 1989(L)

BETWET N

3.K, Srivastava +eeso.. Applicant.

!

.+ Versus
Union of India and others ......Respondents.

i

Fiked For : 1.1.,.90

COUNTER REPLY ON BEHALF OF REJPONDENTS % to 3

I, J.N. Srivastava working as
Assistent Personnel Officer in the offiéevof
Diviéional Railway Manage;, Northefh Railway,"
Haz}atganj, Lucknéw, dq_hereby solemnly affirm

and state as under -

That the official abovenamed is working under

the respondents and is fully conversant with

‘the facts and circumstances of +he Applicant's

case and has been authorised by the resmnondents

1 to 3 to file this counter reply on their

behalf.;

- .That before giving narawise reply to the contents

0.0."2

O O



£ e

.of this appiicationj'it is stated that the
_ 8ctual cause of action accrued to the applicant

ih the year 1983, as would be evident from

para 3 of the épplication'itself'but the appli-
cant did‘not'expléin any_délay’fof'thé same
while ?referring this application nor anv

'yg : anplication or orayer for condonation of délay
»i . has Dbeen méde.( In view of the above, éhea
.answering respbndents crave leave of thisHon'ble
Tribunal to raise the folwaing-Dreiiminary‘»
objection which mamy bhe decided béfore taking

un this case on merits.

\ pRIII.I‘rTN'\RY on TTONS
4
t
~ "yhether this aopllcatlon is barred by time/-
limitation".

3. That the contents of paras 1-to 3 of the appli-

cation do not call for comments.

4, That there is no need to give Separate reply

- .

to the contents of para 4 of the application

as the same would be covered under reply of vara

») 6 of the,applicatien_hereiﬁbelowm
"t P\ﬂ &t .
AN W acd 06

. ’ . g-;- ® e s 3
3 T o -
E\ﬁg\a % L

ﬁ t
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\nnexure C-1

6o

P

& )
A b PN Eaulith

* L V . . . .

scoti |
Octloé 21 of the Tribunal act 1985

T hat Y - i 7in ] . | t + 1’:

be fo e gix a replyv tO the con ents o
Da ) N e ) nece -
nares 4 and 6 of th, aptlication it iS lecess

ary to‘state the folléwin@ facts in brief-

That it may, at the very oﬁtset, bevstated that
aftef the issue of the Indian Railway Tstablish--
ment Manual in 1968, the Drovisions of para 123.
of the Manual were superceded thrbugh Railway
Board's letter Né. E@NG}IiI -72 RRI/18 dated

18.3.72_as is evident through Railway Board's

P

letter No. E(NG) 1273/PMT /211 dated 8.11.73,
docketted under Genéral Manager (Personnel)
Northern Railway letter No. 220 B/7292t.IX Rectt.

dated 27-11-73, a coOpy of said letter is being

enclosed as Annexure NO. c-1 to this reply.

.That the subseguent communication of cM(P),
Nofthern Railway through their letter Nos757—

E/ﬂp@(EIB) dated 22.7.75 will make the situation

R
C«‘ (\\] \\‘.(“,‘-\' .
RN | .4

. @ s s




N;;

‘explictAin as much as the 55% quota was

- bifurcated ints‘two‘groups~namely 15% Traffic
Apprenfices and 1@% Departmental candidates,

The metﬁodology spélt out under GM(P) letter
dated 22.7.75 will réveal that 10% gradusts

- quota staff were ﬁo be promoted through

'ix; : limited denartmental competitive examination

e

from amongst the serving Class III non-

ministrial candidates. A copy of $cM(D) letter

Annexure C-2 dated 22,7.75 is enclosed as Anngxure C~-2 to

(4%7' this reply.

8. That it is also pertinent to state that in.

accordance with the nrovisions médé under

. .
R S

1_£ule 12J and 124 of IRE . Code volume- 1, 1985

e

Pdltlon, the GM's of Indlan Railways as well

ki as the Rawlway Board have full powers to make

Vel '
%%g}AFWVJﬂ rules with reﬁards to Pallway Servants in

. 0 (Z : —_—

\iji////, Groun 'C' and 'D' under their control, It

i3 also worthwhile to indicate that in torms
of para 117(a) of IREM the Gennaal Manager

have been empowered to prescribe the various

\ .
E?wZ/// aﬁﬁéw@romotlonal courses and its daratlon.
x:\j ?‘5 ¢ . ' '

00000005



Annexure C-3

; 9.
.J ?%»
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s 10.

Annexure C-4 and C-5

N

s

o
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& ?cd C‘.\l‘-‘@k
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pue

The aforesaid qaeséieﬂ—fprovisions were
reiteraﬁed through Railway Board's letter No.

B (NG) I-86-PMT /4 dated 27.4.85. A copy of
Railway Bqard’s letter dated 27.4.85 is enclosed

as_Annexure No, C-3 to this penly.

That the question‘of evolving/prescriﬁing a
promotional course for 10% vacancies in the
transportation department had arisen in 1976.
Thé GM(P), Northern Railway, had intimated to
Varioué Divisions through letter No. 757-E/103/
&BI dated 18.3.76 that a syllabus was under
compilation in consuiaétioﬁ with the Princival
Zonal Training School, Chandausi,vand the
staff selected égaihst iO% graduate quota may
be booked for training céurses acéordingly.
That thereadter, the éM(P), Northern Railway,
had issued a detailed proégamme and.its
duration through leﬁter No, 757-E/102-1(EBI)
dated‘17.4.76. A copy of GM(P{ letters daied

18.8.76 and 17.4.76 are ®nclosed as Annexure C-4

and C-5 respectively to this,reply.

G

Q.".l’.g?




11, )Théi so far the questionof.evolving a trainin@
programme for Traffic Appfentices wWas concerne d
the duration of each ‘phase/course wés also
evolved by the ¢ GM??),iettef—ge. Northern
Railway, as is evident frbm GM (P) letterlNo.

220 B/172-14(Rectt) dated 7.7.81. A copy of

o ; GM{P) letter dated 7.7.81 is enclosed as
S
Aé&exure C-6 Annexure No,C-6 to this reply,
12, That it is also not oﬁt,of place to mention

here that the seniorify over a particular
pqst ih a particuiar grade of a person who
has successfuliy COmpletea/passed the training
course, if a traininé course is so prescribed

is counted only from the date when he actually
_ _ i S

foins the said POst in the saigd grade. A person

—

who joins a particular post earlier after
t successftul completion of his traiﬁing course

Wwill be senior to thosé persons who join that

pbst at later stage.

That reply to the contents of para 6 (as well
s of para 4 paxktieyl pertaining to ‘SBubject In

'ESU>// %gief‘) of the anplication are as below, -
< ' . '
W

P gt

] R : 6 7
‘%3 - o . ) e b e o



14, .

15,

SN\

That the conténts of the vara 6(1) of the
applibafion‘are misleading hence not admitted.
The appnlicant was feqruited as Traffic.Abp—.
rentices fior absorption in various’streéms of

the transnortation branch against 15% direct

recruitment quota only.

That the contents of para 6(2) of.ﬁhe applica-
tion are admitted and it is stated that the
course for Traffichk Apprenticés was arrahged
at Zonal Training géhoblhcﬁandauéhi frém

13.7.83 to 12.7.86.

——

That in reply to the contents of nara 6(3) of |

~the application;~it is stated that aﬁter comple

Annexure (-7

D
B
%‘\3‘@ e
a7
;\\ﬁ@‘ \‘?"»
.‘?f:’\&iu . v

etion of the training, the -epplicant was directeg
to repdrt for duty oﬁ Mofadabad’ diﬁision’of
Northerni Railway throuch GM(®P), New Delhi
lette; No; ZQOE/172-XV(Rectt) dated 14.7.96,

A copy o:

iy
]

1(P) letter deted 14.7.86 is

- enclosed as Annexure No.C-7 to this renlye

Subseguently, GM(®) had modified the order
; ¥ ) |

dated 14.7.86 (Annexure No.C-7) and decided

kY .

cee..8



)

to allot Lucknow Division to the applicant
‘through letter N0o-220E/172-XV (Rectt) dated

8.8.86, a copy 0f which is enclosed as
/ ;

©

Annexure C-8 _ Annexure No. C-8 to this reply. The apnlicant

WAS POSTED AS ASM at Lucknow station in @rade

B7455-700 (RS) against 15% quota for Traffic

£

}&( : Apprentices. The applicant had join@d as
jfAssistent Station;Master at Lucknow Station

on 27.11.86, |
- . | | ,

le, That the contents oflpara 6(4) of the appli-
cation are misleading and false and as such
are denied, 1In fact there Was no provision .
mqé . for calling any‘optidn from any Traffic
Apprentices/and as such no ontion was ever
called, The Traffic Apprentices were to be
;S”» , ’ | . posted in either of the streams namely ASM/ °
AYM/TI etc. in Grade s, 1400-2300 (RPS)

against prescribed 1%% quota of newly recruit-

ted Traffic Aporentices, There Was no vacancy

of Traffic Inspector adgainst "15% direct
recruitment guota at that time and as such

| o >Ey9/f4 some of the Traffic Apprentices were posted
N
R S Xeo,
A0

'.vx_‘ . \“;,;\‘ ) oo..?-g
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18,

as SCNL,AVM etc, . Since the apnlicant was"
earmarked as ASM in Grade M.~1400-2BOO(RPS)
against'iﬁ% brescribed gyota of Traffic
Apprenﬁides, it ﬁas‘his'duty to . join his

assignment,

That in feply to the'contents of paras 6(5),
6(6) and 6(7)70f thé applicatipn, so far it is
a matter of recofd is admitted but rest of the
‘con?énﬁs are denied, Thé correct position has -
also been explained invpreceding paras 6 to 12

of this reply.

That in reply to'the contents of vpara 6(8) of

the application, it is stateg that the letter

~ dated 15,5 ntéinsdﬁinﬁé§E§§E£§#§;3 to this

application is not applicahle in the instant
case as the same is a new volicy evolved by tke
Réilway Board and whiéh has been given effect
after the date of its issuance ﬁence it is guite

irrelevent so far this case is concerned.

That in renly +to the contents of para-6(9) of.

.coo;.lo



20,
Annexure C¥9
AnnexurelcmlO
\‘,
‘{ 21,

>

N 1\_?(\0?’

the application so far it is a matter of

record is admitted but rest of the contents

are denied.

That in reply to the contents of para 6 (10)
of the aoollcatlon it is stated that the panel
of 10% oraduate quota was notified through

letter dated 27.9.83, a cony of which is being

filed as Annexure No. -9 to this replv., This
panel was drawn in accordance with the vrovi-
sions contained under GM(P), Northern Railway,

P3 No., 6196, 1 copy of which is enéloéed

hercwith as Annexure No., C-10 to this reply.

That in reply to the contents of vara 6(11)
of the;applicétion, it is stated that the written

tests fop the combined departméntal selection

| for the posts of SMs/Asz/SYMs/DIS/GCWLs in

Grade Rs. 455-700 (RS)/470-750 (RS), against 1&%
graduate quota were held on 2.1.83 and 17.4.83
The viva voibe of the successful staff was held

On 29.6.83. The panel was notified through

DPO/Lko letier No. 752-E/5-1 Selection-10%

d%géd 27.9.83, a cony of which is already been

\l\»\\ B l _‘ --.-ll
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Annexure No,C=9

11.,

@nclosed as Annexure No. C-9 to this reply.

- The staff borne on the panel of various 00Ssts

-

were booked'tovattend

announced on 27.9.83,

the prescribed course at Zonal Training School,

~Chandausi through D@ O/Worthern Rallway

8 i

Ag$exufe c-11

-

'basel

-tion of

%"“ B

et 50%

\‘\

s

25‘{‘

D
o
W

dated 26.11.8

. as Annexure No.C-11 to this reply.

- in the absorbing cadre

~ contained under nara

r:)@A

Lucknow s. letter No, 7524”/5-1 Selection=-10%

~

"3, & copy Of which is enclosed

They were
imparted’training of 12 monthg duratibn in
consonance}with the stinulations ﬁade under
GM(P) 's, Northern éailway létter.déted 17.4.76,

-

Annexure-Nb. C-5 to this reply. After succe s -
ful trainina&hey were posted*on the working
Posts and were allowed tq reckon their seniority
| ffom the date of.

in terms of

joining in that cadre, instructioms

1QE¥EE_E§EM' Thé éénten—'
tion of the applicant for assignmeﬁt of his
"eplorlty over the 16A craduatao cuota cktaFf Is
ess and has'no bearing in view of the

fact that the apnlicant had comoleted his

training only on 12.8.86 and as such the ques-

eEER

assigning him seniority from an earlier
date to that of hls JOlnlng does not arise.
Thg\apﬂllcunt was absorbed as Assistent utatlon

O\N ll.o.;lz
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Master in Grade Rs.455—7OO(RS);/1400-2300:(3138)
on 27.11.86 agéinét 154 preécribed guota fqr
direct_fecruits and as such he has been
assigned seniority, in tbe cadre of ASM in
Grade Bs. 455-700(RS) /1400-2300(RPS), from
the date ofvhis joining, kéeping inter-se-
- seniority intact amongst the otﬁer Traffic
;i ‘ . | ' App;entiées.absorbed aS»ASM. It is.worthwhile
to indicate that the séniority of the appli-
cant has bean regularised in the cadre of
ASN in Grade Bs, 455;7_00(5—25)/1400-2300(RPS)
in accordance Withithe proviéions embodied
uﬁder pafa(ﬁE&_gﬁ_;BﬂM__-Since he was absorbed

as ASM against 15 prescribed quota, he shall

,

recken his seniority in the cadre of ASM only

and as such he can not claim his seniority

over the SMs/AYMs, TIs and SCHNLs, who were

}f empanelled and earmarked as such on the panel

formed against 10% craduste cuota on 27.9.83.

-

22.- That the contents of vara 5(12) of the apnli-
cation are misleading hence not admitted. The
araduate quota staff were imparted training

of one year duration in accordance with the

"EiNL//syllagus envolved by-GM(P), Northern Railway,
b
ST et |

- .« 6 @& o -1 3 .
K&‘ﬁts‘ Yc«_,sox&;%p\f"‘

pgs‘é‘\wax; . LUO
N
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through annexure No. C-5 of this reply. The

ap:licant had completed his prescribed training

o

on 12.8.86 and had joinéd in the cadre of ASH

gy

in Grade #s.455-700(R3) on 27.11.86 against T8%
- e ~ R

vrescribed quota for direct recruitmernt and as

such he‘éhall compute his séniority only from'
the date of his jbininé in the'cadrezof ASM in
Grade %.455—700 (RS), keevning intgr—se—seniox-
ity‘amoqgst‘the other similarly absorbed Traffic

Apnrentices as ASM,

- That the'conténts‘of para 6(13) of the appli-

5

>

cation are ndt admitted as stated. As>per
applicant's own admission vide para 4 (XIII)of

the application, he had been verbally informed

about the correct position.

That the contents of para 6(14) of the apnli-
éation are denied being irrelevent and not
appliéanle to the insﬁant case, As per rules,
it is the sole @iécretion of the General Manager
of the concerned Railways fo evolve dﬂLformulate

a policy in respect of promotional courses/

training of class IIT and class IV emplovees
e et '

I....14
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king condition
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in other Zonal Railwavs.

25. a |
5. That the contents of paras 6(15) and 6(16) of
the apnlication are categorically_deniéd. The
, o A .
correct position has already been explained

in the preceding paragraphs.

26.. That the contents of para 6(17) of the appli-

cation are denied being false and misleading.
The course evolved for 10% graduate guota is a

promotional Course because it is meant f£or

serving staff of transportation branch.

27. That the grounds 1 to 6 of the application are

all irrelevit, baseless;.vague,illegal‘and:not

applicable to the igstant case.

»g. That the contents of paras 7 and 8 of the aoppli-

cation do not call for comments.

the contents of para 9 of the

§§§&V/29. That in reply to
i\(\‘\ "Y”"I\ :\:\,‘ A o ) ’ v .
QP\ (_\L\‘ . : . . : 3 ...015

W3
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w.° awi¢$>'
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application it is staﬁed that in view of the

fects and reasons staﬁed in this renly, the
applicantvis not entitled to any such ;elief-and
this applicgtion itself is 1ia51e to be dismissed
with sosts in favour of the answering rcespondents,
Lucknow;.

Dated~1.1,90 e§qv>/d,w

(730N Smivastsasrs)
b - Personnel o flce .
Assisﬁ@%???%§§§ﬁ&éi'5%flcer,
Northern.Rgilway,Hazratganji,

Lucknow,

VERIFICATION

I, the official abovenamed do hereby
verify that the contents of para 1 of this reply
is true to mypersonal knowledge and those of

paras 2 to 29 of this reply are believed by me

to be true én the basis of rzcords and legal

advice,
Lucknow:
Dated~-1,1.90 . W,.
| o (T.03. Nsn\/a\sséawa)r

Ceiant FOrstubd
Assiste&%&ﬁékggaﬁﬂlwﬂfficer
Northern Réilway,HaZratganj,

Lucknow.,
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Northern Railway,
Heasguarters 0ffice,
BaroAa House,New melhi.

No.220E/72 _'Pt.m/f_{éci-,t° y
" Tpe bgs DLI FZR ALD IKY MB JU & BKN.

Subs-FI1lingup vacancies of Traffic Apprentices and

A
j r { Commercial #pprentices.

==000000-~-
A copy of Railway Boara's letter No. E(NG)I-73/PMI7/211
aated 8/11/73 is sent herewith for information and
necessary action.

i # DA/as belowg -

i Ay

for General Manager (P) “?ﬁ, ﬁf{ ,
Copy to H,C.(EiD) & (Eic), Bardéééﬂoﬁ‘sé, Ney Delhi
for information and necessary. action, |
- BT
J Copy of Railway Boars's letter as referrer above.
- B e e | ‘
o e :
Subs~-As above.
//' - y - -
N ~ Reference Boar3's oriers contalne~ in ietter No. = -
@\, , E(NG)III7ZRRI/18 sates 18th March, 1972 accor~ing to
v L which 10% of the vacancles of Traffic anA Commircial -
o pprentices in grave . 205-280 shoul? be fille~ on the.”
Ty basis of the limiteA aepartmgntal'examinétion. The BoarAa -
P  aesire to,clarify that the sai~ 1imite? “epartmental-
gw%@\ : cexamination shoul2 be held on the pattern of competitive.
N ,) exanination hel? for fillingup posts of Senior Clerks
—l in scale Rs. 130-300 against 10% quota in accorsance with =
" Efﬁi/ i The instructionS‘containeé'inmtheir‘1étter”No.P060/RTP3/l/

_ Aastea 20/12761. The final panel shoula be Arawn there-/
///i\ after accorsing to the meritgposition.assigneﬁ by .the -~

jfﬁ/’ Selection Committee. 7
N\ R o -
"\ | - | -
: ‘]VMx'G%WY”‘ EERERRREREF K o |
R A N e S e «‘q% ..\\'\i;\ S . i
S - ) Lo L - k 3"& .;\‘ X’(“i?‘“;‘ e W = )
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P | RORTHERR RAILWAY -

Readguarters wifice,
Baroas fousd,

o

New bethis
o 757E/108¢E1B)+ T bager - E/U/0TE
e Uivisionail Superin rendenbsy : .

¥ ’i?‘lys DLl FZRi MB, ALD, LKu, 24K & JU,
T

otion of ataff azainst 10% wcaneies of- ‘thﬁ
weed for u@p&?mem;ﬁ s,andlﬁatesa

L4y
$:
~
»3,
L
:1:1
&
w
ot
m
3 $-+z
»‘-3
5.;: g

. Q%o
The welilway ,?jua?é} vide ‘ci’}r*iir letier Foo B{FG)II72 RR 1/18
fwt” f"ram;” 1979 sireulaisd vide this office letter Moo
‘)t»/”’\“r“m vexi{Rect:) deted June 72 geclded that 10% of _t?@
&m‘f:;ai‘vamﬂcies 2n ¥ae category of mw,ﬁnlmsig SHs & o
&l grade {:Qﬁwyﬁm éosm?go pe Tilied in throush & o
S deparimental compebative eyarination frow Class 11T notieministriazl
A ataff who sre gpaiuntes apd less Ahen 23 yéars. The procedwre
to be asdopted for this Qﬂpar*mentam"‘"?’w examinsgion ‘\Sﬂ‘“ .
hag gince been iseued vide trie office jetter of even wamber  \\
da{-zﬁ 11!.‘5&?@@ '

' 'fbe vaeaneie qaainqt the pr?scr"b”(a guota of ‘LS; f(}p"xr-;;f:‘i‘ic

\ | Apprentdees i 10% for deparbtmental ﬁempetaf‘iv ‘¢est may D€

{  worked cut Oﬂ #ne basls of the roster given below and ma.«nmmec}

£ on each aivigion for easch catelory wmrate.ay {1e2. SEC

‘%\cgntrdl rers graaf Be 470+ ‘?0”( }? SiS e Iﬁff'ie El”ad€ E‘.S ':A.kE‘uc ’L\JU‘ ‘:)e
“igte Vaoalioy L"Lr'az fic Apy
e Yacaney Ranker .

: 7 e,
aed Vacaney =06 SR = //(,5 65 .
A"Zif f"’qﬂ% LY e = (Ge L : . . ‘ , .
—y  BYh vueaney agalist 0% bepapmental tecte

C - R Th-NERGERS: Rak ‘mr . ' - / -
- gh wacang,  ~G0e ' " %V

\‘Nﬁ‘

Ly

[P
¥

Xy]

¢
3

B+ voeaney =40-

geh wacaney Traffie Appe 7~ O~

108 vacsngy Sanner ,’L\(G\ \Sx‘“"\//

123h yheabey =d0e | A

124 ‘vmam:v @ Oon | TN@L Ay
(.- 13th ‘vacangy Trafflc ADDs . ‘ PNl ‘

T q4th vacaney Ranker. L R
1540 Vacaliey oG ' . Lt =
1Ath Vacaney =40= . o
17th Vacaney Against 10% cepsrimental iesde

“r Y)C‘.V Q&ﬁ"&&‘f-» v

job
»m
g,

_ 2B Vm, quey  eise
)O)@I’ ¢V‘3\, ;T‘C\' =00

i part -~~1 modiﬁics tion ‘-"f the existmg ‘msfrue*i{ms, ...1; hse been
decided that the departmental tegt on all the Divisione will be held
f-*lxmlwmﬁo agly s0 that aniformity in the standdrd is asints fnede -
'?‘*“ﬂ question paners wiil be geg up in the Hd. Urse Bfice m P
o the é?iﬁi@ﬂgo' T‘he evaluation of answer books on &\fary
’wi«tl }é‘ﬁbq by “the o fiter nominated by the Hde (T, £5 0
Rt} Jthe xselecticm wih. ’nepracaseeﬁ‘hy; -thgﬁ/rgc-:‘_leg :
A ﬂsﬁgﬁ%&%@@aﬁ’ inwiaﬁa‘?”‘g @srimmdems,, ks
";M"s\‘@ %‘ : B

. - . . . vt e o !
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one wild ne nou inated by Hdo Grss o>
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Copy of Rly. Bo-rd's letter No.E(NG)T 86..PMT/4. dated 97.4.85 1s
reprodiused belows ~
N s, Subs o RRE-BEQUISITE ROMOTTONAL muR R
)
T Tn terms of extant provisdons in the Tratan Railway.
Establishuent Manual, the General Managers. may proscribe Tequi-
site promotional courses passing of which. +g » pre-Tequisite
Chnd*f*oﬁ for promo«* nto a ¢trade in cr gre.. Tt was refterated
in this Ministry's letters Mo, L,(\TG)I/’NJ/DMT/W°(pt)d”‘fbd
31.5.77, 19, 11.77 ﬁnd ©.9.78 that wierssyer promotionfoérses
have been prascrd bed, the passing of  the same should be a
pre_reguisitg; for further prommuﬂoﬂ ond no exemptior should be
A"E fven imom nasswng stch courses; -!t was also stxnu;uced that
the st=ff{ should be sdviscd weﬂl ‘.n advance of their promotions,
and cf the n-ed for them to pas$’ the pre-requisite promotional
courses and whenever staff are *.qoked for any promotional frain-
ing course, they shouid be re’! eved Wmmequtelye ’
2. The mnttbr regarding Dromb/t nal cnurses came up for a
review recently, Tn this con'/ -ext, the Ministry desire to reite-
rate thelr existing instruct!’ ,ns referred to above, for strict
C’\(’]T’)l" ance. Tt is erpphas4be 2 that Oas,wng of promoﬂon:al
coursec wherever prescrited / 4 obljga‘nrv for promotion to fhe
.eoneerned g"adrs and no lax,,ty chou1d ue allowed in this regard.
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~ §yllabus of training for €raffic Apprentices on Railways and
its sequenceses '

1y b suitable school course covering +he d uties of
£.5.M.(inclusive of these of Guards) in respect
of train working & coaching (Commercial) ab but |
excluding more telegraphny e “ﬁ_mogp?ﬁﬁw“

11) Picking up with a guard orzﬁfferent Lypes }Mmggpbi'“
- of trainse _

11i) wérking as 2 guard indepéndently with @iffaérent
. types of trains mostly pick up ‘nd shunting goods '
trains & Parcels expresses. ' §4months‘

Referaher cOurSE combined with 2 course _in ' Ca
0005 WOTrKings . ‘ 3 monEﬁs_/‘
‘2 working 2s A.S.M. at mediun traffic station. 2 montns

‘p) Working es Asstt. Station Master at a 1arge ~
station. g montihs .-

vi) '4) Working as Asstt. Yerd Master for a medium
‘ graffic yard.

by Working as Assti:Yard vaster at a lerge traffic

2_months‘”

, Yard. - 2 monthq;;?“

vii) Senior Transparation Course at the School. 3 months, -~ .~

viii)Tearning the duties of 2 station master at a - T ey
- Large station under the station Masters. v 1 Months'»

| : B |

1x) Learning the work of an Inspector under InSpector,B-MOnths o

4y Learning the work in the Control Office” o |
(Examination in the Divisional/District office) 1 Monthy -

'xi) Working 2s-a Section Controller in gifferent T4 months

officeSe

xii) Learning the work of a Dy.Chiel Cogtroller and

CLief Concrcaler under them ond final examination S
- (Written during the 125t month) . 3 months

3

(@)

Torohs »

~ provided the recruit has given emplg proof of the posession
of the necessaly rraits for being 5 sucessful Controller. virc
foreisight, guick judgement . ' Quick decision and coolness etc
ate. 1f not fit for The comgrol side, ne should continuegdad
Relieving Inspector or a Yard Man in equivalent grade.. !
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B /I’\/; el /'}’”mwg No C-7
SR R g . HE/OWARTERS OFFICE
o | ~ ‘ BARODA HOUSE NEW DELRI C |
NOg2 20—/ 172~ XW(Rectt) v Dated {44 JuLy, 1966 /{ L . ".j:g
. The Divil.Ralluway Managersy - ‘ 69/
~  Northern Railuways - . . c L »
DLI ,LKO ; 198 ,BKN LU ALD & FIR v, 86 _
o , : | 0,1]9’/1’
suBs- Rectt.and Training of Traffic Apprentice grade o {’4’
Rs.455-700(RS) Training from 13.7.83 to 1247.80s

on complétion of their training.on 12.7;86,tbe
following Traffic apprentice grace Rs.455-1700(95) are
posted on ‘the divisions as indi cated against thelr Namese

.. They gy please be spared « d directed to their respective
B ’ ‘ %‘g_iuision"s for further instructionse
§ ©_}5/SH. |
g.NO. - NAE _ . DIWN, ALOTTED
1. Nagina Singh . - LKO
2. sunil Kumar Singh o MB
3,  Jagdamba - , _ pLl
4, K silash Kumarejha o oLl
Se lqtiyar éhiffed Feroogue : MB
6, Rgm Sukh | ol
Te - aghaan Safique ’ me - a
B,  UWaheedlU ddin ' MB '
) 9. Mohda Maseolt . . M8 :
10,  Sved Tariq Masood - MB
S AP SoK« STivastaV _ - M8
12,  Nihgi Amad _
130 Ravi prakash grivastav faB : :
14. Ashok Kumat Tiward . G, Con trol Bkt "K’ v
19. Sagit Udain ' o o nl
16. Malik Nasim abmad M8
17 Gopal Kristna ) oI
18, Mahmod AlL. MB
© 19 Gulam Saly adain i aemd MB
o5, . Jamaluddin Khan . me
21, sudhir Kumar Tiwvard - mB
22¢ Praveen Kumar : M8
23, ﬂohd«Khali.eullah ' M3
24,  suréndera Prasad Tiward | mB
25, Ravindra Kumar Arora B
26, Navindiand srivastava o B
27, Maohd.N.aseam . _ _ BKN _
28, Muinuddin @irashi Mg -
294 ‘Shamim ahmad Khan . M8 ’ ’

Clooz/"‘
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© 3p.+ - Jammal Singh (SC) - Col
1.  Vinod Kumar Saroj (SC) - ' B
32, Sahadeo Prasad(SC) .. BKN
33 Phoolchand Basare( SC) : : - BKN
- RH. Jagdish Prasad( SC) E oLl
J5.  Dinesh Chandra(sc)®@ : MB
éﬁ/ lea Lal SQC¢ @ C /0 . JU
. Sri Prakash Cautam 5.0 - Me
38, . Rameshwar -zayal Meena(sC) " BKN
39, Tika Ram Hemji,Kzkhera(ST) DI

40, . Udai Singh Me'ena( sT)

: %Generﬂ Md‘iagel‘(P)
' Copy to Prlnc.\pal ZTS/Chand s1 for xnf/ Con and
Jﬁ . NecesSsary actione
¢

-

_‘ :‘; o ’ .
Reale 12786 o yRem waa 88 5 omm sudna umem shigal o
360 am & yfl Rufwa A3t ¥ Ry Pw amr & 1 guw 38Y orlaa ow
& gfawr surs 28 parg smém@f & ¥ mﬁm éd B Reur and
* e 0 . / a ‘
(fvu.e, (A{]g’_§
,
(L BUBRIVASTAVA)
b . Lassisizat Pesonm Lo ricel
o o M. Ro LUCEN W,
/ , . . AN L .
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e L Realquor tors Gtetce,
- - , f Barods fouse,Wl.Delbi.
© §104220-E/172-XV/Hec tt  -Dste 08~8-1986.

m& Ui\lic Riy.ma’l agerg ’
Horthern kKeilway,
- BLI yc & BKH

Sub s~ Bectte end Trolnisg nf the Trsific Asorentice
GPe Rsef99.7.0418) Tralning from 13,7,83 to 12,7.86.,
In partisl modificetion of this cffice letter of even number
dts 14.7.86 addressed to you «d oth rs, the fpllowing Traffic
AD0e GPe RedD0-700(5&) wore previcusly allotted s, DLI, 3kiv & JU
cdivisions zfter completion ¢f thelr 3 years treining., They are
now ooste” on the division a8 indicoted sgainst thoir names if-
they have not yet joiuead on the Plvisions esrli.r alil ﬁtteo to

( | i Leme of

. Gk the cenditate Ulvne srevicus  Liva, now
-—‘!\ -~ ~ - ..5,}['9{::1 -~ om -u--’ -~ W oy e ns e.- fiﬁigftia:. ~ -— - n-ail?.ttef' ~ -~
1. Bunil kumar SinghV’ KB ; LKG
VZe Jeudamba.x Dix ' ke AvYM
\Z{: Iqtey ar #huad FarooguevS biAE) : LKG AsM
v, Ban Sukftlx - BT 1KG e
5 Ash on Safic,ue M3 ' LKG ~
. 6, ~ Syed Teriq mesoodX - e : TIRU RS
\/*\2/.' SeKo.Srivastavaw ¥ IXo M
Rebte Parkash X w2 _ LKG senb
dohde A1L W B LKO mM
\Xi’). Freveen Kumear < B KB LRC
\2. viurendra Fresed Tiwarlv' i - 1KC
: Haveen Cheand Srw(ssmww i LKG OYw
. s i 4 aSeen K LKG
Y % Dinesh Oaaacxa (sa)ve L EB. L AsSM
\).2'. Firs Lal (SL.) X Ju LG
. Sfi frakash Gau bam{ &) ¥B LKC MM
;- 17« Hhavinors Kumer Arora M2 LL1
' 18, Uddl Siagh dtedma (ST} #3 BRI

while posting of the candidat s to soecific olaoes first
¥ oriority should ve given o fdlling uc of vacancCies in the '

1 off
cs\ntre 0f{ ice‘. 939 Ha appr [ot_q)rs_p@

for Gcnaxdl er(@; .

Copy fur icfomation & necessary & tion to ge
Thre Sivl.hlyeiian auex/aJRly, #is & JU & ALD

. -Wb% »

(W™ %RIVASTAV;‘ N
c\-;_,l Ay e (l]
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- LAY ‘}.J'J-J‘o

Wi / AV Mo /D e
aans~ Selection for the posgi of SI‘ (ﬂﬁf JENELS Aty
S.CL"..US in {;"&d@ 111‘3» 435"‘700 PLS {

e duRte qUitae

20 AR
eI

‘1‘ . S
xR 48 . a resuls of the selection hzldé fox .,he above poss
or. 2.2487, 17.4.83 & 25.6.85, the following staff found suitabls
ot the» 'v..~s~'i;'s clown aralin ach  have been placed onn the DI
e*c:.o_aal war 2l oef ‘aduate cuota dn accordance with
choiT  merit  ooesiiion in respective calegoriesi-
,-“'-
ey R
+ icn -
5.80.  Taume Desiagnat P Cateory esmamked.
1. Shri R.PcGu'pt,a , . LSH/LLT . | CT.I,
C \
STATICH. | MiSTER. |
2 e ML Usnand ) ASM/MLT S.M, .
7 - s ' ~e" . F T PR .
b F, el #ajendya Pd. Singh ASH,/BKSA Selfe .-
A

: AN IR -«
4 Shri JRMenrvt aSH/FD sa
\;/ - Shi’-i\S,Jj"im‘n LR/ 85/LK0Y - Sl !

- ) & e
(o s e S ‘J " Sin «“1“ ) Lu:l /UJ;L\' ) 2 f%;v
; -_ ﬁ
A Bpzi U.X harey *II,L Cr- E.u,
7 M Gpen vroleh Srivasteve mC¥/iTE. S.M.
7 T & ! R

)

9.  Shri T’TC/LI' B SCKL
3, Sap TRL/BW'  SCNLe

The above staff should ncte that the retention ©of their
nanes. on, “he pamel is subject to their work renaining satisfactory during
‘+1o  cpreercy of the pamel end- qualifying P«294 & B courses. Mere fact -
: s hnet whedr ~m:e4 ve bren  pleced on the pensl is no guarantee that
o s b pTernd. tae g st for. Whld’l selectel,

fmove ctaff are requirel to pass r-29 A/B coursc for which it -
sabuil b halen . 'é ‘nobice & they shouwld be readv to attend Z'IS/U{.
for shaowm poumss 0 D hen arcanged, s (4' i

A ’ /!L/U/[ * e e - A

' - IR g 5o WA R
- ‘ . SR T Ko X Mehta )
o ' o ot D:Lv:r. .Personnel officer
o ' : : .. Lucknow.
*RI* ‘ L T :
N 'A.". . o . : ﬁ::‘.‘bv
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Railway Board’s letter No. E G)MI79RR1/18 of March 1972, copy circulated vide

mecwkz,Ho cC-lo _ P(‘]O .

6196

Serial No. 6196.—Circular No. 757-E/103(EIB), dated 191974,

Sub.—Channe! of promotion of Transportation Staff.

AR T
cand

As per the integrated channel of promotion of Transportation Departteni
circulated vide this office letter No. 757-E/72-C(EIB)L, dated 28-11-72 based op

o No. 220-F/172-Pt. XI(Rectt.) of 00-6-72, 109, 0f the annual vacan. -
ciég‘Tn‘TﬁE_&WSM-AYM and Section Controller grade Rs. 250-380(AS)

are to be filled in through a de artmental competitive examination from Class 1l
non-ministerial staff who are,%m_cs css then 23 yearsef ace. It has been
decided by the competent aut onty 16 adopt thc [olowing nrocedure fof the
purpose of conducting this competiti »~ examination. :

1. A sclection consisting of a written test and viva-voces thould be conducted
for sclecting the suitable hapds from among those who apply andsatisfy
the requiremepts laid down. ' ,

L

2. The evaluation for this departmental examination will be on the follow

ing basis :—
(i) Pofessional ability .. Written Test 50
Oral - 25
(ii) Personality address and leadership 10
(iii) Record of service .. .. 15

3. The siaff may be arranged according to merit order obtained on the base
of aggregatéi marks. o
" 4. The departmental examination may be conducted by the Divisions, work:
ing out the annual vacancies including the anticipated requirements for the yesr
in the categories of SMs-ASMs and Section Controllers grade Rs. 250-380(AS)
Rs. 470-380 (AS) and hold a combined examination. The pancls may, however.
be drawn separately for each of the category according to the requirement. ..

5 The departmental test may be held every year. |

6. Roster may be maintained for filling up 109, vacancics by competitive
test. First nine vacancies may be filled. by staff through promotion against 90
quota and the 10th vacancy will be filled by the person from the panel drawn through
departmental examination. . e

DSt
7. Reservation of SfC and S/T will be applicable in the above. departmicats!
test. - : Lo

The Selection Board should consist of Divisional Personncl Officer-and 205
Senior Scale Officers to be nominated by the Divisional Superimendcny

(128 ) /

(3.-N.5 ASTAVA )

Assisfam Personacl Lifl.cer
M. R, LUCKNOW.
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; CEU/LKO

Northein R(ci:u ay

Divisiona] /O-f‘{‘ic
11!.,1(:1"'\‘( “';DC’Van?"i; ,—3
40 “’/“UC 1/‘?el“(‘ mon/es/

\SS/LKO} BSR FD .
L SW/ILT MLI BRSA DELG LP "
/ZQHKOPDPEE&NJE&@RL:

@2

~ 1ow ing staf

- The *
course W.e.l,7,}
. wis O..flC(‘

- ‘ . In case any one dees not ¢ ttend & qualify the Si d
course they will not be considered for promotion.

ﬁwh&»ahxv No C-4i1

'7 $3. They mist be spared without fail advising

A
]
,f': ) ) . ‘
i C/—\

I are bo~ked to attend P-29B

1¢ . Sri R.P. Gupta ASM/LLJ for 'I’I/LLSS—’/OO ‘ _ : %_
2, Sri M.S.Usmani ASM/MJJ for SM/E55-700 - - ‘ S ‘
3e ST1 R.P.SIngn ASN/BKSL ~do~ -
ok, §I‘l d . P..uwu- ra ASM/FD o ~Go- . S
5.58,7,.8ingh  LR/ASM/LKO: -do- :
6.1 8.5, bﬁngh ASY/ DELO ~d0m - |
7o DeK.Khare LR/ ASM/LKO “dim _ : o
: 8.54:(} D, E”wvas tava ASH/LER =l O- - e 2
9. Vinod Kr. TNT/LKO for b(}lﬂ,/’%'/()-.?b() W"‘”‘*”%‘ A '“? ?r)- T,l )
‘i'“z‘(rlshxa Prasad TNC/ESB e ToN ,,-~—-—~~~'7> va e T T HE
. . e AL AE Uyt ‘,
- In case any one e s sick near about the above 7yen |
course, he Should not be ﬂ_Llowed duty but spared to see  Somii
ST.D0S/LKO for further action. TI/CHG/LKO, SS/LKOQ,BSB FD i}
sho{yld ensure compliianc

e of these orders and see fhat Sh
these staf'f are spared v ‘

ithout fadii,

:/7
i ,/é/ﬁ' N QW/
for~Df€I*§€§éonne1 Officer

Lucknovw,

N.a

LD
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BF‘I‘OQL‘ THE CENIRAL ADMI\“JISTRA'VIVE 'IRIBUNAL ALLAHABAD
, CIRCUIT LUCKNOW «
» e Registeation No.0A/91 of 1989 L.
BETWEEN,
8hri S.Ke.Srivastavas eess Applicant,
AND
Un.ion of India and others. eeess Respondents.
4
‘ éEJOINDER AFFIDAVIT.
INDEXe.
5. No.,Documen ts relied upon. - ~ page No.
1. Rejomoer. : ‘ : 1 to 14,
; N
2. ‘annexure R-1. ' -
Photo-stat copy of the Printed Serial /5
'\. No.7894 issued by the General Manager)!.
r Northern Railway,New Delhis
3. Annexure NO'R=2s
' Photo=stat copy of the D.ReMe, NeR1ye, »
Lucknow letter No«wzrefE /S=/ /7 A—/ﬂ/[ & /é
dated 19-3-/945 posting of Tra‘fflc
Apprentices, ,
"4 Annexure NOWR=3s'
, Photo=-stat copy of.Chief Operatuig
‘ ‘Superintendent,N.Railway,New Delhi é%/ .
letter No.COPS/Misc./89 dated.31.8489 ;
add ressed to Sri Dal Chand,% Member of
pParliament,
5% annexure Nos R=4s' - ' | o
Photo=stat copy of Printed Serial No+6085 /5
issued by the General Manager N.Railway,’
é New Delhi. Q
Wm»ﬁ 30 BAt.0C ~ T [£2 [ | 4 7 )
MLO/,') 5
Lucknowe (S.Ke8rivastava)
b e , , APPLICANT.
\N‘ . Dateds 744490 :
N ‘
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IN THE CENIRAL ADMINISARATIVE TRIBUNAL ALLAHABAD
CIRCUIT BENCH, LUCKNQOW.

Vg
RN

Registration No:0A 91 of 1989 T.

 BETWEEN

SeKeSrivastava, cevese Applicant.
- AND

Le

Union of India and others +..... Respondents.

REJOINDER OF S.K.SRIVASTAVA, THE APPLICANT,

I, S.K.Srivastava, at present working as

Assistant Station Master under Station Superintendenf;'

Northern Railway;Luqknow) do hereby solemnly affirm

and state as under:= . .- .-

»

1. - That the contents of para 1 .0f the counter=

reply needs £ no comments,

2. . . That in reply to para 2 of the cointer, its
contents are deniede- and the contents Qf, the affidavit

filed as per orders,of this Hon'ble Court are

reiterated. It is submitted that the application
filed by the apéiicantvis not barred by tﬁme. The
appiicant joined his duties under respéhdént‘wo.3 on
11841986 after completing 3 years tfaining course
prescribed for the Traffic Apprentice. The applicant
came to know about a letter as annexed to the
application as Anmnexure No: A-~5 sometimes in ﬁhe
first week of April, 1988 as mentioned in Para 7 of the
affidavit which disclosed that the persons mentioned |

in the annexure A=5 are working in Higher Grades and

~ have been termed as Senior to the Applicant.. After

this the applicant made a representation to the
[ ,g . -
Respondent No.3 on 11.4.88 to Assign seniority over

theme. The cause of action accrued to the applicant
’ ‘ - a

in the first week of April.1§88 when the applicant

came to know about Annexure MNo,A-5, The question
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of accruing cause of action to the applicant in
the year 1983 does not arise as the appllcant was
unde:going'training at Chandausi and lucknoy Division

s

was not allotted to the applicant till August, 1986.

3¢ That in reply to Para 3 of the codnfer,
paras 1 to 3 of the application are reiterateds
4, That in reply to para 4 of the counter,
the contents of the para 4 of the application are

reiterated.

S That in reply to para 5 of the counter,
its contents are denied and the contents of para 5

of the application are reiterateds

6 That in reply to para 6 of the counter,

its contents are denied as the same are misleading
may : _

and/creates confusion to this Hon'kle Courte The

case has been twisted in such a manner to prejudice

' the Hon'ble Court. The contents of para 6 of the

épplication'are“reiteratede Tt is further submitted
[ ]

that the:pgovisions of para 123 of Indian Railways

‘Establishment Manual have not been superseded by the
——

;ay Board letter Nompher annexed to—tire—counter

as Annexure No: C=1l, This annexure is only a
clarification of the Board's letter dated 1843472
regarding fhe pattern of the competitive exanination
of Traffic Apprentices against 10% quota on the
Pattern of cémpetitive examination for filling of

‘post of Senior Clerks in Scale Rs«130-300. In this

. letter duration of Training period fOr persons

selected against 10% quota for Traffic Apprentices
Departmentélly has not been reduced. The period of
training for 3 years for Traffic Appréntices for

g .

15% + 10% departmental candidates has again been

con%irmeq';n para 8 of the Railway Board letter

.
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Annexure No: A=3 by reducing the period'of training
from 3 years to 2 years for Traffic Apprentices with

cffect from 15.5.87. 1In other Railways the Departmental

o
—

candidates selected on the basis competitive examinatior

against 10% gquota had to undergo 3 years training as

'is evident from Genereal Manager, N.E.Railway, Gorakhpur

letter Annexued as Annexure No: A-8 to the application.
The period of training reduced by Chief Operating
superintendent,Northern Railway, as per Annexure NO«C=5
to the Counter=- reply is wholly illegal and_contrary
to the existing statutory rules laid down in Para 123

of the Indlan Rallways Establlshment Manual. The

Ceneral nanager can only make rules for his own staff
if there is no such other orderissued wnd mrihsidmg

by the Railway Board or the General Manager's orders
are not in contravention of the Statutory Rules.:

Tﬁe Chief Opeéating.SuperintenQent's Orders 1in
Annexure No.C=5 to the counter-reply contravenes

the provisions of Para 123 of the Indian Railway
Establishment Manual so far as the Training period
for'£he Traffic Apprentices are concerned. It has
further been stressed in the rRailway Board's letter
circul ated under Printed Serial No. 7894 issued by
General Manager,N.Railway,New Delhi,lthat eXisting
provision for recruitment of Traffic Apprentices to
the extent of 25% of the vacancies (15% through |

Railway Servicé Commission and 10% through Departmental

test from existing graduate staff) should be fully

- e

expedited. 1In this letter also the Railway Board
has not curtailed the period of training for 3 years,
prescribed for R.TeAse The Photo=stat copy of the

Printed Serial No. 7894 is anneXed as AnneXure

NO ol’l"l.

7; ~ That in reply to para 7 of the counter, its

- o

N antd"...4’
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,J{ : contents are ﬁisleading,confusing hence denied. It is
. ' ‘ submitted that Annexure C=2 of the counter-reply is
letter of‘the.Génefal Manager,Northern Railway,

New Delhi, issuing instructions to his Divisions for
conducting tﬁe Departmental Examination against 10%

quota. This letter has not bee?k%fsued by the

Railway Board. The respondentﬁﬂhave not submitted

D

the copy of the Railway Roard letter No.E(NG)/2BR VI72

. , 2 4
RR1/18 &t.18th March, 1972 in order to conceal the

-
\/'(“’
A

facts and contents of the letter. Had this letter'
PN [ '”h) s

being filed the secrets of the respondents might have

come on the surface and before this Hon'ble Courts
-
The relaxation in period of training for 3 years

o

‘for R.T.As has never beén issued by the Railway Board .
The Railway Board has powers to reduce the duration

of training and they have done in Para & VIII of
Annexure A=3 of the petition. 1In this letter the
Board have reduced the pefiod of training from 2 years
as against 3 years as is in the case at present on

v _ 15,5487. The annexure C=2 to the counter has nothing

| to do with the period of training for 10% gquota

candidates.

Be That in reply to para 8 of the counter its
contents are misleading and false hence denieds Para
123 bf Indiaanailways Establishment Code Vol.I
lays down that the Railway Board have Eull powers \

|
to make rules or general application for Group C and [

D staff under their contrel and Para 124 of the said
Code lays down that General  Manager of the Railways
\f%57%%?7/ have full powers'to make rules with regard.ﬁo Railway
| Servants in Group € and D under their Controllprarideé
théyé are not inconsistentrwith any Rule made by

the president of India of "the Ministry of Railways.

; N
L S f
. . ‘:‘

ContdessSe
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Thus statutory Rules exist and General Manager has

no power to make any Rule'incontravention of the
Statutory Rules inuntiated in para 123 of Indian Railways
Establishment Manuale. It is also very clear from
Annexure NoLA=3 to the petition that the Railway Boafd
only reduced the periocd of training from 3 years to

2 years iﬂ 1987 and'hot before that date. It is further
submitted that the BEnnexure No: C=3 of the counter-reply
ohly relates to promotiona‘[ course for Traffic Department
recruited at the initial stage and not for Railway

Traffic Apprentices.

o | That in reply to para 9 of the gountér
its contents are false and hisleading:hence deniedy
It is further submitted that Annexure C-4 of the
counter relates to the procedure for Departmental .
Competitive Examinat'ion &s = is evi@ent from first
para of the sald letter and in second para it was the
decision of the General Manager to give training to
10% Traffic Apprentices in a épeciél Course and
Ennexure C=6"filed to the counter reply indicates that

Syllabus for Training for Traffic Apprentices on RailwaYs

~is 36 months ( 3 years{ %4 in différent spheres and

this annexure as is admitted by the respondent f#¢
by filing the same is in accordance with para 123 of
the Indian Railway Establishment Manual which is
applicable to staff selected against 10% Quota as
Traffic Apprentices. Annexure C=4 of the counter has

x

no bearing on the period of training of Traffic

-

Apprentices
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That
10% /in reply to para 10 of the counter, its contents

and annexures Q-4 and C=5 are against the statutory rules:;
hence denied. Annexures C-4 andlc-s are the letters issued
by the General Manager,Northern Railway,New Delhi,” who has
no power to issue orders contrary to the existing
statutory rules.

__ That
1%  /in reply to the contents of para 11 of the

counter, its contents as stated are denied. It is
submitted that the reSponéent%fgéve admitted by means
of Annexure C=-6 that syllabus of training for Traffic
Apprentices (15% direct and 10% departmentaiion Railways

are prevalent and .its sequences are for 36 months(3 years)

which is exactly as per Statutory Rules. AnneXures C=-4 and

[t

-
—

C~5 filed by the respondents to its counter, contradicts
Nl
Annexure C=6 of the counter. “In face of Annexure C=~6

the Annexures C=4 and C=5 of the counter stand nullified.
_—_"_______,_-——*—————“N-

127 That in reply to péra 12 of the counter, its
~contentg are misleading and against the rulesshence
denied. It is submitted that the reSpondentgagot the
Traffic Apprentices selected against 10% quota from the
Department‘on the basis of the letters Annexures C-4 and *
C=5 of the counter and did not follow the syllabus as
shown in Annexure C-6 of the counter. The training of
Apprentices against 10% quota pertaining to Lucknow
Division stands ﬁullified in face of Annexure C=6 of the
counters filed by'the respondents. Thus the seniority

L/6§(Tifffigﬂégggggfzfes selected against 10% quota vide

| Anneiure C=9 of the counter can only be counted from
the date of joining the working post after completion of
3 years training. The senime respondentd

Me 3 to these candidates on the basis of one year tralnlng
,ﬁ*ﬁVVCbV“‘ Lo~y

is incorrect and illegal._ AL42
%3\/05.4\47 8oSs %"1@“"”"’%
NA Dl
in addition to this as per para 303 (a) of the

Contdeecee
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fndian Rallway Establishment Manual, the éeniority of the
Candida;es'recruited ﬁﬁroagh Railway Service Commission
or‘by any Sther Rumhbem Recruiting authority should be
determined_in order éf merit obtained'at the exémination
held at thg end of Training period before being posfed
against workiﬁg poste Accordingly the applicant ranks
‘senior to the Traffic Apprentices shown in Annexure C-9
of the counter because the applicant joined his duties
. after completion of 3 years‘training\ih July/August, 86
whereas R.T«As shown in Annexure C-9 should have
completed their training in December, 1986 on ‘the basis
of Statutory Rules. Moreover, as per para 306 of the
Indian Railway Establishment Manual, the applicant'ﬁas
selected at an earlier selectioh than the candidates
shown in -Annexure C-9 of the counter, so the‘applicanf

is senior to those selected later as shown in Annexure *

C-9 of the counter

; g ' I3
13, That in reply to para 13 of the counter, its
_contents are misleading:hencé denied. The contents of

para 6 of the application are reiterated.

147 That para 14 of the counter needs no comments

as has been admitted by the respondents's

15 That in reply to para 15 of the counter, only
this much is admitted that applicant was posted on
Moradabad Division and lateron to Lucknow Division

and rest of the contents are denied. It is further
submitted that the applicant gave option for posting
as T.I% at Lucknow against the vacancy of 15% direct.
recruitment quota on 11,.8.1986 which was received in
the Office of respondent No.3 on 12.8.86 as per
Annexure D filed in the.Honourable Court in the ends
of justice. The respondent No.3 posted the applicant

as Assistant Station Master which was not the proper

contdesee
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category for the applicant. .However,tthe applicant

joined his duties without prejudice having all his rights
and claims reservedas per Annexure No; E filed in the
Honourable Court on 18.9.1989. The respondent No.3
adopted pick and choose policy and posted Sri Nagina Singh,
Praffic Apprentice in the Applicant's Batch,who passed in
the supplementary examination, as T.I. and not the
applicant though the applicant is senior in Merit to the
aforesald man even then the Respondent No.3 did not ,

FronS ,iconsider the applicant's case for posting as T.I;K Recently

N,
;u;ZEfng C’é the Traffic Apprentices posted on this,Division have not
- v

M

Rl

|
1
}
J
\

" been posted as Assistant Station Master but have been
posted as vard Master and Section Controllers only. The
pérsons who have been posted as Yard Masters and Section
Controllers by the Respondent No.3, have better avenue
of prémotidns 'in their channels. The applicant wasv
wrongly posted as Assistaﬁt Station Masteffwhich is not
a supervisory pOStilnSplte of the request of the

applicant for posting as T.I' This has been done

intentionally by the respondent no.3e

164 That in reply to para 16 of the counter, its
co/nt;-:nts are co;lfusing,‘misleading and false and as such
are denied. The contents of para 6(4) ofothe application‘
are reiterated. It is further submitted that the Railway
Traffic Apprentices are not posted as Asggstant Station-
Master. As per Annexure C-8 of the counter it is evident
that first priority should be given to filling up of
vacancies in the control office; It means that the
option and priority is there and the applicant has been
ignored even after issuing this letter by the General-
Manager,N.R ailway, New Delhi. The applicaﬁt figures at
S;ﬁo:7 of Annexure C-8 of the counter in the merit list
has been ignored and R.TeAs at S.Noi 8 and 12 of the

sane annexure have been posted as Section Controllers

Contd..... )



p¥

]
O
it

and AvMs
/respectively. According to this Annexure the applicant

’ !

gave his priority for posting as T.IW as per Annexure

’K
7
4

D filed in the Honourable Court. The Railway Board
had stated in AnnexXure NO.A=3 of the application that
the R.TeAs are to be utiliséd as Station Masters,yard
Masters,Traffic Inspectors and Section Controllers.
According to this also4thé‘Railway Traffié Apprentices
are not to be utilised as A;sistatn; Station Masters.
'&; - The Respondent No.3 also adépted this o€der bylposting
7 Railway Traffic Apprentices in these categories and .
not in the Category of Assistant Station Master recently
which is evident from AnneXure N°°§‘?,' Shri R.S.Pandey,.
was working as Traffic Inspector against 15% direct
quota so the question of'no vacancy'A of Traffiq-
Inspector against 15% quota as stated in para 16 of the

r

counter does not arise. Some interested person in the
personnel Branch of the Divisional Railway Manager's
Office including one of the Officer earmarked the
applicant for posting as Assistant Station Mastef by
ignoring all norms 1aid do’wn by the competent
authorities and £here‘is no such-o;der to post the
Railway Traffic Apprentices as Assistant Station Masters
as is evident from Annexure A-3 filed with the applicatix
It is also relevant to point out that the applicant
represented the case to the ﬁivisional Railway Manager
N.R1ly, Lucknow and Ch%ef Operating Superihtendent?
Northern Railway,’ New Délhi ‘and the Chief Operating
Supefintendent,Northern Railway, New BZ Délhi{asked

for the comments from the Divisional Railway Managery
N.R1ye, LUcknow buf the same was kept in waste paper
basket. The Photb-stat copy of the Chief Opemnating
Superintgndent,N.RailwayiNéwiﬁelhi letter No COPS/Misc./

-89 dated 31.8.1989 addressed to Shri Dal Chand,Mémber

of parliament, is annexed as Annexure NO3 R

ContGecese
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17, That in reply to the contents of para 17
of the counter, its contents are denied and contents
of para 6(5),6(6) and 6(7) ofthe application are

reiterated.

18, That in reply to para 18 of the counter,
its cénten'ts are denied, and the conténts of para 18
of the application are reiterated. It is submitted |
that Annexure A-3 to the application has stated

the existing orders also:so it is. fully applicable

in this case .

194 That in reply to para 19 of the counter,

its contents are denied and the contents of paragraph
6(9) of the,appliéaticn are reiterated, it is
submitted that the Railway Board vide their letter
No.E(NGSIif81(RC)1/124 dated 25.8.81 circulated by the
General Manager,Ne.Rlys,New Delhi under his Printed
Serial No. 7894 decided that the existing provision
for Railway Traffic Apprentices in Grade %;455—700

to the extent of 25% of Qacancies (15%vth;ough

Railway Service Commission directly and 10% through

Departmental Test from the existing graduate staff)

should'be'fully exXploited. Accordingly candidates
Selected against 10% quota will be termed as Railway

Traffic Apprentices and all the statutory rules - are

applicable to them. Photo-stat copy of P.S.N0:7894

is filed as Annexure No.R-§ . Moreover, the respondent

Noe3 invited applications for 10% Railway Traffic
Apprentices as per Amnexure No.A-4 to the application
on the basis of P.S.NO: 6085. But when the result was
declared the post of Traffic /) Inspector was manipula-
ted th/f‘ough there wa&s no vacancy. The va'cancy was
caicﬁlated for 2 years on the basis of P.S.N0:6085

stated above. Photo=stat copy Of P.5.N0:6085 is

3 nnexure No: R= |
enClOS@Q as Annexu & Contdhoooll
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20 - That in reply to para 20 of the counter, its
contents are denied and contents of para 6(10)of the
application are réiterated. It is further submitted

that Annexure C-9 and €-10 of the counter are mis-leading
and are not based on statutory rules, so it is not meant
for the Traffic Apprentices. General Manager has no power
to f£ill up the vacancy of the Transportation ﬁepartment

ie.@e 90% be filled by staff through promotion and 10%

vacancles be filled through departmental candidates on

the basis of examination. In this way 1l00% vacancies

No
to be filled as per this order. &ew vacancy will be left
for R.T.As recruited against 15% directly. Thus the

General Manager's letter is not appliceble in R.T.A's case.

2%1. That in reply to para 21 of the counter, its
conteﬁts are misleading, baseless and unfounded and
against the statutory rules. Hence denied. The contents
of para 6(11) of the application are reiterateds It is
further éubmitted that 7 persons were placed on the panel
as Station Masters as shown in Aﬁnexure C-9 of the counter
whereas hardly 2 vacancies come against 10% quota for
departmental Railway Traffic Apprentices, if all the 21
posts for the Station Masters sanctionuﬁbr Lucknow Division
were vacant on the date of annOunceﬁent of the result
shown in Annexure C-9 of the counter and departmental
candidates did not complete training for 3 years so0 their
seniority is to be determined from the date they complete
3 years traiﬁing. Moreover one man was also placed on the
panel 6f Traffic Inspector in.the same AnneXxXure, when no
vacancy -
pmaa/of Traffic Apprentice was. advertised. Para 302 of the
Indian Railway Establishment Ménual is not applicable to
the Railway Traffic Apprentices. It has wrongly been
quoted. Thé training imparted to the Railway Traffic
Apprentices against 10% on the basis of letter of the
Gemeral Manaéer, Northern Railway, a;against the statutory

CONtCieee
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Rules and the General Manager hés no power to make any
rule against the existing orders of the Railway Board.
The apﬁlicant was wrdngly earma;ked for the post of
Assistent Station Master as alféady stated in foregoing
paragraphs. The applicant joined his duties as AeSeMe
under protest. Initial recruitment grade of the Railway
Traffic Apprentices is B.455-700 so they are not to be
- @mmmém'promoted in the higher grade in thejéadfe of
Assistant Station Master and they have no éhance-of

- promotion in this cadre. Actually this gradé i.é.
Rse'455=700 is a promotional grade for the Assistant

Station Masters recruited in the initial grade of

= pﬂo/f G&K'a/}\;,f;; R-AAUE b, ’C'ﬂ/ﬂ/%ﬂf/ /q%)’tl?{
Rse 330~560. ,, The Railway Traffic Apprentices who were'ﬂ“

posted as Traffic InSpectors,Sebtion Controllers,
Station Masters and Asstt. Yard Masteré ha&e‘got-ﬁheir
channel of promotion in grade Rsi'550-750 and above and
vhereas the Railway Traff;c‘Apprentices posted aéﬂn~ﬁﬁ§
Station Masters in grade R$.'455=700 have no chance of
promotion in the higher grade. The seniority of the
Railway Traffic Apprentices selected against 10% quota
and 15% Quota should be combiﬁed'and thus seniority

is to be determined from the date they complete 3 years
trainihg in all spheres. In this way the applicant is
'senior t§ the candidates shown in A?nexure C~9 of_the
counter as per para 303-(i§ 0f TeRE.Me with all conse-

quential benefits including promotion and fixatioms

22 That in repléigéra 22 of the coupter; its
contents are mis-leading:hénce denieds Para 6(12) of the
application is reiterated. It is further submitted that
the training period given to the candidates (R.T#.As)
shown in Annexure C-9 are in violation of statuéory
rules and the orders of the Railway Board and G.Me is
not competent to make rules,' contrary to the statutory

rules. The posting of the applicant as A.SsMe has already

Contd. ess o




N

~ Selected 1ater,

peen disputed by the épplicant by joining his duties
under protest. It was the intention of some of the

- well as
staff in the personnel Branch as/the interested officer
to harm the applicant. It is proved from the glaring
example that the Railway Traffic Apprentices who have

joined this Division recently have not been ?osted

as Asstt.Station Master. COpY of the order of the

Divisional Railway Manager, N.Railway,Lucknow letter

No's’ 1ro B &7( TW’!’;Pdated (2. 3. /Q% is annexed

as Annexure Nos R—@ﬁz to this applications.

é?ﬁ That in reply to para 23 of the counter it
is not dlsputed that the applicant was verbally informed
about the seniority but the seniority 1ist was neither
shown nor the representatlon (annexure No: A=7 of the
application)was disposed off and its result intimated

+o the applicante.
24 Tha£ in reply to para 24 of the counter
its contents. are misleading and responcents have triled
to confuse the HOQQurable Court: ﬁence denied. The
contents of para 6(14) of the application are reinterate
Tt is £ush further submitted that the G.lM. has no pover
to frame ény rule which contravenes the statutory rules
The letter amnexure A=8 of the application are based
" on paras of the Indian Railway Establishmeﬁt Manual
meant for Railway Traffic Apprentiéeé whereas the :
G;M}S jetter are against the rulese
25¢ That in reply tb para 25 of the countef;
its contents are not admltted and the contents of the

are
para 6(15) and 6(16) of the application/reinterateds

para 30§

the
applicant 4g Senior to theg
e R

It is further submitted that according to
of the IR oEoMo;
E.TOA«‘
26
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It is further submitted that the coursé evolved for 10%
graduate guota is not a promotional course. They are
called Railway Traffic Apprentlces as per Annexure R-1
and Annexure A=3 of the appllcation.

27« That in reply to para 27 of the counter
its contents are denied and the contents of grounds
1 to 6 of the application are reiterateds .

28'¢ That in reply to para 28 of the counter, it
is not disputed. . ' ﬁ |

29 That in reply to para 29 of the counter
its'Conteﬁ£s are denied and contents of para 9 of the

reélief are reiterated.

\fes72—

: ~ (8+KeSrivastava)
Lucknow. . . Applicant.
Dateds 7o 4490% <

~ vVerification's

E,S.{.Srivastava, do hereby verify that the
contents of paras 1 to 26 of this rejoinder are
true to my knowlédge and those of péras 27 to 29
are believed by me to be true. .: ‘
Signed- and verified thif’ 7tn day. of April,90

at Tucknowe

Lucknowe (S «KeSrivastava)
o o ' ’ Applicant.
Dated: 744900 |



rax

v

Pere 989y

\ S of Riy. Board's letter No. E (NG) IL81 (RC) /184 dated 25881

E Sulb.-—;Filling up of vacancies of Traffic/Commercial Apnrci{fice's.

aﬁ' : 2 AtE théEqneral Manager’s Conference held on 20-6-81, the question of
per revival qf recruitment of RTAs was raised. The System of having RTAs was in
ser Evogueona few,Rlev;ag%g_ggy. The matter has been considered by the Board
‘ing 'and it has been decided that the existing provision for recruitment of Traffic -

*Apprentices in grade 455-700 (RS) to theextent of 25% of vacancies- (15% '
throa6h Railway Service Commission) directly and 10%, through Departmental

test from existing gr. staff), should be fully exploited. You are requested
: to take action accordingly. : ’ S .

- aw(do 7895, Go 433-5/48/TEII (§+4) fai® 25981
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 Nos 220wF/5al/ &g . o S DlY&SlQﬂal Office
Nos 220wF/5-1/T pp,II R Lutknon,D /_’93‘,0

s» DOS,DOS-I,IT |
A0S (M), (G) &.Aos(Yd JLKO
- . ‘CHC/LKO '
All Traffic Apprentices concerned

.

.éub' Absorption of traffic apprentlces GTWRs¢
~ 1400~2300(RPS),training from 16.11. 87 to
15.11. 90/15,2 90.

Ref: 1.GM(P)/NDLS, letter No.2205/178-xv111(Rectt
dt.16.2.,90 and 20.2.90.

2 22OE/5—1/T-App IT dt. 7.3 90.,-.

.....Q

¥ - In superse551on to thbs office letter of even nNo, dated

o 7.3.90, the under noted T-Apps. gT .Rs«1400~2300(RPS) ,are 'hereby
earmarked for the category mentioned against each. The place
of postlng has also been 1nd1cated agalnst each. o

\ o b oms W s cmm e ave g s Mme Gm ey wn eem  ww  ew  ew - o
4 T Name~ ~ T~ T T T - " T T T TEarmarkéd Pos’ced'
for the
e e e e e e e - o = _,gadeg. _______ .
1. Y.P.Tripathi. = - T-Apps.Gr.l400—2300 AWM Cr, AYM/LKO -
< | . 1400-2300 I*eema600,
‘2. R.P,Upadhay edo- . =0 =do- 1007
3. A.S.,Pandey -do- S edee —dom .
) 4. Anil Kumar : . =do= o SCNL Grgg +SGNL
- » o - 1400-2€
- | o | " §pRk
5. Arvind Kr.Singh =dom o ' —do— o wdoe
6 Anil Kr.Singh ~ =dow - ~d o= o Cre .
, 7.. MaM.Bhatt ~ ~do= . =do= -dow
- 8, Baboo Lal ~ -dom : fmw.'“;dei ' bdb»

This has the approval of«DRM/LKo. /ﬁy

wodne

7~ | )
- , . : . DlVlS oral Personnel‘ flcer
fﬁk R o : é@ggt; Lucknow, ’
O ey ter L Ao

1. GM{P)/NDLS in ref, to his letter nos. 22@2/178~XVIII(Rectt)" .
. dated 16.2,90-and 20.2,%0. - L | o
2. Dealer E/5,2 | o e ' |
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Serial No. 6085.—Circular No. 831-E/63/2-X (ELV), dated 11-2-1974.

: Sub.—Procedure for filling up Selection posts, Noun-gazetted assessment
of anticipated vacancies.

I The Board have desided that the restrictions contained in their letters
No.B(NG)GzPMI/QI, dated 10-7-64 and E (NG) 1-68PM1/192, dated 5-1-72
circulated vide ‘P’ Branch Serial Nos. 2615 and 5538 regarding assessment of
«“anticipated vacancies it connection with selection posts, should be cancelled.

\ ¢ (Authority.—Railway Board's letter No. E(NG)I-T3PM1/294, dated 11-1-1974).

; {L. For the purpose of calculating existing and anticipated vacancies in
) respect of forming panels for selection posts. it has now been decided that the
' mathod for calculating existing and anticipated vacancies will be as follows :—

1. Trke In to account exisfing vacancies plus retirements in the same
category for the currency of panel in viZ. next two years.

2. Yacancies Vice persons selested (ptacsd on the'panelj in the higher
grades the regular line Of against eX. cadre posts, but not promoted
yet. _

3. Vacancies of stafl recommended for bei
\ r being pl i
who have not yet been spared. ing placed on deputaion bu

4. Number of additional ' cti i
[ posts expected to be sa ctioned in the next
years (to be given by the executive officer ?:oncemed). e

be determined by addi
. ing 259 i
* tequirements. y 8 _A of the _v;acancxes so assessed for unforseen

. ]V W. ] ] . ! . ] v
f f f .. d .

a normal feature and duly selected candid i
orm: : andidates
vacancies are anticipated to occur. ' are available to the xien the

y\)id,_z* .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
. ' CIRCUIT BENCH, LUCKNOW,

Registration (0.a.) No, 91 of 1989(1)

BETWEEN

S.K. Srivastava sess.. Applicant, .
. versus

Union of India amd'others:....Respondémts.

" - SUPPLEMENTARY COUNTER REPLY ON BEHALBOF

L)

RESPONDENTS NO, 1 w0 3,

@l&jfv Voshogie working as

AssiStant Personal gfficer in the office of

-

\

Divisional Railway Manager, N@rthern'Ré;lway,

Hazratganj, I"u.cknov\r, do hereby solemnly affirm

and state as under :-

- That the official abovenamed is working under

the :respondents and is fully conversant with -

the facts and circumstances of the Applicant's -

case and has been authorlsed by the respondents

o

-1 0.3 to file this supplem@ntary counter

reply on their behalf . ;

Contd....2
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IN REPLY TO REJOINDER FILED BY THE APPLICANT

TThat the contents of para 1 of the rejoinder

do not call for reply.,

That the éomt@nts of thé para 2 of th@
r@j@imdér is denied and thét of para 2 of the
céunt@r reply is reiteratéd as corr@dté_ It
is further stated that‘it‘may, at the very
>out$e§, be stated that th@ applicant was recr-
uited @S_Traffic Apprentice in the year 1983
through Railway Recruitment Beard,rAllahabad,
The aéplieant was imparted three year's train-
ing 31 at Zonal Tfaining Schéal, Chandausi

in T-14 A & B Course, which is a pr@réquisit@
training for a Traffic Appréntice before
poséing on any of thevDivisi@n on the
Northécm‘ Railway, vig ALD,_ MB, LKO, BKN, FZR,

JU and DLI etc as is evident from the Annexure-

C-7 of the counter reply.’ It is further

added that the applicant was likely to be

posted at any of the divisions of the Northermn

Railway, in the various posts hamely ASM,AYM,

Contd,... 3
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T.I. étp against 15% prescribed quota. It

is . £heref@r@, obvious that the ailetm@nt

of Luckn@winivigi@n to the applicant was not

‘necessary and he could have been posted on

any divisian of Northern Railway. In fgct, the
applicant waﬁ aliétt@d MB division orn his
first pesting thr@ugh.énnexure - C=7 of the
count@r reply. Subsaqgantly, hé wag alloted
Lucknow Division instead of MB Division through
Annexurec-a'af the C@Qntervr@ply, The staff
borne on the pan@lvof 10% graduate quota were
‘empanellad on 27.9,83 i,@Q much before the
jéiming of the applicaﬁ£ énd they were put te
work on the working p@st[viz SM/A?M/TI/BGNL in
the year 1984 and 1985 after completion of
successful training i;&, P-29 A & B which was

a pf@requisit@ quélificatian f@r graduate quota
staff, It is also werthwhile to‘submit that
the vafi@us'courséa having nem@ﬁclature'with
alphabet 'T' denotes ﬁraining for diregt recruits
whereas the daursa having sp@cificétian with
alphabet ‘pt den@t@é promotional cmufses for

d@partmeﬁtal promotees, In this way the cause

Contd...4
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of action accrued teo the applicant in
the year 1983 or at the most as per appli-
cants own statement on 11,8.86, even then

this appiicati@n is highly time barred.

That the contents of the paras 3,4 &
5 of the rejoinder are denied and those of
paras 3,4 & 5 of the counter r@ply‘are

reiterated as correct,

That the contents of the para 6 of the

rejoinder is nét admitt@d as stated but that
of para 6 of the counter reply is reiterated
as correct., It is further submitted that
the ﬁr@viﬁi@ns of para 123 of IREM (Indian
Railway Establishment Manual) wér@'mad@ in
1968 and é plain faading of this para will
reveal that initieslly 25% of posts, in the
various supervisory p@sﬁs of transporfation

branch, were kepnt reserved for the %fraffic

-Apprentices, who were to be recruited

through Railway Services Commission or new Qnswn a0

the Railway Recruitment Boards, Para 123 of

CQntdg L 5
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IREM does not have any mention about the

10% graduat@.quota Scheme. Although the

 Board's letter no. E(NG)III 72 RRI/18 dt.

18;3.72, is n@t readily availﬁbla but the sub-
sequent circulations of G.M.; Northern

Railway ﬁhatthe_Ann@xuras C=1l, C.2 of
Counter reply and Railway Baard's letter No,
E(NG)I~87/SR~6/20 dﬁ. 2,12,87 (now Annexure
SGnl-wiﬁh this reply)‘claarly stipulatag that
the 10% quota for serving graduates was
intréduced ln 1972 by splitting the direct

recruitment quota of 25% in 15% direct and 10% .

for departmental graduate. The Railway Board's

letter dated Zééééééé, further goes to say
that bifurcation of 25% quota was done in
pursuance to decisions taken in the departe
mental council of the Ministry of Railways
under the Joint Consulatative machinary—Sch@m@.
It is also expliciﬁ that the nbm@mclaturé'

and the mode of recruitment of these two

quoetas are eﬁtir@ly different and staff
selected againét these tﬁ@ éigtinct quotas’

are imparted, &ntirely diff@r&nt‘traiming in

C@ntd. L B 4 ‘6
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view of the fact that the former group

of staff (15%) is direct recruit from open

market wher@aéthe later group of staff'(lo%
quota) is departmental émpley@@s having
adgquaté and intimate knowi@dge of railway
rules and its working.

The mode of recruite

ment in the case of 15% direct recruits under

the nemenclature of Traffic Apprentice is
maa@ fr@m the op&h market whereas in the
case of 10% graduate quota, the nemenclature
is 10% limited departmental examination fér i
s@rviné graduares, The another major dig-
tinction in both these groups is that th@‘
recruitment of difect recruits agains 15%
Traffic Apprentice quota 1s always made for

@ particular zone, namely Northern Railway.,

C@ntral Railway,, etc, or for a peol of

divisiens but the selection against 10%

graduate quota from amongst the serving graduates
ig done Separately by each division

Qith@ut having any connection or coordination

with other divisions or Railway Recruitment

Boards.,

Contdeo....7
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As regard the Annexure A-3 of the app-
lication, the training p@ri@d of traffic
apprentices was reduced by the Railway %oard
from 3 years to 2 years under a new formu-
lated scheme for abserption im the higher
grade i.,e. Gr. Rs. 1600-2§60 (xPS) and this

scheme was made effective from 15,5.87 with

- the clear stipulatien that Traffic Apprentice

being imparted training before the out oy out
date i,e. 15.5.87 were to be abserybed in

the lower grade of scale Rs, 1400-2300 (RPS).
So'far the question of dufation_cf training |
period for departmental 10% graduates
(Serving) ié concerned, it was uniformly

and judiciously framed by the G.M./Nerth@rn

Railway., under the powers conferred on him

~under the provisions of para 117(a) of IREM

and Para 123 of IRE Code Volume I, 1985
‘gdition, It is- pertiment to indicate that-
the evoluti@n.af'syllabus and its duration
for the 10% departmental graduates, who

war@‘s@l@ct@d on the different divisions of the

Notrthern Railway seperately during the

last 14 years, was not vielative of Para 124

of IRE Code Volume I. In fact , the G.M.,/.

 Northern Railway has not reduced or curtailed
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the training peried of Traffic Apprentices
which was prescribed as 3 years under
para 123 of IREM, The training period .
iér 10% graduate quota staff, which had
come into the existence in 1972, pursuant
to the decision taken under J.C.M. Scheme,
was no where prescribed by the Railway
Board and as such the evolution of P-29

A & B Course and its duratiom under the -
pq¢wars‘cqnf@rr@d on him under 117 (a) o
IREM, by G.M. (P), Northern Railway.,.

was iﬁ the no way violative of para 124
of IREC Vol, I 1985 edition. The provi-
si@ns of para 123 of IREM, 1968 edition
were the broad pfincipl@s which wag further
modified or bifurcated inte 2 group

having different nemenclatures. The

Railway Board's letter dated 2,12,87 show-

ing that the 254 guota was further bifurce-
ted into 2 groups pursuant to the decision
by the Ministry of Railways is enclosed
as Annexure SC-l with this reply. The
Annexure C-4 & C=5 of th@'counte; reply

are, therefore, absolute and as such the

Contdygsyd




1 | syllaﬁua and the duraﬁion of the training

was judicieusly formulated by the G;M./

4 Northern Railway iﬁ exercise of the powers
vested with him. Neédless to mention that
the syllabus was disignéd, keeping the |

ol | | wérking'experi@nce of the serving graduates

who have ad@quaté and intimate knowledge

. f of Raiiﬁay working, whereas the syliabus

1 S of T=14 A & B, which was prescribed by the

G.M./N@rth@rn Réilway, threugh Annexure C.6

‘of counter reply was fraﬁ@d keeping iﬁ

| " view that the direct :ecruits need inten-

f sive thé@&itical and practical training

X ' before th@y.ar@ posted on tﬁé‘superviswry

| - and responsible post. A copy of Railwéy

: | Board's letter dated 2.12.8% is being

: | filed herewith as Ann@xur@FN@. sc-i1l. 1 to

’ | this supplementary counter reply.

6. That the contents of the para 6 of the

rejoinder is denied and those of para 7 of
- the counter reply is reiteratted as correect,

The Railway Board's letter 18.3.72 is not

Contdeas..10
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available, but clear inf@renc& can be
drawnvfrwm Annexure C,1 & C-2 of the counter
r@ply,vthat after issue of the IREM 1968
edition in 1§68, 10% of vacancies of the
various catég@ries‘of transportati@n'branch
nam@l& Seé. CNL, 8M, ASM,lAYM etc., out @f

é total of 25% initially @arsmarkéd quota

for Traffic Apprentices were allecated for
deppartmental éerving graduates and for

which a specific méthedl@gy was ennunciated
through G.M, (P) P.S; No, 6196 {Annexure C=10
to the counter reply). A plain reading  of
Annexure SC-1 with this reply wili make the
situation crystél cféér that tﬁ@ 25% quota

of Traffic Apprentices was bifurcated

~

into the two greups pursuant to the deci-

sion taken undér the joint consultative

machinary meeting held at the ministry

level,

Since the G.Ms of Railways have been .

‘@meW@rad te frame rules as well as the

‘promotional courses and AVCS in exercise o f

Centd,,:ll
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the poﬁars vested with them under Para
117(a) of IREM & Rale 124 of IRE Code
Volume I 1985, the h@th@dalogy é concept
of other Raiiways do no£ have the binding
effect on the G.M./Northérn Railway. The
Annexure C-5 & C-6 of counter reply were,
therefore, deduced k@@piﬁg in‘view the job
requirements, past experi@no@ and W@rkiag
kméwl@dg@ of the-sefving ﬁ@partmental
Qradmat@s and newly tecruited candidates,
The acﬁion of the G.M./ Northern Railwgy
in drawing the promotional course and Spe=-
cifying its duration&nd@r the Annexure C.5
& C-6 of counter r@ply is not viglativav@f
Para 12% of IﬁEM @ﬂ’ﬁul@‘124 of IRE Code
Volume I, 1985 edition, This action of
G.M. / ﬁ@rth@rn Railway has also not hurt
the case of applicatn and the applicant

: WQuld, tﬁ@r@fore, recken his seniority fr@—m
the date of jéinimg in the abserbing grade
Oor cadre namely ASM in grade Rs,455=700/~
1400-2300 (rPS). Sé far the question Euuzex
of assignment of seniority of 10% graduate

quota staff is concerned they have also been

Contd,.Jl 2




assigned s@niérity in the abserbing cadre,

: for which they were specifically earmarked

by the duly constituted seléction‘baard

in terms of P,S. No. 6196 (Aﬁn@xur@ C=10 t ¢
Counter reply) from the date of j@ining

the working p@ét‘ In both the casas.princ—

! o iple embedied under Para 302 of IREM have

cerr@cfly been appiied. The applicant can

not be plac-ed above the gradﬁate'quota

staff ‘wh@ had joined the variaﬁs posts

vAuch earlier to the joining of the applicant,
Since the respondent Né0'4_to 13 were allo-
cated fof th@_‘pgst of S.M. in grade Rs,455-

| k - 700 (RS)/1400-2300 (RPS),. they were placed

| _bmlw the SMs of grade Rs, 455-700(RS).

? N .. 1400-2300" (RPS) who were empannelled és such

! -~ on 1.8,1983, The applicant wag allocated

] ' _ for'the post @f Asﬁ in gfad@.Rs.455-7QO(RS

/1400-2300 (RPS) against 15% prescribed

gueta of Traffic Apprentices, h@mcé he was
assigned his seni@fity from the date of
joining’in that cadre i,e, keeping ﬁhe inter-

@%nseni@rity'imtact from amengst the simie
larly abserbed other Traffic apprentices as

"ASMs,
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The correct nemenclature of such
staff is Traffic Apprentices and not RTA,
The cadre of RTA was abolished in the year
1972, The applicant has.placad relience on
GuM, (P) Morthern Railway, P.S. No., 7894,

in order to paint a disterted picture before
this Hon'ble Tribunal. The fagt remains
that the Railway Board had directed the G.Ms
of Indian Railway te expleit the 15% guota
of‘dir@ct recruitment as well as 10%
graduate quota. For a moment if it is
presumed though not cgnce@ed that the 10%
gradﬁat@ quotad staff are not treated as
promotee, they cannot, on the other hand,

be treated as direct recruite, because they
are the @Xxgﬂxxxmxxxxxxx serving d@part~
meﬁtal employées having specific qualific&'
tions and are cansideréd with age factor and
subjected to limited departmental competa-
tive examination by constituting a selection

board and are placed on the panel strictly

" in order of merit, Such staff alse have the

working experience and as such they can naf

Contd, ., 4
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be kept at par with the directly recruited
cendidates insofar ag their period of

training ig comcerned,

That the contents of the para 8 of the
rejoinder is denied and thése of para 7
of the counter reply is reiterated as
corrects It is further submitted that
Annexure A3 of the petition has no relew
vence with the controversy @f.this‘case.
The railway board had reviewed the situge
tion and decided to modify the existing
scheme rélatimg to the trafficAapprehticem
and as such a new concept was brought in
th@v@xistange with the provision that the
traffic apprentices, fecruited on and
after 15.5.57, were té be abserbed in the

grade of Rs, 1600-2660 {RP3) whereas Traffic

Apprentices appointad/:acruit&d prior to the

cut out date as specified by the Railway
Board, were to be abserved in the lower

grade i.e, in Gr, Rs, 1400-2300 (rPS) .

That the contents of the para 9 of the

Contdn «elB
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rejoinder 1is denied and those of para 9

of the counter rply is reiterated as correct,
The Syllabus and its duration for 10%
Goadual ' _
gratewise guata,}(Ann@xure—c-4 & 5 to the
counter reply)was evelved by the G.M,(P),
Northern Railway whereas the syllabus and
its duration for the dir@qtly recruited
traffic apprentices was also evolved by
G.Mo(P), Norhthern Railway., in conserfCe
with the proWision of para 123 of IREM,
Annexure C.4‘@f the counter reply is rele-
vant as the same was issuegd by the G.M.(P)
North@rn Railway to all the XBEN DRMs of
Northern Railway.,'befdta evolving a
uniform syllabus (A-C-5 of the counter
reply) for entire Yorthern Railway, Tt is
therefore, evident that aAnn, C.4 & C~5 are
for 10% graduate quota staff while‘Annexuﬂe
C~6 wasvf@r traffic App;@ntiC@s recruited

from open market,

That in reply to the coﬁtents of the para

10 of the rejoimd@f-; it is stated that ne

C@ntd. *e 016
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statufFary rule has beel viclated Annexure-

C-4 & Cw=5 of the counter reﬁly‘was correctly

issued by the G.M.{P), Northerm Railway, i n

exercise @f the powers vested in his under
and.

para 117(3) of TREM nad Para 124 of IRE Ca de

Volume I.

That in reply to the coentents of the para

11 of the rejoinder, it is stated that the

applicant is trying to misguide this Hzr&&
Hon‘ble_Tribunal in respect of Syllabus add
the ddrqti@m prescribed for the different

set of @mployegs i,@. directly recruited
traffic apprentices and 10% departmental
s@rviﬁg graduaﬁes. in fact, both the groups
are d;fférent in & far as the mede of sele-
ction and past ekperi@nces‘ are concerned,

It is reiterated that Annexure C;6 of counter
Reply wés evolved by'G,l.(Pj, Northern Railway
strictly in accordznce with the provisions
embodied undgrAParé 123 @f'IREM. It is note
worthy that para 123 of IREM laying the cmnc-

ept of traffic apprentices, does not have any

Contd,,.17
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mention about the 10% graduate gueta scheme,
which hadicgme inte the & existance in the
yeaf 1972 as it is evident from th@ Annexure
8C-1 with this r@ply.ané other annexures

viz c-1, C-Q, C~4 of the cognter reply. In
fact; the 25%‘vacancias of Transp@rtation
d@partment were bfifurcated inte twe groups,
pursuent to the déciéion'taﬁen in the joint
consultative machinary meeting in the Ministry
‘Of Railways. The duration of the tfaiﬁing
of the traffics apprentices was kepﬁ 3 years
and its syllabus was evolved by the GM(P)
Neorthern Railway through'Annexur@ C-6 of

the cgunt@r reply ih compliance to the origi-
nal stipulations. As regards the evolutation
ef the syllabus for the 10% departmental
graduate staff, tﬁe GM (P) Northern Railway
had exercised its power throguh Annexures C-4

& Annexures Ce5 of the counter reply. This

‘action of GM(P) Northern Railway was in

consonence with the stipulation made under

para 117 (2) of IREM and Para 124 of IRE Code

&r
-

Contd,...18
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Volume~I. It is alse worthwhiﬁe to indi-
cate that while doing se the GM(P) Northern
Railway neither violated th@-pr@visiQn of
Pafa 123 of IREM n@r rule 123 of IREM Code

Volume~I,

That the contents of Para 12 of the rejoinder
are false mischevious and misleading henos
denied, The 10% graduate guota staff can
not, in any view of the matter, be called as
traffic appréntices and as such the seniority
of traffic appr@ntices a5 well as 10% graduate
Quota staff and 75% promotee staff is to be
reckened in terms of Para 302 IREM i.e. from
the daﬁe of joiﬁing in thee‘cadr\ew ‘The appli-
cant’s hypothesis that 10% graduate quota
staff éhould have been assigned seniority
after the duration of 3 years is baseless,
imaginary and has been Placed before this
Hon'ble Tribunal purely on presumption &
assumption. The Para 303 of IREM is not
applzéable in this category of s taff, Para

302 of IREM clearly stipulates the priﬂciple

Contd, .o 019



of seniority in the cadre the entry into
which is made by direqtly recruites and pro-

: ~ .motee . The inter-se-seniority between the

5 various grdups is to be mainﬁained. Since
éxk : the 10% graduate Qu@té staff had joined the

| working post'much‘earli@r to the joining of
th@-aﬁplicant, the graduate quota staff,
abse:b@d'in the various streems, would always

T  rank senior te the applicant.

12, That the contents of the para 14 of the
rejoinder are denied and those of the para
Cou n&,/vef"}

is reiterated as correct.

év 14 of the ¢

14. That the contents of the para 15  @ﬁ the

'”‘Z ' } rejoinder are misleading, false éwﬂ as

such denied. vThe contents of para 15 of

? counter reply are reiterated énd it is further
: thel '

i Stated selt there was no provision for calling

any option from any tr@ffic.appr@nticeg and

asg such'n@ option was ever called, Since

the fraffic Apprentices are to be posted in

either of the streems namely ASMsZSCNL/Ayms

Coentd.....20
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TI etc, 1in grade Rs, 1400-2300‘(RPSf1400-

i éé‘) Oﬁ@wéé .
2E68gugeiret prescribed 15% quota, - the

applicant was correctly posted as ASM in Gr.

'Rs. 1400~-2300(RPS) alongwith the other traffic

a?pr@nticas. vTh@ respondent No. 3 4id not
adopt the pick and cheoose pelicy while
posting Shri Nagina Singh. In fact, Shri
Nagiﬁa Singh was alloted Lucknow Division
thréugh Annexure C~7 of the counter reply.
A.p@rusal of Annexure C-7 of the counter
reply will reveal that it was Shri>Nagina
whe | '
Singh/was only alloted Lucknow Division
zgglﬁét the other Traffic Apprenticés. The
appl_icantw whose name was appearing at item

Ne. 11 of Annexure C-7 of the counter replyi,

was earmarked for Moradabad Division.

Obvicusly , en resumption of Shri'
Nagina Singh on 3uckn¢w'Divisieﬁ,.h@ was posted
as Traffic Inspector in g}ade Rs,1400-2300(RPS)
against 15% prescribed quota, because he was
the only availablé traffic‘apptentiC@s. On

that day and date, there was only one post of

Contd,...21
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~ Traffic ap@;&ntﬁxéx Imsp@;tor coming into

| the share of Traffic Apprentices. Bvidently,

“ ' whém the posting of s@m@}@th@r traffic app-

” rentices of Annexure C.7 of Counter Reply |

* .v was changed thréugh Annexure C-8 of the
..couﬁtér reply and traffic apprentices, who

J were alloeted Lucknow Division; reported for

‘ duty, there was no chér alternative but to

post ether traffic apprentices iniocther stre-

;
eems, Where vacancies were available against

- 1%% prescribed quota, The applicant was,
therefore, correctly posted as ASM in grade
RS,..1400-2300 (RPS) wherein he will reckan
r) ‘. J | . ' . - ) . B

his seniority from the date of joining

keeping the Inter-se~seniority intact amengst

the other traffic apprentices posted as ASMs
in grade 1400-2300, In fact, the posting of
traffic apprentices are deone in the various

streems to the extent ef 154 prescribed quota

and

and it is the prerogative of the cadre cont-
rolling officer)i.e, Sr. DOS to allot _

~E

earmark the streems, keeping in view the

'xt is

vacancies im the wvarious cadres.

Contd.e.,.22
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hat recently posted

incorrect allegation t
s in the dategory of

graffic apprentice
yard master and section controllers have
ue of advancement. In ﬁact every

better aven
reems

gress in the alloted st

one has to Pro
by virtu@ of the s@mieriﬁy_im the abserbing
cadre., It is further clarifi@& that m@ith@r'
any option was required nor eve called from

the applicant. The sprlicant was correctly

posted as ASM as per quota prescribed fer %

traffic apprentices. Ne pick quota prescri-
ped for traffic apprentices. No pick and

choose policy was adopted r@garding posting 6f

Shri Nagina Singh.

14, That the contani& of the para 16 of the

rejoinder is cat@gorically denied and that
of para 16 of counter reply is reiterated.
Annexure C-8 of the counter lays general

' guidelines, The vacancy position of staff

§

varies frgp divig] ‘
oM G1vislen to diVlS‘
| v l Gm

=y

1§
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emphasis was made to exhaust the list in
order to fill up the vacancies of Centrol
Offices. On Luckne& Bivision, some traffic
apprentiées were posted in the central and =
some were pésted as yard master while some
were posted as ASM in grade RS, 1400—2300-
(RPS) . The category of ASM is also an
important category for safe funning of trains,

The p@stiﬁg of traffic apprentices was made

by the cadre controlling officer as per his

Prerogative. In fact all the categories in

question are the inp@#tant f@r.sa%e funning
of trains and as such postings were done as'
per requir&ment. Th@'Vacancy position and
need of 1986 can not be questioned in face

of vacancy‘p@sitiwm of 1990, It is reiterated

that Annexure A-3 of the original applicaticn

was issued on 15.5.87 and has been quoted

by the applicant in order to misguide this

Hon'ble Tribunal. The pesting of the appli-
cant in the category of ASM in Gr. Rs.455-
700 (RS) was in accerdance with the existing

provisicne available at the time of posting

Contdi LE I 3 24‘
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of the arplication not only the arnlicand
.. fal ﬂ.- 'r’ 10 ne
put other traffic appre citices, wno Were

-nnder tra1n=nﬂ on 15.5.27 i.l.vqn Ene

date of not ification of Annexure A-3 of the '
awpllca on, were Lo he ahsorbed in grade

Rs. 455-700/470-750 ( 1400~2300/1400-2600) «
The other aLlesat ong contrary to it are
naseless. Although the rerly éeat to the
Chief Optge superintendent, Morthem Railvay,

Wew Deilhi, is not rea ¢ily available, the
similar‘reprpﬂfntat ion of tne aj pll” ant
dated 22.4.98 to 20.4.89 which was forwarded
under'the-letter‘of shri Brijendra Fal Singh
vadav. gtate Minister, Labgur and Milk
developnent , Uttar Frodesh, and which were x
received under Hog's letter No. 145-E/C/50800/
LR/RB/33B dated 23.9.88, was replied under
DPO/LKO letter No.. 7578/3~1/8M-Misc/Loose
dated 10-28/3.11.88. 4 photostat cony of
DPO/LKO letter dated 3. 11,88 15 enclosed as

Annexure ilo. 30-2 wi th this reply end the

representation of the arplicant dabed 20.4.8°

and 22.4.83, which were forwa de

) ‘ ¥
Uttar Pradesh and 9ok - s
JLiLball pratessl ang woich Was oo vad

<t
g]’
!

ncloged as

[

[§]

> , R { -
HeQd's letter dated 23.0.88 is

Amexure 0. 3C-3 with thi.

That the contenis of

€Jolnder is deiied ang convents of para

- . f SV LG
17 of the' counter renly are reiterstog
correct o
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the contents of'ﬁhe rara 18 of the
rejoinder is denied but_ihé contzsits of

para 18 of the counter reply are reiterated
and_it‘is furtiier sumitted that the appli-

cant was posted as 451 on 17.11.86 srainst

15% prescrihed quota and since the Annexire

A~-3 of the application was issued on 15.5.87

the' schewe formulated by the nailvay
Bourd does 0t gzet attracted in the case

of the zpnlicent.

That the contents of tne rara 19 of tne
rejoinder is denied but that of para 19 of

the countzr reply is roiterated as

-3

rect. It is rurther sumitted “hat the
vacailciecs were calculated correctly und
- ! i A

selaction was held in accordaice with the
laid dpwn‘proqedure and allegations héve

no relevance with the relief sought « The
seinlority of 10 greduate quota scaff with
that of the AsMs can not he clubbed azccord-
ing to the imorinary chcepﬁ of the arpli-

cant only. ibreover para 303(1iP of ImEM

cannot be invoked in determing the senioritye.

The seniority, of the arplicant 1s to he
determined on the basis of provisions of
para 302 of TREM,.

!

a,
COntdo.e-e26
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18. That the conbents of the naras 20 to 29

(O]

are not admitted as alleged but these of
correspoiding paras 20 to 29_of the counter
replyvére reiterated as correct.'lt is
further stated that the fgspon@ents have
not violated any statutory.rules
vwheresoever nor any one was interested to
harm the the applicant. The applicant will
reck on nls seniority from the date of
his joining.

- - Qg“a",v" Yo cbot o
Lucaows | ~Q;XPV4Q\Q54_

Dated: [-&-9/ ( UZPCHENT )
- t: Personney o fca.

v B
¥ Bh g RV

I, the @f Jdeponeint nomed a»ove 2o herehy

verify thgt tie contents of pura 1 of this

supplementary counter reply is true %o my

rersonal lnowledge and those of psras 2 to 18 of

I ] . o £ oy . "y 1
thils supplementary counler renly are beliasved

to he true by me‘based on record and lezal advice.

Fo port of 1t 1s Calse and nothing has been
. . /
concealed. 2o help ue God. .
‘ ' Al
Vot F '
M/an/ LQJS,/LGW

Luocknow,. DEFOm AN

Dateds [- ¢ ) , Elﬂﬁ4_/t\0\“

“wasst. Personnel O fh:-
¥. Rly. Lucknow
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The General Ma
Nmﬂmniwuhmm
New Delhi,

NO.757-—E/103/EIB

Central Adminis
DA Noed2 of 108

,)//

nager,

Sub: Asgsignment 0r Seniorit
against 10+ graduat,
Administrative Trih
No.42 of 199 R,

*x o

Y Of SM/ASM selected
€@ quota - order of
unal - Jodhpur in pa

dS??espondence r
dated 6011.1987,

. Reference esting with your letter

on the above Subject,

Pursuant € Hon'hle

86 of th

+ Jodhpur Bench in.

Vidya Sagar vadav Ke

PDivisions of your Railwav,

ilnated Direztsye, Establishment(”)

learing and Pass a Speaking orier,
Establ ishment:

Parzed by the Director,
i for helng

to order dateg 29,9,19
trative Tribunal
6 filled by Shri
1ers of Jodhpyy And Rikaner
‘ay Board had nen
personal )
rder
ISRz,

2 apn L

12 gent herewith
calts,

Pleage acknowl adga receipt,

L %fm@tﬁ“/‘

: - ( KeB. LALL 3
! above, Joint Director, gg
{ - - Rilway Roard

AGUN

tt.(ny,

i

-y
i,& 6 ™
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 SPHAKING ORDER IN_PURSUANGE QF ORDER Dargp 299,86
PASSED BY HON, ORNTRAT ADMINL STRADTVE TRIBUNAL,
0D ENCH 0.A.N0,42 o7 F I
D & OT ‘-L%:::EE i

JODHPUR BENC SHRI vIDYa
§é%I§Iéﬁ HER ENPLOYEES OF JODHPUR AND BIKANER
DI 'E‘UF"NUKTHEEN‘HZIIWZYT"“

Pursuant tq order dated 29.9.86 of the Central
Admini gtrative Iribunay, Jodhpur Bengh in 0A No.42 of 19&¢,
have congidereq the Topresentation dateq 24,10,86 submisteqd
by Shri Vidys g ar Yadav and ¢ others (hearinarter refer—eq
to as applicantg after givirg Personal hearing tg them ¢z
16.10,1987, Lhe representation glven by the applicantg o
16.10,87 after persona] hearing hag also been considered,

2.1, I fing from the Trecord that the factg of the cage
are that in Jod

(P-29B Course) at zonay Iraining School (218), andausi -
garchb198?§ After completing the Prescribed

ecember 1983 they were posted to work osts of SHs/.SMg
in scale RB.4§5‘7000 . 8 p —

2,2,  The Northern Railway Headquartep in their letter
dated 19,7.85 1ssued instructions to Bikener Division to tza

Headquarters. However, Northern Railway Headquarters, on
Tepresentation from the affected staff, Superseded their 8arlier
orders ang issued instruotions in their letter dated 26.12,35
to the eflfect that in categorieg of posts partially filled oy

d

3. It 13 to pe noted herg " t4i11 Tecently 254 of the

‘NGLTAQW



Administratlon
Competitive examinatjon annu

Or filling up the vacancieg ainst the 10

| qQuota fixed for such ex

l

amination apg violation
_ : - of Circular No, P.5,619 requiring every 10th;
Vacancy being filleq by Competitive
| Tesulted in ¢

test, :
ir bromotion o Scale
. Rs.455-700; but for such delgy they woulg have .
been Promoted to thig grade earligr and thereby
| - Would haye been Senlor to ¢
i to restruqur ,
i 1

hose bromoted dug
ing,
o 114) The Vacanef
|

85 apaingt which thg
| pertained 'to ¢}
|

© period mych be
called for the t
. quota

Y were 8elacteq

Y were
: Competitive

Y should hay een placed

oted againgt restructuring
1.8,83 with broforma benefit

from.1.8.82. S

g
¢J.83 contending that
hey boen -ggpt for ¢

aftoer

raining immediately
smme o henolment xha§ namkot

; ame on 28
uuwmddhmeb
before~1.8.83

v) The applie

Y should p d as bromotees gng
| Promoted against "existing

| ' Vacancjeg

|

i

in terng of Rai]l

dated 23.4.84 and g
who were bromoteq againat
Vacanci gg with effact
were &vailable 1

1 basig of the

Xemption frop
ontrollersg in
» Yaction

ar exemption

them, 1y thig éxXemption

| Controllor,

| shoulq be ullowed to

\ 'W“gn

A ceedd/



- 54

seniority M4 theypg o "Mmodifyeq "elactionn
in guch ULtuation.

’ | ) 1 braotlee, delayg inholding gy :
'?( | againgt ty, limite departuenta) oompetitiye
S wota  coy1g . ¢

that ay 1y may, the Tuley do poy bProvide pop
: 888l gnnen t of Seniority in

08888 on the
, bagig op tho datge °n Wwhich e 88leotiop wag
, due to pe hold, '

' i11) Even 1f the Selecti

Buch Vacanci gg
8 ayg t he 8pplicantg
' Yould haye BPpeared 4y the 88lection and
gA(’ i

’
d 4,2,8] to Parg 102 i
B, sub~section 1 Provideg
or Seniorjty being 88igned o Wee,f the
RO ate of Joiniug the rking Post, ipn the cage

RS of a g1 ct recr it, ang Trom the date of

Promotiopn ths cagg Promotgg
| Trespectiye 0Ff when St

1v) Thig contentioy o the'appnoants implieqyy

3 thy Uccessry] Completiop of the
[ Prescripg trainj is g pre-requisite for
I the gragge Rs.455~700
Candidates Selecteg aj 7

.

, > 9Chool gpq Subject ¢, Other
administrative X:
I

OXigency oy and conatraints. ‘“
0lding he competitiye Cxaminatjop and
: conduoting of training COurgeg Cannot jp,
o Practice py, synchronised with arithmetioal
“T{ Precigion 4 Concoiveq I, the app13 oy
Partioul ar Y when the Raily dministrations
f 1ave to o r to Tequireme t train bng to
! be imparteq to va loug gt 80rieg of Stare
Under their conty withy the avajlaple
Taining o pacity
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Jasyant Rai, : ‘ : Divisiensl Office,
DJP.O. - Lucknew, dated =-10-83
o T8

5.0 .No757-0/5-1/5Y=1{1sc/Loose.

My dear Smt. Mathur,

' Sub:- Representztisn eof Sri S.X.Srivasiz. a,
Traffic Apprentice, ASMAT.Rly Traffle

| | " Inspecter 2nd henefit of seniority,

f Ref:- Your D.C.lotter Me,145-E/C/50800/L8/
| | RB/SSB dated 23.%.83.

- ey s

The parawise comments en the representation of Shri
5.K.Srivastava, ASH, werking under SS/Lucknow in grade kSe _
1400-2300(RPS), which has been received through yonr D.O.Jdetter

, _46h.1454E/C/SO8OO/LR/RB/SSB dsted 23,9.83, are glven belew in
ceriatims- :
1. The applicatlons were invited from amengst the
SMs/ASMsAMMIs/SCNLs in grade Bse 455-700 (13 )/470-750 (RS )/
C Y 1400-2300 (RPS )}/140C=2660 (RPS ) for the nest of TI in grade
. ®e 1600-2560(RPS). Shri S.K.Srivastava, who was earmarked 2s
ASM en 13,9.86 in grade Ts. 1400-2300 (3PS ) (after cempletion of
training of Traffic Apprentice of 3. vears duration) against 15%
direct Recuritment Quota of Traffic Apprentlice, had tendered
his candidature through his 2pplication dated 7.3.8%s The pazt
of TI in grads Re 1600~2660(HPS) is @ non-selectlon sost and wes
t5 be filled u» on seniority-cum-sultability basls., Awmongst the
, volunteers, who had subnitted apn~lications in response te this
of fice notification. dated 15.2.8%, Shri S.K.Srlvastava was not
the seniormost sultable person. 4s such Shri Srivastava could
‘ ant be pvlaced on the select 1ist arnaimeed’ throngh this of Tice
’ Tetter UnaSt-Bl 31)7) .« selach -89 Aated 13444 ‘

As slready wointed out, the post of TL in grade
1s z non-selsction post and as such it was to T

| Fse 1800-2660(RPS)

d
e £11124 by senlority~cum-suitability basis, The sultapility of the
ndidate was to .2 sdjudged by nerusal of reeords

’ seniosr=most ca

' in accordance with the instructions aontained in HQ's letter:

’ Tn. 0813 /103/186 /HRH] /E-Tnion drted 3.9.76. The channel of

ohart as ner annexure I(attached with the represen-
‘ cirenlated trrongh this

tvastava) which was

| S T -
aromntisnal
3 2 e
: tation of 3hri Sri

d L
T Sffice letter No.757«8/85-7-XI(BIB) dated 13.3.79 had hecore
-1 (BIB) dated

' .pAundant in Tace of GM(P) letter ¥o.7657-B/102-
19.9,£0, circulated under this office letter No.757-E/5-1/1/30

' dated 4,11,80. :

B 3e As alroady mentioned in faregolng paragraph, inhe

| suitsbility for the post of Traffic Inspector in grade &.

, 1600-2560 (RPS) was to be conducted bv perusal of record oF

' sopvide in accordonce vith the Alrecktinns nontained in FQle

| ' Jetter To.9618/108/196/MRMI/S-Union dated 3.9.85, no interview

' was to be held and Shri S.K.Srivasteva, A3M/under, $S5/Lucknow

' in erade B, 1400-2300{RPS), whe had joined the cadre of ASM In

| ’ ; 86 after completion of

grade B,1400-230C(RPS) only on 27,11.86 2
training, was sufficientlwr junior te 5/8kWri Parvez Ahmad, GeBs-
Singh,. who hal jeoined the cadre of. 3Y/ASHM in grade fe.1400-~Z3C0

S\ (RFSI/455-700(RS) on 26:6:07  end _LEBR respectivelys

. -~
AN
' {"f‘[,;:ﬁf"‘% -;;
. -’Arnxz,‘-ls.”:;gg{,_,g
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wrereas serving non-
required to undergo

(2IB) dated 17.4.76.

o

are based on assumpt
Fervez hhmad, Who A
posted on the workin
yaar training (p-2?

e dain 3
contained
G In absence

ot differert groups
mhe 20 point roster

apromotien in higher
marked as ASM gxud:,

roster he will

date_of-joining in
smemselves in terms

which 1s &

recruited candldates from RHB,
training (P~204&B Jcourse 1in terms of

. The contents of thls pera Are

in grede e 455-7C0(RS) from
1n Para 302 of IREM.

nromntion roster for calenleting the

10, "he svuvllc
~ 15 a2 20 point
“of 10k graduat.o=quota,

quota in @ particular
roster wes evelved by G, (P), ML.RLy.

tion and it has no relivence

4:pect recrultment quota,
reckon the
the cadre keeplng his interse

It is reiter
mode of mat

B A S I

; - ,\'5—7
3 - o Y
is 3 years (T-14A & B. Course)
mindsterial departmental graduates are
only-1& months theoritleal and practical
1 G, (P)letter Wo,757-8/107-1

: tokally imaginery and

1sn and presumstion of" the apblicant.Shri

s earmarked as SM grade . 455-70C(R8), was

g post on 9G- 6- 85 _after completion of one
A&B) and as such he will reckon ris seniority
26-6-95°__1n terms of instructions

of specifilc mentiocn of name, no remark can

ant has gmdp enclosed AnnEXUT I3i=a, which
proner spare
75% ranker and 154 Traffic Apprentice

gtream viz. ASM grade W 455-700(RS). This

only to assess tre share

and it was nothing to do witr the seniority.
35 a current accomnt of mathanatical caloulam:

witn the seniority and further

grades, Once a Traffic Apprentigefis gar-
gectionas Controller OT AN ete. against 15k

t
according %o requirement of 2C point
seniority in absorbiug grade from tl
intact amongst |
of para 302 of IREM. '
ated that the mechanism of 20 oolnt rosuer
nemstical. calenlation for assessing tre

Pl

Gifferent ¢ annel/promntisnal o
v1labus end 1ts Anrectionas

U’V
)

o

1%,

SR

amt. Sharda Mathuf, :
asstt.Personnel officer{(Gr)
‘Northern Rallway,
fieadquarters Ofrlce,

‘Baroda hiouse,
ey Deild.

share, hes nothing to do with the seniority and farther promotion.
1L, The resuit of suitabllity rest was notiflad to concern- T
ed orfices. 1The G.., ¥.R1ly. is fuvily competent to evolve the

hart a5 well as to evolve nne

Summing up 21l the faetors enumerated in RERFOARI
foregoing paTagraphs, 1+ may be seen *trat the applicant was mach
junior in the 7one of consideration and-as such his name cennot
pe interpolated in the select 1ist of T.I. grade P, 1600~ 2660({RP3)
- and he 1is not due any consequental tenefit as desired by him.

.- Since & copy of this representation was recelved in

office directly, one cOpy of rveply is als being sent to Shri ‘

S,K.Srivastavaathrough gration Sundts, NyRIVe, LucKnowe
: : — &

i)
sy fyhgﬁ
Y Il

Yours [[sincerely, 7’,. - 2
’—//}/]/lﬁd/(
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The Divisionel Rallwagy Minager,
Northern Railway,
Luckoow.

sir, !

Subt- Interpol aticn of my name in the panel of Traffic
Inspe ctor Grade Rs.1600-2660 (RP) ennounced in the
month of April, 1988.

BB e ey BRI BTER

with due respect T beg to say the following:-

i. . That tf'n: upolfcmt. in peﬁumce of Notification made
hy B. vide your office letter No.757E/5-1/T.1.5election/88
dated 15.2.1988 and its subsecquent letter dated 19.2./1.3.88

hgd spplied for his being placed on the panel of T.I. grade
Rse 1600=2660 (RP) .

2. Thst the selectinn for the gforesald post of T.J. w3s
to re made on the hgsis of Seniority cum suitgility ss per
G M. (P /NDILS Letter No.757r/85-v=-XE(E1F) dated 13.3.79
(rhoto cony sttached) on /\/\w)zn,( j’

3. That the #pplicant has come to know that $/shri Parvez
Mam, s.P.Singh and Janmna Prasad who are junior to the
arrlicant hgve bheen placed on the panel of T.1I. grade

<, 1600~-2460 (RP) in the 2nd week of April, 1988 without interview
by meag1s of pick and choose policy. ‘

4, That there i8 nothing ageinst the applicant to ignore
him .y being brought on the panel of T.I.

5. "hat the persons selected for the post of T.I. &re
sufficisntly junior to the arplicant and have no better
cl&im cver him, '

6o Tlist g8 per orcers of the G.M./New Delhi vide letter
No.7577/102=-2LAE1R) dated 19.9.1980 60X of the vacancies are
to be taken from T.I. Cadre nd 40% from ASM/SM/WMI/SCNL etc.
The sdninistration hgs selected 100X candidgtes from amongst
AsMs/siis Cadre which should be only 20X of the vacancies
(Phot copy sttached) e Amn~soocrc f] :

spplicant's
Te That as regards my/elibility for the post of T.I. in
Gradle R, 1600=2660(RP) it is to mention that the applicant
is sevior to Sri Parvez 2lam who hssS been selected as
Traffic Apprentice against 10% OQuota Depgrtmental #nd he hgas
keen zent for trainino for one year from August, 1984 and has
been posted @8 S.M. AS per orders of Railway Pogrd and
Fastgrlishment Manual Para 123, 25% Traffic Apprentice
(162, Direct Recruitee + 10% Departmental) are r~quired to
undergo training for 3 years and on other Railways the arove
rules zre being strictly followed (Photo copy asttached).
fimm AN Anpdctmmmt~ . 1 monddedatt® A A A0

8. Thst had sri ~z aAlam Wean Sent for 3 y&€ars training
¢ as per the ribed rules mentioned in para 7,

hs id have been 'd 88 S.M. .in August, 1937. vheregs X
ey mt joined ¢ July, 1986 after completion of 3 years
t ng and the - it therefore would rank senior to

15} rvez Alam & - Traffic Apprentices selected against
’ ~nartmental y the month of September, 1983,

o st e o f e Bhous Traffis~ annrentices, who went
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' 1o, Thst even if the administration observe and
| | followed 20 Point Roster u in terms of GM(P) /NDLS 1etter
‘\ ‘ No.?S?E/iOZ(ElB) datx;d 23.3479 which came into effect
l ) with 'ffect from 104079 th

en 1,9th and 13th pestigoes to
l direct recruited Traffic Appre

ntices. In this mlnneraf&u
| | vas senior to Sri Pervez alam,

because the applicant
, Selected s Traffic Apprentice
|

before sri alam. L
’ dopy of GM(P)'s letter referred to is CﬂClOSe‘oﬂ’\\Ma—qu_L‘
! ‘ {
| | 11,

Thet the result of selection was not notified
| : , #d only the candidates were informed,

e -

12, That the Rules framed by the
&nd cortained in Establishment
e g Superseded or modified by Sny authority lower than the
:i o Rallway Poard- the Rule fr améng

authority, and which has
| - the approval of President of India,

Railway Roard
Manual can not be

m¥pder the above circumstances the gpplicent's
, request will be considered favourably a#né his name is
o interpolated in the panel of T.I.

grade Rs. 1600-2660 (RP)
with all consequences benefits,

Hope to get justice from your benign hands.
Thanking you,

" Yours faithfull

, ' Yo
Dateds oz'c/({[ & é? | [ o, C’i:———""’
(Suresh” Kumasr :{vastaw
— ' Traffic Appreitice
"y 5 -

working as asi,
under S.S5./Lucknow
Copy tos

1. The General Manager(p),N.Railway, Paroda House,lew Delhi

2. mhme Honourasble Deputy Rallway Minister, Rail Bh awan,
New Delhi, .

/".

i
i

{ooti. Persommel O fiecs
O an.': ;.4 o

R TR



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD,
CIRCUIT LUCKNOW,

0.A.No: 90/1989 L.

S.K.Srivastava Vs. U.OQI. and others.

S UPPLEMENTARY REJOINDER ON BEHALF CF THE APPLiCANT,

INDEX,
E.No: afcume ts relied upon., | , Page NO.
j- & Iletotv-AV 4 ‘ 4
;L. “ihnexu €aR=1, , ‘ ) ﬁ?ilﬁ
G.M(P}/NULS D.0.NO: 220E/1847/Pt.1I
(Rectt) dated 30.9.1985, issued to

D.R.M.,N.Rly.,Lucknow in connection

"with posting of Senior Clerks in grade

ke 330~560 selected by G.M,,N<Rly.,NDLS

after holding the examination, 16

*5.V Annexure NO:SRué.

Photo copy of CPTS/N.Rly/NEWP DELHI letter
No.757E/61=-XVII(E I 13) dt. 14.11.83

to Sr D.P.0.,N.Rly.,Lucknow in connection
with channel of promotion chart of

Traffic Staff,

17 to 18,

-

gl
/

Lucknow,

Signa(ire of the Applicant,
Dated: §77/5) A
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHARBAD
CIRCUIT EENCH LUCKNOW.

GC,A,NC: 90 of 1989 L_o

SeKegrivastava o o0,

Applicant.,
versus

Union of India and otherSe..e... Opposite pParties.

REJOINDER ON HEHATF OF THE APPLICANT.

..

SUPPLEMENTARY

I, S.K.srivastavae, at present working &s
Asstt.station Master under gtation Superintendent,
Northern Railway,Lucknow, Go hereby solemnly affirm

and depose as unders-

1y That the contents of Pard and 2 of the

supplementary counter needs no comments'

2! That the contents of Para@ 3 of the supplemen- .
tary affidasvit/counter are Wrong, misconceived and‘
misleading; hence denied. The contents 6f Pard 2 of
the rejoincder are reiterated as correct. It is .
reSpectfdily sulmitted that Phe @pplicant was sélected
as Traffic Apprentice on 14.6.1982 ~Annexure A=l to

the application,’ but not 1983 as stated by the Opposite
Parties, by ReilwWay Recruitment Board, Allshabad. The
applicant was sent for 3 yearts training at gzonal
Training gchool,chandausi in T-14,/7=14-A and T-14-3

+ '

and not T-l4~-p and B as stat d by-the Opposite parties.

It is wrong that the TraffiC'Apbrentices are utilised

as Asstt.station Master, Asstt. Yard Master and

Traffic Inspector, but they are utilised in the
catégories of Station Masters, Yard Masters and Traffic
Inspectors and section Controllers as-is evident

from the contents of Annexure A-3 issued by the
Rajlway Board. Now the graae of Rse455-=700. allotted
to Tragfic Apprentices has been changed to Rse550-750

conid . .".?. 2 .
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after 15.5.1987 The various Tribunals have allotted this
grade to the Traffic Apprentices recruited even prior to
15.5.,1987 and thereby the Traffic Apprentices in Grezde
RPS4550=750 can not be utilised as Ass-istént station Masters'.
Had the Traffic Apprentices been utilised as AsstteStation

Masters the Railway poard would have definitely mentioned

in the letter (Annexire A=3) as A.S.N. The Traffic
Apprentices recruited in grade RKe455-700 are not to be
utilised as Assistant Station Masters Dbecause thé é}:‘écruit-‘-
ment grde of the Asstt,‘stationrzv‘iaster‘ was Re330-560 and
notfs455 =700 The ALSWMS recruited in grade Rs.330=560

are to be promoted in grade J455-700 i.e 455700 is @
promotional grade for the A«S.MS in grade R'330-560a4 Which
;’.S limited +o them ’just as the post of Chief RBooking Clerkis';%
Chief Paﬁcel Clerks and Chief Goods Clerks have been shown
in item No.IV page 16 Annexure A=3+ Simil gifly such things
should have been givén‘"in the said letter for traffic
apprentices alsdé;f The applicentwas allotte-d Moradabad
Division as haS .been shown in Annexure ¢=7 to the counter
on the ground thét the vécanciés against 15% cuota for
traffic aspprentices was kept Secret by Lucknow Division

ahd when the applicant m@m asked for his posting in

Lucknow Division along with others then the Divisional-
Railway Manager, Lucknow intimated the Genersl Manager,’
N.Railway,New Delhi about the vacancies and accordingly
the applicant along with others wesg posted on Lucknow
Divisioniﬁ"ﬁ.nnexure C=-8 of the counter-),?‘zf The s taff recruited
against 10% Graduate Quotad on 27.983 by the Lucknow
Division a@s stated is Wrong because the serving employees

recruited acgainst 10% cquota are also Traffic Apprentices.

. The qualification of Traffic Apprentices is graduate as

laid down in Para 123 of the Indien Railways Es+tsblishment
Manual, so the Traff-ic Apprentices against 13 quote and

10%t Quota from the Department are covered under this Rule. ;

contd ey o3
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The Traffic Ahprentlces recruited acainst 10% quota from
amongst the serving Railway Employees were posted as

Seéction Controllers,station M@sters and Trasfic AInspectors
and were not posted as @;’.5;1»'1'.{" Bven prior to the completion
Of training in 1984, which is wrong because as per para 123
Of IT+ReEMs and Annexure A-3 of the application, these
serving employees recruited against 10?13. quota have to under-
go 3 years training as in the case of 154 direct recruited

Traffic Apprentices. Ihe Opposite Parties have-stated

that®T® denotes for Direct,’ "p® denotes for Promotional

Hecrobghy, Bris
course is ijmcorrect. . - "T" denotes , for 234

(13¢ direct 4 10% Departmental). "p" Denotes for 75% serving

employees ( total comes +o 100% ) The course arranged Hr

10% Traffic Apprentices is only for P~29A and B which is

vwrong because the Generel Mandger has no power to exercise

the powers of the Railway Board. The GeM. can only make

&L?E’y
rules and prescribed courses +to their own staff provided
p

it does not contravene any Rules made by the Railway Board.

The QOpposite Pyrties have stated that Traffic Apprentices

recruited against 154 quota can be posted anywhere on the

Northern Railway. Similarly this procedure should also be

adopted in the case of Traffic Apprentices recruited sgainst

10% quota and they cgan be Sent on any Division of the

Northern Railway. Annexure C=<1 filed With the counter
clearly states that the 10% of the vacancies of Traffic
and commercial Apprentices in grade R.205-8®& 280 should

be filled on the basis of the limited departmental examinatio

~n. The poard desired +to clarify that the said limited

departmental examination should be held on the pattern of

competitive exam:.natlon held for filling up post of Senior
Clerks in scale Re130-300 against 10% quota in accomapce
with the instructions contained in their letter No.PC60/RTP3/
1 datad 20.12.1961. According to this the examinations

COntd‘o-logo_toi@;i
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are to be conducted by the General Manager of each Rail‘-flaysj

Recently the examination of genior Clerks against 10% quotaéﬁ
was conducted by the Headquarters Office and selected person;
were posted on various Divisions. similarlf this practice
and Rule is also applicable to the Traffic Apprentices
recruited against 10% cquota from amongst seXying Railway
Emplovees. The Photo=stat copy of the ?osting Order of

the senior Clerks on various Divisions mma #m is enclosed

as Annexure Nos gR=1¢

3 That in reply to para 4 of the Supplementary

counter, its contents are denied and the contents of paras

3,4 and 5 of the rejoinder are reiterated as correcte

4. That in reply to para 5 of the Supplementary

counter, its contents are incorrect, mis-conceiv@d”and
misleading; hence denied and the contents of para 6 of the
rejoinder f# are reiterated as corrects It is further
sucmitted that Para 123 of T«R.E.M. made in 1966 is correct
and it was slichtly modifed by the Railway Board by
Bifurcating the quota@ of Traffic Apprentices (154 direct and
10% from amoncst the Serving Railway Employeesh This 10%
quotad for serving Gradudteg Employees was introduced in

1972 only‘. The opposite parties knowingly did not file

the Railway Board letter No.B(NG) IIT 72 Rpr/l1s 5ated
lé';‘?B‘;=197'2 and have filed other letters even pertaining to

the year 1973?._? Had the Oppoéite partles filed the letter

of 1972 the True Picture would have come on surfece. Tt
is further submitted that the detailed reply of para 5-
maybhe perused in parad Z 2 akove. The General Manager is

not empowered to make Rules which contr?avenes the Rules

already framed either by the Railway Roard of embodied
in statutory Rules. The Railway Board letter (Annexure A-1

to the Application) has only reduced the period of training

from 3 years to 2 years for Trasfic Apprentices (134+10%

. — PRI
e T
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¢ 1 Annexure No: SC-1 filed with $kis Supplementary counter
| | - has no bearing with the case as the Annexure is the

disposal of the representation of the Traffic Apprentice
|

!

-5 selected against 10% quota, who claimed seniority
| | ~ over ¥ the staff promoted against 75% quota i,e.
|
| promotee, The applicant has claimed seniority over
\ : .

the staff selected against 10% quota and not against

i 75% quota. The North Eastern Railway has rightly
|

Y given training to the staff selected against 10% quota

for 3 years and this has not been rebutted by the
|

Opposite Parties as wrong. inexure No.# A-8‘filed
Ty

| with the application is the proof of training, The
[

|

|

|

Opposite Party has also stated that the direct recruits

have lessar knowledge and the departmental candidates

have more .knowledge about the working. In this

u connection it is submitted that the Tralfic Apprentices
|

recruited against 15% Quota have to undergo training

for 3 years in every field and the

Y, are promoied upto "
wi Ik U‘%/’ ‘h 2 Tl A4 v
the grade of %.840~10h0 whereas the sta f 2%

promoted
against 10% and 75% quota are onl

y promoted in grade
L/v-/h/(/\/\
fs. 840-1040 a¥ter pass

V-
jii’%'P-'IGA course, The appended

Chart shows that the AJSM, who goes only five months

training in the initial grade can be selected against

10% quota and undergoes training for one year as per
G.M's order.

e f.__wf.__,a_#f

In this way having a service of 1%2 years
| the 4.S.Ms,Guards and #.#f TNCs can ‘have seniority
|

over the Traffic Apprentices who have undergone three
- t ‘ yearsﬁ training. For instance if guards, ASMs and TNCs

& are appointed on 13,7.83 and complete their training ,
E as per schedule on 12,12,1983 and are selected against
\

|

10% quota and after completion of one year's training)
| ‘ they can be senior over Traffic Apprentices who Qere
|

\ 7 . recruited against 15% quota on 13.7.83 and completed
>y

\ : their training on #374%86; Now this verbatim produced
‘ | 12~7-8¢ -
\‘ i COntd.....6
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by the Opposite parties is ill-conceived and wrong.

Designation. Initial Traffic Total
training. Apprentice training.
trg.selec-~

ted against
10% gquota,

Trains

Clerk. 21 days., 1 year 1 year & 21 days.,
Guard., 1 month. 1 yéar. 1 year & 1 month.
Signaller, 1 month, 1 year, 1 year & 1 month.
Asstt,Station 5 months., 1 year. 1 year & S'months.
Master,

According to the above chart, the staff selected in
the lower grade and again selécted against 10% quota
undergoing less period of training as shown abbve
becomes senior to the Traffic Apprenticesrselected
against 5EE:Quota and who goes training for 3 years,
in every'field. This is according to the version of
the Opposite pérties@ The above rule framed by the
General Manager is rather wrong and not judicious and
against the order of the Railway Board. The a bove
practice is not prevalent anywhere on any Railway
except the Northern Railway. It is cleerly ¢ laid down
in Annexure A=-3% filed with the application that the
scheme of recruitment of existing quota éf 15% for
open market and 10% for departmental candidates will
continue. Their qualificaticns and period of training
are the same, Now the only medification which has
been shown in this Annexure is that the recruitment
against 25%'qu®ta is to be made in grade PR.550-750
instead of 455-700 and their training will be #} years
and appointment of Commercial Ipspectors in various
posts havé'been made now. Now according to thev
‘Hon'ble
decision of the/Tribunal the Railway Board have
alloyed the grade of R.550-750 to the Traffic

Apprentice recruited before 15.5.,1987 _
oP V ‘ " Contd...7?
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The General Manager,Northern Railway has no power
to reduce thehperiod of training of Traffic Apprentices
selected against 10% quota as the period of training
for these staff has already been 1#{ prescribed for

3 years by the Railway Board as well as Embodied in the

Establishment Manual.

5 That in reply to para 6 of the supplementafy
countef, its contents are only répetition in para 5

of the supplementary counter; hence denied, It is
reSpeétfully submittedvthatrthe'first para of Annexure
C=10 to the fejoinder is correct which is according to
the orders of tﬁe Railway Board and the rest of the Paras
were framed by the Rmblmmp Bommd General Manager, are
wrong and mis-conceived; hehée dehied. N@fhing has

been mentioned about the Traffic Apprentices selected
against 15% quota in théds Annexure C-10, The

applicant ﬁas béen appointéd by the General Manager

as Traffic Apprenticevand the applicant was posted

as Asstt.Station Master by the Lucknow Division., No
Training is required for the A.S,M. whereas the
applicant is a trained Traffic Apprentice énd is not

to be utilised as A.S.M. It is the claim of the
applicant to assign seniority over 10% Traffic
Apprentices selected from amongst the serving employees,
which is in accerdance with Para 3034 and 306 of
Indian Railways Establishment Manual., The contents of

Para 6 of the rejoinder are reiterated as correct,

6. That the contents of para 7 of the
supplementary rejoinder are mis-conceived,misleading
hence denied, and the contents of para 8 of the
rejoinder are reiterated as correct. It is fur ther
submitted that Annexure A=3 of the petition hmml;gry

much relevant in the case., The letter has indicated

Contde....8.
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that the scheme of recruitment of Trafiic and Ceumercial
Apprentice should continue and the qualification will be
graduation and the periéd of training has been reduced
from 3 years to 7 2 years.mm Bm hhn mmRR Ah pnemamnbh
The first erder was issued by the Railway Board as
contained in Arnexure No: C-1 filed with th@rcounter and
the latest order of the Railway Beard is contained in
Annexure A-3 filed with the application. Annexure C-2,
C-5 and C=10 filed with the counter are the letters
issued by fhe General Manager, Norfhern Railwey which is
against the orders of the Railway Recard. ngeral Manager
has no power to frame ruies in contraventien of the
orders issued by the Railway Board, Annexure C-6 filed
with the application is the erder.of the Railway Beard
Zegarding training for Traffic Apprentices., The contents

cf Para 8 of the rejoinder are reiterated as correct,

Se
7o That in reply to Para 8 of the/counter, its

contents are mis-conceived, misleading hence denied,
Annexure C-4 and C-5 filed with the counter was only
evolved by the General Manager(P),N.Rly.,New Delhi,
wherecas Annexure C-6 filed with the counter is accerding
to the erders of the Railway Board. The Geheral Manager,
Northern Reilway, New Belhi is the only authority who
vieclated the orders of~the Railway Board in ccnnection
with the period of training prescribed for Traffic
Apprentices ( 15% direct and 10% from the Department),

and other Railways are observing the order of the Railway-

~Board in connection with the period of training prescribed

for 3 years for 10% Traffic Apprentices selected from the
Serving Railway employees, The Order of the General
Manager, Northern Railway, New Delhi as contained in
Annegxure C-4 and C-5 filed with the counter are discrimina-
tory and attracts article 14 and 16 of the Indian
Constituticn. The contents of para 9 of the g.rejoinder

are reiterated as correct., Contd.....%.
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8. That in reply to para 9 of the §.Counter its

) ﬁ | contents are denied and centents of para 10 of the
rejoinder is reiterated as correct., It is further
submitted that Annexure C-4 and C-5 filed with thg
counter have been issued by the General Manager which

is not applicable to the Traffic Apprentices (15% directly
recruited and 10% from sefving craduate employees and is

also against Para 124 of the Indian Railway Establishment

A Code.

9. That in reply to para 10 of the S.Counter, its
' | contents are mis-conceived and incorrect and misleading
hence denied, and the contents of Para 11 of the rejoinder
are reiterated, It is further submitted that the matter
‘has already been elaberated in Para 5 and 7 of this
S.Rejoinder. The Annexure No: fmfmfihhmdmuhbinninm
ponmbimn C-1,C-2 and C-4 and C-5 filed with the ceunter
are cgncerned, C=1 is the order of the Railway Beard
mhmmmammﬂm@mﬁmém bifurcating the Direct Recruits as 15%
# 10% and Annexure C-2 is a letter issued by the
Genesral Manager in connection with thé working out the
Ni ; vacancies on the basis of roéter given and maintained e¢n
- each Division for each category separately. C-% 4 and C-5
are the letters issued by the General Manager which are
against para 123 of the Indian Railway Establishment
Manual and the General Manager,N.Rly., has ne power
to deviate from the statutory Rules as well as orders

of the Railway Reard,
Est

Pare 30301 the Indien Railyay

y
(15% + 10% ) are g Special

ablishment M .
) lahual js applicable ip thi
fcause the trarrje g S categor

Chap‘ter I

¥ | with a vj . | They are ;
Loz view t s recry
Ilgz/?éz/// O provide a neyw thrust to +ha Hhed
j ggain , © the categories
|
l




-~

v

- 10 -
Training. The General Manager, has exceeded his peowers
A .
by issuing Annexure C-4 and C=5. In this way the
General Manager, Northern Railway, who is the only
autherity on the Indian Railways who violated the

provisioen of Para 123 of I.R.E.M.

. 10, That in reply to Para 11 of the S.Counter, its

contents are mis-cénceived and'misleading; hence denied,

It has been stressed by the Railway Beard on various
occasions and in various letters and even in Annexure A-3
filed with the application that the serving graduate
employees selected against 10% queota are also traffic
apprentices and they have to undergoe three years training.
Para aqé-or the I.R.E.M, is perfectly applicable to the
applicant because the applicant was recruited as Traffic
Apprentice and was appointed as such and the seniority

of the applicant is to be assigned as per Para’}Oé?éf IREpM,
The opposite parties have not stated specifically where
Para 303 (a) of the IREM is applicable. They have concealed
this fact, Para 302 of IREM is not applicable to the
Traffic Apprentices who ar@‘sent for initial training, The
Traffic Apprentices selected against 10% quota have to
undergo 3 years training and they are also gOVﬂrned by

Para 303Cof the IREM, The very glaring example is that

Shri R.P.Gupta, was promoted twice even before the completion

of 1 year's training for which 1letter No. 757E/S—1/II/Part 11

dated 21,11,1984 and 11.10,87 issued by the Divisional =-
Personnel Officer,I.Railway,Luckn@w, have been summoned‘and
the Hon'ble Court has directed the opposite parties to
file these letters at the time of hearing, The contents

of para 12 of the rejoinder are reiterated as cerrect,

11. That in reply te para 12 of the S.Ceunter, iﬁs
contents are denied and pPara 14 of the rejeinder reiterated
as corregt. In the counter the epposite parties have

admitted what has been stated in para 14 of the ceunter,
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12, That in reply to the contents of Para 14 of

the S.Counter, its contents are misleading,false and
misconceived and as such denied, The contents of

Para 15 of the rejoinder are reiterated as -cerrect. It

is submitted that the Annexure C-8 filed by the Oppesite
parties indicates that while pesting of the candidates

to specific places, first prierity éheuld be given to
£illing up the vacancies in the Centrel 0ffice, It
indicates that prierity is to be given as per orders of
the G.M. contained in Annexure C-8 filed with the counter,
and on that basis the applicant gave an option for the
post of T.I. The orders centained in Annexure C=8

filed with the counter by the Oppesite Parties have not
been complied with and the D,R.M. N.Rly.,Lucknew adepted
pick and choese policy. The undernoted chartg will clearly
show that pick and choese policy has been adopted by the

DoRoMo, NoR.lYQ ,LUCknOW.. :

senierity list as per pera 303 (a) eof IREM,

ManhhnPnnnhinng
SI.No- Name. . " Merit Positien of
: Chandausi, ‘
1.5/ ﬁ Faruqi. : & Posted as A.S. M.
20 Dinesh Chendra, _ -de-
3+« R.P.Srivastava, 10 Section Controller.
4, Jagdsamba, - 11 AYM
5. S.T.Masood, 14 A.S. M.
6. Pparveen Kumar., 19 AsS.M.
7.0 Ram SUkh, ' 21 AsSe M,
8, S.K.8rivastava, ' 22 AvSeM,
9. S.P.Gautam |
’ M A8 Now SCL,

10. N.C.Srivastava
. Passed in SUpplement g

"3,- AOYQMO
11. Mahmoed Ali,
| A.SQMQ
12, Nagina Singn, Arseitz T,

13. Heera Lal,
-Aa S.M@




Te

!
i
!

7

- 12«

Merit pesition ef Railway Service Commissicn.,

1. 8/Sri Nagina Singh. 2 T.1.

2. Jagdimba, 4 AYM

3. I.A.Farngi _ 7 ASM

4o . Ram Sukh  8 ASM

5, S.T.Masoed. 13 ASM

6. - S.K.Srivastava 14 . ASM

7. . R.P.Srivastava, 16 Section Contreller.
8. Mahmood Ali. 22 s |
9.‘ . Parveen kumar.. 28 ASM.

10 N.C.Srivastava, . 34 AYM

11. Dinesh Chandra : 44 -

12, Heera Lal o 45 ASM

13. ' S.P.Gautam, . 46 ASM/Now pested as

‘ Secticn Centreller.
The‘@ppesite partles have stated in para 5 ef the S.
Re joirder that trafilc apprentlces are posted on
Superv1sory and respon51ble pest after completlen of
thclr trqlnlng but tlls W as ‘not done. The superv1sory '

\

posts are T. I.,Yard Master, Statien Master and Section
C®ntroll§r. The pos£‘é} ASM is. not supervisery because
they the\te work under the Supervisors 11ke Station
quter,iTﬁI. and Section Controllers. Annexure C-8 filed
with the.?ounter reply is stated to be guidelines by the
Oppositewparfies i.e. Divisional Railway Menager when
the said‘list was'prepared on the basis of merit of the
Rallway Service Commission,Allhhabad, Though the said
lettar Had been issued by the General Manager for
strlct comgllance but the Divisional Railway Manager,
LucknoQ adopted pick and choose policy and did not follow
the said ahnexure. It is evident from Annexure R-2 filed
by the,applicant that previously the D.R.K.,N.Rly.,
Lucknow posted the employees mentioned therein as ASM

Contd....13.
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on 7.3.1990 and iéteron posted them as AYM and Section
Contr§ller. It means that the Divisional Railway Manager,
N.Rly.,Lucknow did not diécloselfhe vacancies on 7.3.90
and on special approaéh the D.R;M.,Lucknow showed the
vacancy of AYM and Section Controller just after 12 days,
on 19.5.96. The 5 traffic apprentices in this letter were
posted as Section Controllers meaning thereby that there
were 30 vacancies in the Control Section from August,1986
to February,1990 occured on account of wastage or retirement:
against which f%% traffic apprentices against 15% were
available which is impossible. The total strength of
Control 'Secfion is 56 and-6 posts are in grade &,1400-2660,
meahing thereby 5 out of 6 apprentices are against 15%
quotéﬁand according to 10% quota only 3 posts can bhe filled
on the basis of strength of 30. Annexure A-3 filed by the
applicant 1is equally to be implemented by the G.M, as well
as by the D.R.M.,N.Rly.,Lucknow, The opposite parties

‘have not replied about Annexure R=3 filed by the applicant.

Annexure No.SC-2 filed by the Cpposite parties is a reply
to Anné;ure NO.SC~3 and this reply has not been received

by the\applicant till date. This has only been filed

be ore this Hon'ble Court when the applicant approached
this Hon'ble Court for justice. Had the reply to the
representation of the applicant been given to the applicant,
the applicant would have filed the application on the

basis of that reply., Whatever the representations in
connection with the seniority were made by the applicant

no reply was given to the applicant as yet and put the

applicant into dark.

13. That in reply to para 15 of_fhe S.Counter its
contents are denied and contents of para 17 of the

rejoinder are reiterated as correct,

14, That in reply to para 16 of the S.Counter, its
Contd’....
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contents are denied and contents of para 18 of the
rejoinder are reiterated as correct, The applicant

was wrongly posted as ASM because ¥ the applicant is |
Traffic Apprentice. Annexure A-3 filed by the applicant
with the application is issued by the Railway Board and
the previous orders and system applicable to the
traffic apprentiées wefe'shown in that letter which
was prevalent prior to 15.5.87 and that is why this

letter is very important, and cannot be ignored by the

Opposite parties.

15, That in reply-to para 17 of the S.Counter, its

contents are misconceived and misleading hence deniedd,

and the contents of para 19 of thé rejoinder are
reiterated as correct. It is further submitted that
Annexure A=4 was correctly iss&ed because the selection
against 15% quota and 10% Quota is to be held egery year,
and Annexure A-S‘filed by the applicant was declared
according to the convenience of the  opposite parties and
Sri R.P.Gupta, ASM,Lalganj was posted as T.I. In this
way the selection and posting as shown in Annexure A-5
filed with the application are wrong. Para 303(a)
of the I.R.E.M. which is:meant for traffic apprentices
only is épplicable to the applicant so far as the
seniority is concerned because here ¥ direct trazining is
involved. Moreover, the traffic apprentices selected
against 15% quota have not to pass P-16A course when they
are promoted in grade R,840-1040 while the traffic
apprentices selected against 10% quota by the Lucknow
Division have to pass P=16A course when they are promoted
in grade R.840-1040. This Annexure indicates that
traific apprentices selected against 15% quota have more
knowledge than the traffic apprentices selected against
10% quota, A photo-stat copy of Channel of promotion

| Contd....
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for S.Ms and A.S.Ms is enclosed as Annexure SR-2.

164 That in reply to Para 18 of the S.Counter, its
contents are denied, and contents of paras 20 to 29
of the rejoinder are reiterated as correct, It is further
stated that the Opposite parties have violated the
statutory rules and the Railway Board Orders. The
applicant is entitled for seniority over and above
.the selected traffic apprentices against 10% quota as
shown in Annexure A-5 filed with the application. The
seniority of the applicant is to he determined in
| - A
accordance with para 303 (a%}of the IREM, The annexure
ho. SC-1 filed witkh by the Opposite Parties has no bearing
with the case of the applicant because the said letter
is the disposal of the representation made by the

who
traffic apprentices selected against 10% quota £4 claimed

the seniority over promotees.

' oy
o ) /g;,
LUCKINOW, DEPONENT,
DATED:
Verification.

i, the = bove named deponent do hereby verify
that the contents of paras 1 to 16 of this Supplementary
Rejoinder are true to my knowledge and legal advice, and

no part of it is false and nothing hgs been concealed.,
So help me God, 1/@57?2?
LUCKNOW ‘ DEPON&NT

DATED: .,
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Anmexust Sp.

Northern Railvay.

Baro House,

I!e‘h’ Delhi .

S The Divisicnal Railvay Manager,
Northern-Railway; -
Lucknoy, '

Grade & 230-550 (RS ) fron amongst the
.- Serving Graduates, _ ,

T

As.a result of the selection held in this
office on the basic of written test on
2.6.1985 followed Dy.interviews on 14th angd
16th August,1955 frop the serving Graduates
against t he quota reserved for then, six (6)
candidates og your Ddvision have been
Provisionally blaced on the Ppapel and they
have been bposted on youp Division ag Senior

- Clerks Grade 51 33C-360(Rg ). Keeping in viey -
o "the vacaney, position azainst tne serving
Uradustes quota on your Division as adviseq
to this office”%lq;more‘selectedncraduates;

Clerks from the above panel have been posted -

on your Division i.e, 6-from ALp Dlvision,

4 from DCOs/aMy, 2 from Charbagh. Shops and

one from ANV shops and their names have also

been incorporated in order of merit in the

enclosed list i.e, item No.1s 3, 5 to 10,

12 to 14, 15 & 18, o | _

It nay please be ensured that tho-e candidates

are bosted against the vacancies “cdurred ‘upto

31.10,1983 znd they;were,appqintgd prior to
="that date, - "7 - <

,l\ e —

|-

: g For Generzl Manager (P)
*BnclfAs above, . ;

B T

Altafz

o

Heédggarters of

fice,:"

G

S\i 1
iy

1 H
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Thls Channal os as under E

Propo;ed Channel of Fromotion Chart of SMs/ASMs

Switchmen gr.330-560 Levermen,
260-400C Catinmen gr.it.260-400 after
after passing passing P-2 course,

P-2 Course 25% d '

J

Signailexs

FLSML B30-560(45)
seniority-cum-suitubility . . }
. g . | ;b -
A. " s . l"ll' ) 425"6&'\’)(}.{8)
Selection

A.8.M. 455-700 (RS)

,é%

—-’;"SO

Graduate quota 10%
SLatus promotlon I

S.M. &>5 /OO(ho) .
SenlorLty~cum~ou1tal Llity &
P~-16 course for ranks

3.4 830-750 (ks) |

MTMMMW”ﬂMJ“ﬂ.

&

v e
BT e

CYM 700-900

T 8 2y o . CYM 550-~750 .
Selection |
EXRKHK |
Station Superlntenden&
F00-90
\ T.1-. 700-900
serlority-cum-gsult. Dility & v
P-16A for mll rxcept lr”IliC-App. ’
§§ Cr, 840-1040
T Gr., 840-1040
CYM Gr, 840-1040

e

it m@%wm& ‘P{T



- * I ' L : )\.
«

N
Vg\

- BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD

LUCKNOW BENcg LUCKNOW,

/

S.K.Srivastava . - " ... Applicant,
Versus
Union of India and others ess Opposite Parties.,

REGISTRATION NO: $f 0A No: 91/ 89 L.

FIXED §OR 8,11.1991 for FINAL HEARING,

APPLICATICN FOR AMENDMENT UNDER ORDER 6 RULE 17
READ WITH SECTICN 151 OF THE C.P.C,

The applicant reSpectfully submits
as under:-
1. That the applicant has been fitted in
grade Rs.550-~750 (1600-2660 RPS) on the basis of the
judgement of this Hon'ble Tribunal,Luc -know Bench
Lucknow in case of Ram Suxkh and others Vs Union of
India.and others passed in the month of73£§§21991;
and has been posted as Station Master with effect
from 15.5.1987.

WHEREFORE‘it is prayed that this
Hon'ble Tribunal may be pleased ® to allow amendment:-

as shown in the enclosed Schedule in theé

////////

application in the ends of justice,

Lucknow, (S.R.Srivastava)
Applicant.
Dated:
v

W ' .. .“
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD
LUCKNOW BENCH LUCKNOW,

S.KiSrivastava sses Applicant,
Versus

Union of India and others, eeee Opposite Parties,

REGISTRATICN NC OA 91/89 L.
SCHEDULE OF AMENDMENT,

ral V}h In line ¥g. 3 of the details of applicant
" Assistant Station Master" be substituted by the word

" Station Master",

2e At S.No: 3 of details of application the word
— |

"Assistant Station Master® be substituted by the word

L

"Station Mastér',

-3 Page 4 at the end of line 8 of para XIIT the

| - sentence" The Applicant has been fitted in grade

(i‘:a

k4 550-750(1600-2660) and has been posted as Station Master
with.effect from 15.,5,1987" be addded,

| Lo Page 5 Para 4 after the word Lucknow add

\///" the applicant has been fitted in grade ke550-750

. i (1600~2660) and posted as Station Master®,
Vjﬁ " S5e In verification clause the word"Assistant
o - Station Master" be substituted by the word "Station Master"

LUCKNOW | APPLICANT,

DATED?$
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% E ~ BEFORE CENTRAL ADMINSTRATIVE TRIBUNAL
" o | * LUCKNOW CIRCUIT: LUCKNOW, o
R - Registration M.0Q 91/89L |
../’

ﬁ
; \\’\.
'.‘ ~‘\'
S.K, Srivas:tava. o '_.}. eee .~ Xplicant,
, f~/§ Fersus - %

Union of India and others, . .,;...epp.parfies./Respiondeﬂts

The following documents are filed herewith in’
suport of the claim 'pf the seniority by the applicépt
. w w?ée—{a-;e"’ respondents nog 4 to’l3

. ce
[}

INDEX

Si. Docunents relied upon : _Page No,

1, Annexure kal

e

Photooopy of letter no.844e-2-‘13%E~3-1/}344A,m.\ (\g“\“/

dt,8.7. issued by Divl,Rly, Manager,
ﬁuRly.Ludknowo(Rly.Board;ﬁetter No,

E)NG)11/87/RR-1/21, dt, 27, 11790

2. Annexure a-2

]

e L VEREERD - S R

A photostat copy of Rly.Roard No, B/NG/SR, 6/35, 3 k \7' |
(A) dt.14,11,90,circulated by D,R.M.

N.Rly,Lucknow, under his letter no, 8478/0/8-3-1/342
dateds8,7,91, . ,

3, Annexure a=-3

A photostat copy of D.R. M,R,Rly,LKO, AN .Ai)

» eEm Emsmmee e E . S - aEmeEe -

| lettersno, 2208/5-1/T=2pp 11/91,
\ . dt,2.8,1991,
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| of_training are complied with
-10n such curtailment of tra
Against the posts

(8
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D
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N

-Copy ¢ Rly.Bq, 's letter No.E(NG)II/B?/RR»1

3 Attention 1s invited to Bogpga
amb

988. Boarg have been
receivirag Proposals frop various Raj

in the + ‘ioq o 1
delegatiun'of”p6wers tO"the Qeng
Curtailment of period of.training of Non-gazetteq Categories
has been under consideration of

number 4t.30,6.87 ang 25.11,
Genera Managers may be g
period orf training of Non-gazetteq cétegories(whether as
8pprentices op otherwise),in the e i

eNnsuring that the Prescrib

ting be....
enefits gg applicable to_incumbent
DO Sts except i i

by

1
n
=
O
L ]
-
N

e a? U -....-...9»..'

+70m the Dy,Directoy Establishment(N)Railwa

to the General Managers(P),N.Rly. & others,

Sub: Initig) Training for recruits in various o ,
Categories, ‘ ,

‘ : S letters of even
danber dateq 30.6.1987 nq 25.11,1

lailvays for Teduction
f ipitiql tgainiqgmand‘this'matter regarding
YW ‘ € &ral Managers in regard to

the Boarg for some time,
After Careful oon

sideration 0f the matter Board
have g decided that in

Supersession of their letter of even
1988 quoteq above, the

elegated the power of'curtaiiiﬁg

xigencies of seriice,

ed tests/examinations nandator
Or' successfuyl Completion

ining, the Eraineesg shall be

‘ for which they have heen recruiteq
3 trainees/apprentices. They shaij on such pogt

posted
ntitled to b

5 0T BueH ™
| Senlority-andfaenefifTOf»incre@gpt,.Grént‘of
eniority-and— S WIITcomt e to be regulated ag
er~A€S?No:232wTREM”forwarded under oard's letter . S

G)I-8 2 d

ated 7.4,1982 and Board's letter ::;rglﬂgghﬁTﬂﬁ“

| ; *€ Prospeotively from S
o it g 'l)\
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L PERTRIORY
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Ve b

Plaase refer to ACS N

,:er.wo,ﬁ(ﬂﬁ)l/78fﬁﬁé/42'dated 74441982 wherein it was

Lofeto 10307

N S DI

Copy 6f Railway Board letter No.E(NG)I/89/536/35(a) datad
+0.11.1990 from K,R.Lall,Joint Dip
Railway Board 1o *ha General

reetor, Estghlishment (W),
..... Managers,All Indian dallwavs

L

o bt Rules regarding seniority of non-gazetted
al rallwav servonts,. o

e e

04132 circulated under Board's

they T Case

~Y L

~
s P
iy

L is curtailled in the exigencies of service, the date
Joapdng The woriing post in

+ the training period of » direct

case of such a direct recruit

se Lho date he weuld have normally cometo a working
attel ceonletlon of £he prescribed period of training,

[OIE- TN
- DL

of Iﬁter_@pprenﬁ15€§ as 2150 In the gase
~ied cendidates against qucta prescrined
©0 be tilled by Limited Tepartmenial

v that this provisiqgﬂwggld apply

Se0g LOA AT
PS8 salActidng
Hace Ssary :.‘»ame'."'..l‘dmeﬁ%- ’.
Agnual;is;separately
b

i

~3O0N emong serving eligible @mninvess

Case of Trati{ic and Comm I'Ciad:Axarentdtos
Hire oe STRSEERRAgREentions)

are in the natlure of Crecrultment U
tO‘paré“3%2"of,IndianyRailway EZstablishmerit-
beirg issued'accordingly. ‘
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| | L
| , v
| NOTICE

| |
| - :
3 Pursuant to the judicial pronouncements in 0.A7No.152/90,

L 4
: “Ram Sukh & others Vs Union of India and others and 0.A.No.7919l,

yay and others Vs Union of India & others, the under

noted staff who were recruitted as Traffic A§7§28833§30{355)/47°'

&gbsorption in gr.k.1400-2300(RPS)/45 ~700(RS .
( ¥750(RS) and subsequently, were absorbed as ASM/AYM/SCNL in gr.s..4CtC
2300(RPS%/455—700(RS)/1400-2600(RPS)/470—750(RS) aRdxsl 4n aCooPe
: dance with the scheme pretelent prior to the introduction of few '
| Scheme under Rly.Bd.'s letter No.E(NG)1l/84/RC3/15 dt. 15.5.87are
. hereby allowed fitment in gr.ks, 1600~2660( RPS)/1400-2600( RPS) with
, all the consequential benefits w.e.f. 15.5.87 or from the dste of
| completion of training , which ever 1s later as noted belwo agadst
each, Since the category of ASM does not contain the grade s, 1600
| 2660( RPS) , the getitioner,in both the Court cases as aforesaid '
who were ‘absorbed as ASM in gr.s,1400-2300(RPS) in accordance ¥ 1,
’ with the old scheme,are absorbed en masse in the categofy of = -
‘ Stétion Master in Qgr.Rs,1600-2660(RPS) with all the consequentlal
~ benefits either from 13,5.87 or from the date of completion of /.
- training which ever is later, as the case may be. "his has, W&v#3r
A however, been done in accordance with the new sch 2 introduc.:
by Rly.Bd. wasfl 15,5,87 whereby alloting the shareof T.Apps inihe:
= - ~category of SWIYM/SCNL in gr .Bs,)800-2660( BPS)/1400-2300(RBS ). =
S«No.. Name Present grade = Post of fitment Gonséduﬁétﬁﬁgw
f post where ini- in gr.k,1600-2660( ' ‘benefit of
S : tially absorbed. 58PS§/1400-26OO seniority &
| . ' RPS) with minimum pay avallable-
f ‘ - start of R,1600 froms ™
PM, at Stn. -

34 ' 4 - - e e e - -5; - ;.__

' I.A.Farooqui ASM, 1400-2300(RPS) Station Master in @ 1600 PM
L presently vorking as Gr,Rs,1600-2660( RPS) 153,87
| Instructor DITS/LKO at KVG -

(2. R.P.Srivestava SOML gr.k,1600-2600 SCNL gr.fs.1400-2600 %3xS¥BR

| ( RPS) ,CHC/LKO (RPS)with minimum  =dow
| start of Rs,1600/PM .

f | ‘ CHC/LKO |

| 3. Jagdamba . AYM Gr,Rs.1400-2300 COYMINTgrUR l600= T ~dom T
, 1 (RPS)under AOS'Yq) 2660( RPS) unc -

; - 4 BSB AOS(Yd)/BSB .

| 4. Rem Sukh ASM Gr k.1400=2300  SM in gr.Rs. 1600~ -do-

: (RPS) under SS/SLN  2660(RPS) at SHNG

| 9. Praveen Kumar  ASM Gr.Rs,1400-2300 SM in gr.ks,1600- =do-
: (RPS)under SS/PRG 2660( RPS) at POF :




S.K.oriv.stdva

N.C.3rivastava

. \Mahmood Al

S

N )
9 . 'W.\AoKhan

|““\Y P. Tripaihi
l

AsSe Pandey
1/ \R P. Upadhyay
13.}/Anid Kumar

' : g

P
oAb

18. | Anil Kr.Singh
15, |M.M,Bhatt
16 |Arvind Kr.Singh
17.|Babm Lal
lB.kAshok?Chandra'

.
—.-——.—-"'—-"‘

-—}———-— —,5.—— 4

ol e o m w e

4#SM Gr . Bs, 1400-2300
under SS/LKO

./\YM Gre 1400-2300
- under 8S/LKO

‘ASM Gr,1400-2300

being utilised as

- SCNL on ad hoc- basis _

under CHC/LKO .

/YM ingr.Rs.1400~2300
under AOS(Yd)/IKO

AYM G, 1400-2300
under £0S(Yd)/LKO

~30-

"3CNL in gr.1400-2600
.. unier CHC/LKO »

SCNL/LKO  =do=

© SONL/LKO ~do-

SCNL/LKO -do-
_do-

.ASM in gr.l400-2300

under ‘SS/HRN

- e em e B e

\Movement should be adviged promptdy. q
\‘TBQ, C’,Clw Ahlcudrt Q%(Lu ) e mo G .’,615) aye Prok

(RfJiv Kishore)
for Sr.Divl.Personnel Officer,

- e am -

fﬁdo_

—«-u-‘

[ v A T

SM ing rR51600~
2660(RPS) ‘at KKAH

YM ingr.$.1600-2660

under §S/LKO

SM gr.k.1600-2660'
at NHN .

YM in gr, 1600~
2660 under AOS
(vYd)/LKO

=dO=

=dOm
= O

SCNL in 1400-2600
with minimum st art

- a~ -

s, 1000y

“wef 150 *7

-dq-

; 16&01-1
wef 22.2.8% .
ge? 1399{§¢f

-do-

o=

of 1600 under CHC/LKO

=dO=
~do=-

—‘dO'-

SM-gr .1600-"
(RPS) mmem: ot

Lucknow.
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Copy to1Sr.DOS, S£.DSO, DOS-I,408 G),(CH vq)/LKO & BSB
SLIiee’e hb (M),(G),(CHS),A0S(Yd)/

. _CHC/LKO,Ch Instructor DTTS/LKO, SS/SLN PRG HRN
E‘ SMs/SHNG POF KVG KK/H NHN JTU
1

Con't'd....;. 03/-
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Shri T.A.Fareoqui,Instructor VUI'TS/LKO',‘S_h ‘ReP.Srivastavg FNL/L. .

Jagdamba,AYM/BSB  Ram Sukh » ASM/SLN Praveen,Kr.ASM/PRGﬁ3¥Rv
N.C;.‘i;r.;wastaVa,YM/LKO,' Mahmcod 714 SCNL/LKO, (Reténers of OA No,
152/90 ' : '

WelKah,AYM/LKO, Y.P.T:ipathii£YM/LKo; A(S.Pandey,AYM/LKOJg,-
R P.Upadhyay , avii/1Ko, AnilKr,,BENL/LKO, Anil Kr.S$ingh, SGNL/
fobok Seen SNL/LKO, drvind Kr . Singh, SONL/kos Sois

shok Chandra . ASWPRN( Eve_’_,cipjle‘!ﬁ .0f 0.4 No,79/9 1) - A

S e

! sShri §.%, SriVaStaVa ASM/LKO in ref, to his applicatien doted
Jhlougt, 20,6701 ana"l9;7T§IJ;H%?L3ﬁT‘ ‘

o0 DALAT OT 48 1400-2660( RPG) 4] cno oM | rs hes: been ..
ﬂgéannﬂ.bﬁt' dg 1y (RPS). alongwith the other petitioners hsas: been

made orrectly in aceordance with the judgement, regar ds:

S :
9/r£»j£k£i@¢ %'gUr option for the post of TI, it is intimated &at neither

€Ce was- any provision for Calling fmrthe options nor it was
e, ML called for in order to allet particular stream to the'l'naffic
3]  ApPPS. So far the question of your allegation that others will =~ -
~get the better chance of promotion, it is informed that you -
et ‘M»C; wi maini_‘.a;n inte:-se-seniority wie,f.15,5.87 alon with the
(o€ovar, - Other petitioners in BYRagary ke ug the category o 16002660
?/‘ It is zlso informed that further. romotion faxxkRe to.the pest )
?CELL '[(_Q, Will be Tegulated on
r : e Ll A L T b e p e A WII/YM © 3L o RSy 1600 O00( RPS
‘"%/Onw - 2D accordante Wit TRs7m SUak

e

/ Tetter No,
Mol hgpan ]

ntroduceg oy.ﬂ' P)/N.R

. N Wl gt B e B s
; i . s wotstto s IR b M D e
" e T .10 S O e A o -
N - :

¢ ) »Advocate should be informed
about the implementation of the jud

gement, Railway Advocate . .
should 5 also be advised that in caee of any litigation dhw-ag [
he will ensure hisﬁ-attendance. °ee oy datio (7 f\

GM(P) /NuR1ly \Hd. Qr = .0ff1c, B.House, NDLS,

GM(Legal) «do-
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HEADOUARTERS OFF ICF
EEEIRE I BAR (DA MG :
et NEW DELMI .

NC: 757~/ 42(E IB) o - DTD: 22501y tes

i
- The Divl. Rly,/ Manager, .
Northern Rai Mvay, o
DLI, Me, LKO, ALD, UMB, FZR, BKN & JUq

Ihe Gerl, Secretarny, NRMJ, 12, Chemsford Rd, N.D21hi, ‘
thz Genl, Secretary, URMJ, 166/2, Panchkuin Rd, N.D=1hi,

ELE Channel of promotion of Statinn Masters,
frsffic qupectOrSNQQQ_YQEQ«MﬂitGrS.

e et s e s

i Consequent tc the receirt of the rew pay scales

g% ¢ ra2sult of Fourth Pay Commicsion's recomendations w.e.f, :
C1.OL.E6, and Railway Board!e instructions conveyed vide ”
| their letter No. E(NC)Ti/84/RC~2/15( AIRF) dtd: 155,87,

o regarding reCruitment of Traffichommercial\Apprentices

l against promotse and direct recruitmant quotas of 10% and

f—
"

<% respectively in grade Rs, 550m750(?5)/1600~2660(HPS)
instead of grade Rs, 455700 (129} /14 00~2300 (RP3), the

~_ existing channel of promsting of Station Masters, Traffic N {
' /\5%§;‘>»lnﬂpv0Eors and Ya1d Kasters. have been revised .and one copy e |
! &“wﬁ'jiﬁl: 1s enclosed herewith fer yeur informaticn and '
Cooone &Yy action, (Cupy of Boardtsg letter Nos E(NG)II/84/'
,;‘,u il

=T o (ARF) did: 1s, 5,87 ccnteining detailed instructions

|
B ~oomiing recruitment of frefiic/Comercial Apprentices R
| ¢ is alise emrlosed for reedy refere e, : '

/4&hy%% | : - Board's instructions 3.3 syed vifde their abowe
. Y aenviored letter regarding Traffic Aporentices sho have -
“\““warqq? ~3lready been recruited eilher throva!, ailway Recruitment
4 1 Board oy through Departmental Seleciion Board or are

é)( undesgeoing trainin;, will be abcorbed only in scale.of

- Rs, 455-700(RS) /1400-2300 (RPS) for vhich they have peen

recruited, . :

Rsilway Board'e letter Goizd: 15.5.87, referred
U I e CJT. contains provision ©o- - offic Aprrentices

Alicady recruited in old scale :. . o iese inStructions, o
e on thodr Drospects by cometing for hicher grade

, LI RIEOSTEL RS ) 60 -2650{RPS) 1n v be noted.
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